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LOK SABHA DEBATES

LOK SABHA

Monday, November 26, 2007/Agrahayana 5, 1829 (Saks)

The Lok Sabha met at Eleven of the Clock.
[MR. Speaxker 7 the Chairl

REFERENCE BY THE SPEAKER

Condemning acts of terrorism and expressing
condolences to bereaved familles due to serial
bomb blasts in Uttar Pradesh and Assam

[English]

MR. SPEAKER. Hon. Members, as you are aware,
on 23rd November, 2007, serial bomb biasts rocked the
court premises in the cities of Faizabad, Lucknow and
Varanasi in Uttar Pradesh in which about 14 innocent
people have lost their lives, and 59 were injured.

Further, two people have also lost their lives and 18
have been injured in blasts In Assam that took place.

The House strongly condemns these cowardly acts
of terrorism and expresses its condolences to the
beresaved families.

The House may now stand in silence for a
short while as a mark of respect th the memory of the

departed.
11.02 hrs.

The Members then stood in sience
for a short whike.

[Translation]

PROF. RAM GOPAL YADAV: Sir, Today lawyers are
on strike in entire U.P.

...(Intermuptions)

YOGI ADITYA NATH: Sir, | have given a notice of
adjournment motion, piease listen to me.

...(Intermuptions)

(English]
MR. SPEAKER: | have included Assam also.

-..(Interruyptions)

MR. SPEAKER: Hon. Members, | know that you are
agitated because these are serious issues, which 1 have
mentioned. | have requested the hon. Home Minister to
make a statement.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): The hon. Home
Minister will make a statement at 12 noon immediately
after the question Hour.

MR. SPEAKER: He will make a statement at 12 noon
immediately after the Question Hour, and if you want a
discussion to start, | will allow it. Let him make the
statement. | am thankful to the hon. Home Minister that
he has immediately agreed/to make a statement.

SHRI PRIYA RANJAN DASMUNSI: Sir, let there be
a statement from the Government first.

MR. SPEAKER: | know. Let the Question Hour be
there and let that important statement be there. Thank
you very much for raising these issues, | appreciate |t.

[Translation]

PROF. VNAY KUMAR MALHOTRA: Discussion should
start immediately after the statement.

[Engiish]

MR. SPEAKER: If you want, | can start. | have no
objection. Thank you very much, we have started well
today.

11.03 hrs.
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Q. No. 141, Shri, Srichand Kriplani.
[Translation)
Rabi and Kharif Dues
*141. SHRI SRICHAND KRIPLANI: Will the Minister

of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:



3 Orn/ Answers

(a) whether the payments due to the States,
particularly to the State of Rajasthan, for procurement of
Kharif Crops for the year 2005 and Rabi Crops for
2005-06 are still pending with the Union Government;

(b) It so, the detalls thereof and the reasons for the
delay in making payments by the Government; and

(c) the time by which it is likely to be cleared?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) to (c): A Statement is laid on the Table of
the House.

Statement

For procurement of foodgrains (rice, wheat and
coarsegrains) by the State Governments/Agencies for the
Central Pool, the payment to the States is made by the
Food Corporation of India (FCI) on delivery of the
foodgraing on the basis of the claims of the State
Governments at the rates of procurement incidentals fixed
by the Government. Final procurement incidentals are
based on audited accounts submitted by the States.

Only one proposal from Govt. of Andhra Pradesh for
Kharif Marketing Season (KMS) 2005-06 for coarsgrains
is pending with the Govt. No other proposal for Rabi
Marketing Season (RMS) 2005-06 and KMS 2005-08 has
been received by the Gowt.

However, FCI has informed that an amount of Rs. 8
crore in 2001 was paid to Rajasthan State Warshousing
Corporation (RSWC), an agency of State Govt. of
Rajasthan, as on account payment against incidental
charges for the previous years. Since RSWC failed to
submit the claims against this amount, FC| adjusted the
amount of Rs. 8 crore alongwith interest of Rs. 64 lakh
from the incidentals of 2001-02,2002-03,2003-04 and
2005-06. RSWC has claimed an amount of Rs, 69.95
lakh from FCl for RMS 2005-06 and has filed a Writ
Petition No. 4147/06 in Rajasthan High Court. The matter
is now subjudice in Rajasthan High Court.

[Translation]

SHRI SRICHAND KRIPLANI: Sir, since the time
Government came to power at Centre, | it is continuously

NOVEMBER 26, 2007

o Questions 4

doing injustice to Rajasthan with regard to various
schemes run by the Union Government, and therefore, |
have tabled this question, the Union Govemment, and
therefore, | have tabled this question, The Union
Government is not releasing funds in time to the
Rajasthan Government for all its Centrally Sponsored
Schemes; whether it is for Sampooma Gramin Rozgar
Yojana, NFFWPS or Water Catchments Development
Programme. Due to that many works of Rajasthan
Government have been held up. | would like to seek
information with regard to reply given by the hon'ble
Minister to my question whether the Central Warehousing
Corporation have formulated any policy or set any time-
limit so that the farmers could to get their payments in
time, because he has admitted in his reply that the dues
payable to farmers for the year 2005-2006 are still
outstanding? What are the reasons thersfor and whether
there is any time limit for this.

[English]
MR. SPEAKER: Let him reply
[Transiation]

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Speaker,
Sir, through you, | would like to tell the hon'ble Member
that no outstanding are dues payable to farmers. It is a
very small thing that Rajasthan State Warehousing
Corporation was given advance amount, but the amount
has not been accounted for and the amount remained
unsettied for four years. As per Rajasthan State
Warehousing Corporation, there is a difference of
Rs. 9 lakh in total amount and interest. Some way out
can be found out by holding talks. But the Rajasthan
Government or Rajasthan State Warehousing Corporation
has decided to take the matter to the court and they
went to court. Thus the matter is sub-judice. My
suggestion is that, it is not appropriate to approach the
court against the Union Goverrnment for paltry sum of
Rs. 8-9 lakhs. A way out can be evolved with mutual
understanding. There is no other problem.

SHRI SRICHAND KRIPLANI: Mr. Speaker, Sir | would
like to ask the hon'ble Minister, as to what kind of situation
has cropped up that on one side he is mentioning
the amount of Rs. 8 lakh and on other, the
Rajasthan Govemnment is stated to have made a payment
of as Rs.70 lakh in respect of which the High Court has
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given stay. | would like to ask the hon'ble Minister as to
the time by which the payment would be made, whether
any time-limit be fixed for it. The oid claims have still not
been settled, but such a huge difference can never occur.
Therefore, | would like to ask as to the time by which
payment wouid be made?

MR. SPEAKER: He has replied that the matter is
sub-judice.

SHRI SRICHAND KRIPLANI: There is a huge
difference between Rs. 8 lakh and Rs. 70 lakh. What are
the reasons for this?

MR. SPEAKER: He has given the reply.

Chaudhary Lal Singh, would you want to ask question
about Rajasthan.

CHAUDHARY LAL SINGH: | would like to ask a
question about the country. Food Corporation of India
procures paddy and wheat in the States. In my State
Jammu and Kashmir, this organization exists, but it does
not procure paddy and wheat from there. Do the Union
Government have any proposal to arrange procurement
there so that the farmers who are being exploited over
there may be saved?

[English]

MR. SPEAKER: | allowed you because you come
from Jammu and Kashmir.

[Transiation/

SHRI SHARAD PAWAR: As far wheat and rice is
concermned, the stock position is not good in the country.
If any State gives a proposal to start procurement, we
will start procurement without any delay.

CHAUDHARY LAL SINGH: Will procurement be made
from my State also?

MR. SPEAKER: What he said is right that whichever
State asks for it, it would be done.

{(Enghish]

SHRI BIKRAM KESHARI DEO: Sir, | would like to
ask a specific question. FCI is procuring paddy. However,
during the last couple of years, during this Government's
period, there has been a lot of distress sale in KBK area
of Orissa and other backward regions of the country. A
lot of posts of Quality Inspectors are lying vacant in
various FCI circles. Wili the Government assure the House

AGRAHAYANA 5, 1029 (Saske)

o Questions 6

that it would recruit staff in full so that procurement is
not delayed? Secondly, as the Government has
announced MSP for wheat at Rs. 1000 a quintal, will the
Government announce MSP for paddy also at Rs. 100
per quintals? Most of the people in the Eastem and
Southern parts of the country are dependent on rice. So,
will the Government increase the MSP for paddy to
Rs. 1000 a quintal or not?

MR. SPEAKER: If is beyond the question.

SHRI SHARAD PAWAR: The question is specifically
about the payment to States and particuiarly about
Rajasthan. | expect a separate notice for this question. If
| get a separate notice, | have no objection to reply....

(Interryptions)

MR. SPEAKER: The Minister has offered to give you
a reply. Put a question or write a letter to him.

SHRI BIKRAM KESHARI DEO: Sir, the question
mention States in general and Rajasthan in particular. |
would like to know about the other States also.

MR. SPEAKER: Mr. Déo, he is a very experienced
and cooperating Minister and you all know that. You were
referring to the procedure for procurement and you heard
what he said.

Wages to Agricuitural Labourers

+
*142. SHRI G. KARUNAKARA REDDY:
PROF. PREM KUMAR DHUMAL.:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Government has conducted any study
to assess the extent of poverty and hunger being suffered
by millions of agricutural labourers due to low wages in
the country;

(b) if so, the details thereof, State-wise;

(c) the wages paid to the agricultural labourers at
present in the country, State-wise;

(d) whether the prevalent practice of low wages in
this sector is affecting agricultural production; and

(e) If so, the remedial measures taken in this regard?



7 am/m

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) (a) to (e) A statement is laid on the Table
of the House.

Statement

(a) and (b) According to the information received from
the Planning Commission, on separate survey has been
conducted for agricultural labourers. The majority of rural
population comprises persons engaged in agriculture. The
percentage of rural population below poverty line in the
country, on the basis of the 61st Round of the National
Sample Survey Organization conducted in 2004-05, has
been estimated to be 21.8%. State-wise details are at
Annexure-l.

(c) Average Daily Wage paid Agricultural (Unskilled)
Labourers State-wise during 2005-08 and 2006-07 is given
at Annexure-||.

(d) and (e) Agricultural production depends upon
many factors, other than wages, i.e; supply of inputs
such as fertilizer, seeds and pesticides/insecticides,
mechanization, credit flow, irrigation, rainfall and weather
situation etc. There is little scope for increasing area under
cultivation. The higher aggregate output levels in
agriculture production would be possible through
achievement of higher crop yields per hectare. So the
thrust of the Government for increasing agriculture
production is through more efficient use of inputs by way
of implementaion of various crop production programmes.
These are being undertaken by the Central and State
Govermnments.

Annexure |
“Percentage of Rural populstion below poverty

line by States-2004-05"
(Based on MRP-Consumption)

Sl.No. States/UTs %age of Rural Persons

1 2 3

1.  Andhra Pradesh 76
2. Arunachal Pradesh 17.0
3. Assam 17.0
4. Bihar 329

NOVEMBER 26, 2007

to Questions

1 2 3

5.  Chhattisgarh 31.2

6.  Delhi 0.1

7. Goa 19

8.  QGujarat 13.9

9. Haryana 9.2

10.  Himachal Pradesh 7.2
11. Jammu and Kashmir 2.7
12.  Jharkhand 40.2
13. Karnataka 12.0
14.  Kerala 9.6
15. Madhya Pradesh 29.8
16.  Maharashtra 22.2
17.  Manipur 17.0
18. Meghalaya 17.0
19 Mizoram 17.0
20. Nagaland 17.0
21.  Orissa 39.8
22. Punjab 5.9
23. Rajasthan 14.3
24,  Sikkim 17.0
25. Tamil Nadu 16.9
26.  Tripura 17.0
27.  Uttar Pradesh 25.3
28.  Uttarakhand 31.7
29. West Bengal 242
30. Andaman and Nicobar Islands 16.9
31.  Chandigarh 38
32. Dadra and Nagar Haveli 36.0
33. Daman and Diu 1.9
34.  Lakshadweep 9.6
35.  Puducherry 16.9
All India 218
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MRP oconsumption= Mixed Recall period consumption
in which the consumer expenditure data for five non-food
items, namely, clothing, footwear, durable goods, education
and institutional medical expenses are collected from 365-
day recall period and the consumption data for the
remaining items are collected from 30-day recall period.

Annexure |l

Average Dally Agricultural Wages (Unskilled) in the
country, State-wise aunng 2005-06 & 2006-07

AGRAHAYANA 5, 1929 (Sats)

8iNo. State 2005-08 (P)  2006-2007 (P)
1. Andhra Pradesh 61.11 86.45
2. Assam 64.32 NA
3. Bihar 62.91 NA
4. Gujarat 75.18 82.13
5. Haryana 110.87 NA
6.  Himachal Pradesh NA NA
7. Karataka 71.65 72.53
8. Kerala 211.37 254.14
9. Madhya Pradesh 53.00 NA
10 Maharashtra NA NA

1. Orissa 48.60 62.90
12.  Punjab 95.56 92.32

13.  Rajasthan 70.01 101.18
14.  Tamil Nadu 67.33 69.01
15.  Tripura NA 120.00
16.  Uttar Pradesh 67.17 67.03
17. West Bengal NA NA

Note: P =Provisional
NA = Not Available
Only For 17 States wage data are collected.

SHRI G. KARUNAKARA REDDY: The Standing
Committee on Labour and Employment, in its 18th Report,
which was presented in the Lok Sabha on 12th December
2006, has recommended that the Union Government

to Questions 10

should bring out as amendment to the existing Minimum
Wages Act, 1984 to define the term “minimum wages”
and the criteria for fixing the minimum wages so that the
employers are legally bound to pay minimum wages at
the National Floor Level, that is, at Rs.68 at present.
The Committee also expressed its displeasure at the
reply of the Government that the system is working
reasonable well in States. The Committee reiterate their
earlier recommendation and urged that the Government
to bring out an amendment in the Minimum

Wages.... (Interruptions)
MR. SPEAKER: You cannot read it.

SHRI G. KARUNAKARA REDDY: It was also
mentioned in the Report that the Committee also strongly
recommended that the State Governments be relentlessly
persuaded to ensure that minimum wages are paid to
the workers, till an amendment in the Act is carried out.

MR. SPEAKER: Put your question, please.

SHRI G. KARUNAKARA REDDY: May | know from
the Minister whether the Union Govermment is considering
to bring out an amendment to the existing Minimum
Wages Act, 1948 to define the term ‘minimum wages’
and the criteria for fixing the minimum wages? | would
also like to know by what time this Amendment is likely
to be introduced in the Parliament. Is the Union
Government also considering to increase the minimum
wages at the National Floor Level, which is very much
low comparing to the present huge increase of essentiai
commodities and inflation in the country?... (inferryptions)

MR. SPEAKER: You cannot have all this.

...(Interryptions)

SHRI G. KARUNAKARA REDDY: | am asking the
same question. | would like to know as to when the
Govermnment is likely to arrive at a final decision in this
regard.

SHRI OSCAR FERNANDES: | am happy to mention
here that in October, 2007, we had recommended to the
State Governments that the National Floor Level Minimum
Wage with effect from 01.09.2007 will be Rs. 80/- trom
the present Rs. 66/-per day. This is within the purview of
the State Governments. We make the recommendations
and the State Governments accept the same. As far as
amendment is concemed, we are deliberating on this issue
and we need time to consider this.
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SHRI G. KARUNAKARA REDDY: Sir, | would just
talk® one or two mimses, Sir.

It has been mentioned in the said news item that
the Government has decided to launch an insurance
scheme on October 2, 2007. Initially, for the benefit of
1.50 lakh rurai households, who do not own land, the
Aam Aadmi Bima Yojana has been cleared by the Union
Government, which would cover half of them over the
next one year. It was also mentioned that under the
scheme, the Government would provide the head of the
family Rs. 30,000 as compensation in case of naturral
death, Rs. 75,000 in case of accidental death and
disability.... (interryptions) It is connected to the agricultural
labourers... (/nterryptions)

MR. SPEAKER: You cannot discuss this.

SHRI G. KARUNAKARA REDDY: It is connected to
the question, Sir. Has the Union Government introduced
this Aam Aaomi Bima Yojan? if yes, what are the salient
features of this Yojana?

MR. SPEAKER: You are misusing this.

SHRI G. KARUNAKARA REDDY: | am not misusing,
Sir.

MR. SPEAKER: All right, speak. But this is my view,
unfortunately!

SHRI G. KARUNAKARA REDDY: What are the main
reasons for not introducing the Yojena? Would the
Government considering to provide any fund for this
Yojana? Would the Government provide the details of
the total number of persons that would be coverd under
this Yojana?

MR. SPEAKER: Mr. Minister, if you have information,
give it to him.

SHRI OSCAR FERNANDES: In the first instance, we
have decided to cover the poor people in the country
who are below the poverty level and the poor people will
be covered under the Bima Yojana. In the next round,
we will cover various categories of people, who are
eaming wages and those who are above the poverty
level, in different schemes, which are brought before the
Boards.We would try to extend them to the poor people.

MR. SPEAKER: Prof. Prem Kumar Dhumal—not
present.
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SHRI VARKALA RADHAKRISHNAN: | would fike to
draw the personal attention of the hon. Minister to a very
urgent point. In Annexure-ll, the average daily agricultural
wages—a Table is given—in Kerala, it is Rs. 254.14 per
day. The lowest is in Andhra Pradesh Rs. 61.11; it comes
next to Kerala... ... (interryptions)

MR. SPEAKER: These figures are given.

SHRI VARKALA RADHAKRISHNAN: This is the
position. There is a difficulty of migration of workers from
one State to another. Until and unless we devise a
Uniform policy in the matter of wages, this will not be
tolerated. This has created a very serious situation in our
State also, where agricultural workers are migrating to
Kerala, thereby the chances of Kerala workers are getting
reduced.

In order to prevent such a contingency, | would
request the hon. Minister to bring in a legislation for
determining a uniform wage applicable throughout India.
It is possible? Let the hon. Minister reply.

SHRI OSCAR FERNANDES: Having a uniform wage
throughout the country will be quite difficult because the
conditions of work in different States are different. The
conditions of work in North East are different than the
condition of work in Kerala. Practically there is no worker
available in Kerala because the people of Kerala are
going abroad and are earning. This is the situation. So,
it may be difficult for us, to have a uniform wage in one
stroke. But we have issued a floor price and on the
basis of that floor price, the State Governments will have
to decide what wages they should have for the Stuate.

SHRI PRALHAD JOSHI: According to the recent data
and reports, India is having fourth highest number of
dollar bilion years in the world, but in the human
development rating, it takes 126th place. We have one
lakh dollar million years, but yet 36 million of our
population live on Rs. 20 per day. It is also reported,
according to the NSS, which the Minister aiso referred to
in his reply, that the monthly per capia expenditure of
and Indian farm household is Rs. 503. The Minister while
replying said that the aggregate output levels in agricuiture
production would be possible through achievement of
higher crop yields per hectare.

MR. SPEAKER: Please formulate the question.

SHRI PRALHAD JOSHI: After doing all those thing,
whatever reply is given, after getting more yields, they
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can alleviate the farm labours. But the point ls they now
have even the distress sales and others; and whatever
they are producing, they are not getting appropriate price.
In this context, my specific question to the hon. Minister
is that what are the constructive steps and the measures
that the Government proposes to improve the bottom-line
standards of living of farmers and farm labours.

MR. SPEAKER: No. Sorry. This is for wages.
SHRI PRALHAD JOSHI: It is about farm labour.

MR. SPEAKER: Maybe. | share your concemn and |
appreciate it. But there should be some relevance to the

question.
MR. Minister, are you willing to answer now?

SHRI OSCAR FERNANDES: Sir, the point is the
agricultural labourers do not have work throughout the
year. So, under the Rural Employment Guarantee
Scheme, we have brought in a scheme under the
Agriculture Ministry, whereby 100 days of guranteed
employment is given. With that, we are able to, to some
extert help the farmers in farmers in the country and the
agricultural labourers.

[Transiation)

SHRI SANDEEP DIKSHIT: Me. Speaker, Sir, in part
(a) of the question, it was asked whether the Government
have figures in regard to the extent of poverty among
agricultural labourers. Sir, this question is not related to
the Ministry of Labour, but the reply given by the Planning
Commiesgion is. very disappointing. The Planning
Commiseion has replied that no separate survey is
conducted in regard to agricultural: labourers. There is
one discrepancy in it, NSS§ of Planning Commission
conducts comprehensive survey every five years and full
information about agriculture labourers is also collected
in this survey, if Planning Commission goes a step ahead
and assesses extent of poverty among agriculture
labourers, the: situation could become more clear in this
regard. My only subniission to the hon’ble Minister of
Labour is that he should ask the Planning Commission
through his Minietry to cofiect the figures about agricultural
labour separately, while conducting survey to ascertain
the extent of poverty.

[(Englisty

MR. SPEAKER: It is- a suggestion for action. You
can_note it.
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SHRI OSCAR FERNANDES: Yes, Sir.
MR. SPEAKER: He has noted It.
[Trans/ation]

SHRI MOHAN SINGH: Mr. Speaker, Sir several
hon'ble Members have asked relevant questions as the
issue of farm of farm labourers’ wages is very serious.
Due to wide difference between dally wages being given
to them in Bihar and eastem Uttar Pradssh and the
wages in Punjab and Haryana, thouands of farm labourers
from eastemn Uttar Pradesh and Bihar migrate to Punjab
and Hetyana every year and every season. As per the
Minimun Wages Act, the right to fix the Minimum Wages
of farm labourers have been vested with the State
Governments.

| would like to tell the hon'ble Minister that state
wise constraints are there but the farmers of Uttar Pradesh
and Bihar do not have the same paying capacity as that
of the farmers belonging to Haryana and Punjab. In such
a situatiion, wil Government of india formulate a uniform
policy which will be a base for fixing minimum daily wages
and thus fixing uniform minimum wages for the entire

country, implement it legally in principle.

[Enghsh]

SHRI OSCAR FERNANDES: As | have eatlier
narrated, the working condition and the situations are
different in different States. We would very much like to
do that but on the practical side It is very difficult. We
are studying the matter and that is why we have given
a fair price of Rs. 80. We have increased it recently. We
will constantly monitor this issue to see that fair wages
are given to the agricultural labourers.

MR. SPEAKER: Q. No. 143 Shri Ranen Barman—
Not Present.

it seems on Mondays there should be. no Question
Hour.

Shri P.S. Gadhavi: Question No. 144
New: Spectrum Policy.

*144. SHRI P.S.GADHAVI: Will the Minister of
COMMUNICATIONS. AND INFORMATION TECHNOLOGY
be pieased to state:
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(a) whether the Govemment has constituted a Group
of Ministers (GoM) to finalize a new Spectrum Policy;

(b) if so, the details in this regard;

(c) whether the Spectrum Allocation Procedure
Commiittee of the DoT has announced a new policy on
spectrum without waiting for the recommendations of GoM;
and.

(d) if so, the deatails thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) A Statement is laid
on the Table of the House.

Statement

(a) and (b) No, Sir. Government has not constituted
any Group of Ministers (GoM) to finalize a new spectrum
policy. However, a GoM has been constituted on “vacation
of spectrum and raiging resources for the purpose® under
the Chairmanship of Minister of External Affairs.

(c) and (d) No “Spectrum Allocation procedure
Committee” has been consitituted in DoT.

SHRI P.S. GADHAVI: Sir due to cartelization in
Telecom Sector, all the large telecom operators increased
tariff simultaneously at the cost of consumers. Govemment
is not making any effort to build new operators, like many
countries have working operators. So, through you, my
question to the hon. Minister is, what is contractual
agreement between Government and licence holders for
allotment of spectrum and has any operator been given
more than the contracted amount of spectrum; if so...
(Interruptions)

MR. SPEAKER: Sif, Gadhavi how does it relate to
the main Qustion?

SHRI P.S. GADHAVI: It is there in hon. Minister's
reply... (Interryptions) What is the contractual agreement
between the Govemment and licence holders for allotment
of spectrum and whether any operator has been given
more than the contracted amount of spectrum; if so,
names of such holders with reasons for excess spectrum
allotted and steps being taken to withdraw excess

spectrum.

DR. SHAKEEL AHMAD: Sir, the hon. Member had
asked a very specific question as to whether the
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Govermment has constituted a Group of Ministers to
finalize...(/nfermyptions)

MR. SPEAKER: You need not read that. Please refer
to his Supplementary.

DR.SHAKEEL AHMAD: The Government has not
constituted any GoM on spectrum allocation.

MR. SPEAKER: The hon. Member has asked as to
whether you have given special treatment to any particular
party.

DR. SHAKEEL AHMAD: No, Government (s
technology-neutral. We have not given any preference to
any specific operator. The matter is under TDSAT which
will decide about it. We have made a commitment to the
TDSAT that we will not allocate further spectrum to any
particular operator before 12th December, which is the
date with the TDSAT.

SHRI P.S. GADHAVI: Till now, is there any law to
see as to whether the excess... (/nfenryptions)

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): Sir, |
may be permmitted to clarify that. The hon. Member's
question relates to the fact as to whether the Govemment
Is having contractucal obligation towards some of the
operators or what all criteria are being followed to give
more spectrum to the operators. As my coliesague has
put it, the entire matter is before the Tribunal. However,
| can share with the House and the hon. Member the
facts available with me.

The movement LOI is complied with, the licence is
issued to a new operator. The moment the Government
receives the licence fee, the Govemnment consider but is
not duty bound to give intial spectrum. If the Government
has to give more spectrum, as assured before the TDSAT,
it will be done according to the criteria being devised by
the Government. it has been referred by the TRAI also.
TRAI gave its recommendation which has been challenged
before the Court. Subject to all these things, it will be
taken care of.

MR. SPEAKER: Shri B. Mahtab to ask his
supplementary.

SHRI P.S GADHAVI: Sir, please allow me to ask my
second supplementary.

MR. SPEAKER: You have asked two.
SHRI P.S. GADHAVI: Sir, | have asked only one.

MR. SPEAKER: Two Ministers have replied to your
one question.
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SHRI P.S. GADHAVI: Sir, he only supplemented to

MR.SPEAKER: All right.

SHR!I P.S. GADHAVI: Sir, so nice of you and.so kind
of you.

My second supplementary is whether the New
Telecom Policy of 1999 guideline of issuing new licences
subject to availability of spectrum has been superseded
by the new guidelines issued to implement the Cabinet
decision of October, 2003 which suggested that the
Govemment may issue licences without any restrictions
on the number of entrants for provision of universal access
services in service area on all India basis. If so, why
have these guidelines not been implemented and whether
the Government is contemplating to issue LOI's to all
applicants who have applied for licences?

MR. SPEAKER: | want a brief answer.

SHRI A. RAJA: Sir, the hon. Member's observation
is comrect. It is true that earlier when the National Telecom
Policy was declared in 1999, there was a categorical
observation in the Policy that wherever the licenses are
issued, it must be in accordance with the availability of
spectgum. In other words, if the spectrum is not available,
the Govemment should not give new licences. It was
referred to the Group of Ministers in the year 2003
wherein the unified access licence policy came into
existence. The paragraph 11 of the Guidelines which were
approved by the Group of Ministers and were also placed
before the Cabinet said that the licences shall be issued
without any restrictions on the number of entrants for
provisions of unified access sevices in the service area.
The Government is sticking to it. We are going to permit
the new entrants according to the new guidelines which
are available with the Ministry.

MR. SPEAKER: Thank you very much. Both the
supplementaries and answers were beyond the question.
However, | appreciate that you came ready in anticipation.

SHRI B. MAHTAB: | have a direct question to the
Minister, through you, Sir.

MR. SPEAKER: A direct one which has to be wva
me.

SHRI B. MAHTAB: That is what | said that a direct
question to the Minister, through you, Sir.

AGRAHAYANA 5, 1929 (Saka)
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| would like to know whether despite Telecom
Enginesring Committee’s recommendation, over spectrum
allocation has been accepted “in principle”. The
Government has constituted a panel to review it. Would
they review the spectrum allocation criteria to licence
operators based on the subscribers figure?

SHRI A. RAJA: Sir, it is true that the practice being
adopted by the Government for allocation of spectrum is
subscriber base. The matter was referred to the TRAI
and it gave its recommendation. The new subscriber base
was not accepted by some of the quarters from the
existing operators. Notwithstanding, the TRAI
recommendations, even earlier the Government directed

‘the Telecom Engineering Centre which is availabie within

the Ministry to assess what subscriber base can be
enumerated for the operators. Fortunately or unfortunately,
the TRAI recommendation itself was opposed by the
operators, but the TEC report recommended higher than
the TRAI recommendation. So, the existing operators went
to the court saying that they are not able to accept the
TEC report. Of course, TEC study has commenced before
earlier TRAI recommendations came into existence. The
allegation was not against the TRAI or the Government.
The TRAI recommendation was not based on the scientific
reasons whereas the TEC recommendations were based
on the scientific reasons. In spite of that it was challenged
in the TDSAT. The Cellular Operators Association
represented before the Ministry saying that the calculations
made by the TEC are unilateral and that their grievances
were not at all ventilated before the forum. So, taking
into consideration all these issues, we constituted an
independent committee consisting of professors from [IT,
Chennai and Kanpur. They are having unique degrees in
the radio frequency. So, this independent Committee is

Jooking into all these things notwithstanding the matter

before TDSAT. After that, the matter will be decided.
Development of irrigation

*145. SHRI SWADESH CHAKRABORTY: Will the
Minister of WATER RESOURCES be pleased to state:

(a) the amount of investment made so far for the
development of irrigation facilities in the country during
the Ninth, Tenth and Eleventh Five Year Plans;

(b) the total area brought under irrigation during the
said period, especially in the drought prone areas, State-
wise; and

(c) the number of farmers benefited therefrom, State-
wise?
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THE MINISTER OF WATER RESOURCES (PROF.
SAIF-UD-DIN SO2): (a) to (c) A statement is laid on the
Table of the House.

Statement

During IX plan, the actual expenditure on irrigation
for major and medium irrigation projects, minor irrigation
schemes and command area development activities was
Rs. 60147.37 crores. The expenditure during X Plan for
irrigation has been estimated to be Rs. 100151.58 crores.
The state-wise details are at Annexure-| & |l. The Working
Group has recommended a total outlay of Rs. 2,10,825.00
crores for major & medium irriggation, minor irrigation
and command area development for X| Plan.

During IX Plan, irrigation potential of 7696 thousand
hectares was created and for X plan, creation of irrigation
potential of 8813 thousand hectares has been estimated.

NOVEMBER 28, 2007
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This include irrigation potential of about 587 thousand
hectare created through 20 completed major and medium
irrigation project benefiting drought prone areas during IX
Plan and that of about 562 thousand hectares of irrigation
potential through 52 major and medium projects benefiting
drought prone area during X plan. State-wise details of
irrigation potential created are at Annexure-lll. Creation
of irrigation potential of 16,000 thousand hectares is
envisaged during XiI Plan.

As per the Agricultural Census 1995-96, the number
of wholy irrigated holdings was 3.74 crores i.e. about
32.4% of total operating holdings. The 2000-01 Agricultural
census indicated increase in the number of wholily
irrigation holding to 3.97 crore i.e. 38.7% of the total
operating holdings. The 2000-01 Agricultural census also
indicates that 1.29 crores holdings are partially irrigated.

Annexure |

Aclual expenditure on irrigation sector dunng (X plan

(Rs. in Crore)

SINo. Name of States & UTs

Major & Medium Minor irrigation CAD Total

1 2 3 4 5 6

1. Andhra Pradesh 4045.77 976.25 49.18 5071.20
2. Arunachal Pradesh 1.73 94.62 4.99 101.34
3 Assam 212.96 38222 31.14 626.32
4. Bihar 1621.94 231.56 62.66 1916.16
5. Chhattisgarh 160.64 71.48 1.57 233.69
6. Goa 224.22 26.68 9.70 260.60
7. Gujarat 5298.42 933.32 61.34 6293.08
8. Haryana 1154.41 200.80 143.03 1498.34
9. Himachal Pradesh 65.09 232.70 4.38 302.17
10. Jammu & Kashmir 128.62 142.86 20.58 291.96
1". Jharkhand 167.01 39.31 0.00 206.32
12. Kamataka " 8700.51 458.03 97.90 9257.44
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1 2 3 4 5 6
13. Kerala 703.33 225.82 41.80 970.95
14. Madhya Pradesh 2203.68 746.29 17.43 2967.40
16.  Msharashtra 14807.29 1348.55 219.47 16375.31
16. Manipur 171.67 30.05 6.63 208.35
17. Meghalaya 10.65 34.21 0.87 45.73
18. Mizoram 0.14 26.30 0.47 26.91
19.  Nagaland 0.86 25.32 0.53 26.71
20.  Orissa 2331.23 435.70 26.53 2793.46
21. Punjab 334.92 189.01 179.34 703.27
22. Rajasthan 17256.41 259.48 263.35 2247.27
23. Sikkim 216 19.44 1.64 23.24
24, Tamil Nadu 1218.50 287.70 65.88 1572.08
25.  Tripura 32.44 75.27 0.04 107.75
26. Ultll’ Pradesh 3014.68 361.96 155.31 3531.95
27. Uttaranchal 60.96 19.59 0.00 80.55
28.  West Bengal 667.80 346.08 26.53 1040.41
Total States 49066.67 8221.70 1492.29 58780.66
Union Territories
29, A & N Islands 0.00 12.18 0.00 12.18
30.  Chandigarh 0.00 142 0.00 1.42
31 D & N Haveli 3.38 5.13 0.78 9.29
32 Daman & Diu 0.80 335 0.10 4.25
33. Delhi 0.00 3.81 0.00 3.81
M. Lakshadweep 0.00 0.00 0.00 0.00
35.  Pondicherry 0.00 29.44 0.00 29.44
Total U.Ts. 4.18 55.33 088 60.39
Total States &Uts. 49070.85 8277.03 1493.17 58841.05
Central Sector 218.70 357.96 729.66 1306.32
Grand total 49289.55 8634.99 2222.83 60147.3




23 Oral Answers NOVEMBER 26, 2007 to Questions
Annexure I
Anticipated expenditure on irmigation sector aunng X Flan
(Rs. in Crore)
SI.No. Name of States & UTs Major & Medium Minor irrigation CAD Total
1 2 3 4 5 6
1. Andhra Pradesh 20865.50 1970.78 46.79 22883.07
2. Arunachal Pradesh 2.08 139.39 10.40 151.87
3. Assam 156.38 150.76 8.64 316.78
4. Bihar 1582.81 824.90 120.16 2527.87
5. Chhattisgarh 1845.88 1047.08 34.06 2927.02
6. Goa 306.44 110.98 14.37 431.79
7. Gujarat 10055.23 1789.26 16.77 11861.26
8. Haryana 1261.24 0.00 133.06 1394.30
9. Himachal Pradesh 105.45 347.68 10.94 464.07
10. Jammu & Kashmir 284.97 293.40 46.06 624.43
1. Jharkhand 1302.62 218.20 0.10 1620.92
12. Karnataka 16592.30 1040.21 168.42 17800.93
13. Kerala 714.81 126.05 30.79 871.65
14. Madhya Pradesh 5586.58 1249.29 11.98 6847.85
15. Maharashtra 8634.73 1385.94 959.80 10980.47
16. Manipur 359.74 66.26 24.72 450.72
17. Meghalaya 3.04 36.30 1.12 40.46
18. Mizoram 0.10 85.12 0.70 85.92
19. Nagaland 0.03 69.33 3.53 72.89
20. Orissa 1936.68 380.36 514.01 2831.05
21. Punjab 526.04 171.51 145.33 842.88
22. Rajasthan 3041.94 521.11 215.52 3778.57
23. Sikkim 0.00 22.09 12.05 34.14
24, Tamil Nadu 1074.95 400.31 95.93 1571.19
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1 2 3 4 5 6
2.  Tripura 40.19 124.04 0.06 164.29
26.  Uttar Pradesh 5031.68 608.89 243.46 5884.03
27.  Uttaranchal 275.67 288.03 9.53 573.13
28.  West Bengal 309.01 186.38 106.29 601.68
Total States 81895.99 13653.65 2984.59 98534.23
Union Territories
29. A & N Islands 0.00 8.15 0.00 8.15
30.  Chandigarh 0.00 9.13 0.00 9.13
31. D & N Haveli 2.66 3.45 1.17 7.28
32. Daman & Diu 1.29 0.62 0.05 1.96
33,  Delhi 0.00 0.71 0.00 0.71
34.  Lakshadweep 0.00 0.00 0.00 0.00
35.  Pondicherry 0.00 84.31 0.00 84.31
Total U.Ts. 3.95 106.37 1.22 111.54
Total States & UTs. 81899.94 13760.02 2985.81 96045.77
Central Sector 295.19 380.68 829.94 15056.81
Grand Total 82195.13 14140.70 3815.75 100151.58
For the terminal year 2006-07, the revised approved outiay is taken for expenditure year.
Actual expenditure in 2006-07 would be avallable in 2008-09 only.
Annexure-il| 1 2 3 ‘
State-Wise Imigation potential created in 5. Chhattisgarh 165.25 992.24
IX and X plan
6. Goa 9.83 18.79
(in thousand hectarse) 7. Gujanat 143.99 81263
SINo.  Name of States  Total Imigation Potential created during 8 Hayana 7488 0859
&UTs
IX Plan X Plan 8. Himachal Prasesh 13.42 12.19
1 2 3 4 10.  Jammu & Kashmir 13.82 2991
. Andhra Pradesh 37571 541.06 1. Jharkhand 4591 320.94
2. Aunechal Pradesh 16.10 19.56 12 Kamnetska 509.13 4643
3 Assam 58.11 100.84 13.  Kerala 163.08 532.98
4 Biher 8013 314 . Madvya Pradesh 118.00 177.98
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1 2 3 4
15.  Maharashira 1297.20 618.15
16. Manipur 43.25 30.60
17 Meghalaya 4.40 10.79
18.  Mizoram 3.96 1.39
19.  Nagaland 9.32 17.61
20.  Orissa 385.46 325.99
21. Punjab 103.01 64.71
22.  Rajasthan 23413 429.00
23. Sikkim 3.4 3.78
24, Tamil Nadu 11.96 285
25.  Tripura 19.67 44.13
26.  Uttar Pradesh 2635.80 2848.29
27, Utiaranchal 1438 2491
28 West Bengal 825.76 347.65
Total U.Ts 16.73 719
Grand Total 7695.81 8813.38

SHRI SWADESH CHAKRABORTY: Sir, my question
had three parts. In the third part of my Question | had
asked about the number of farmers who had benefited.
But unfortunately, the hon. Minister has not replied to
that party of my Question.

Sir, however, my supplementary is that according to
the statement of the hon. Minister, the total amount spent
on irrigation has gone up from Rs. 60,000 crore in the
Ninth Pan to Rs. One lakh crore in the Tenth Plan. But
in actual practice the area irrigated during the Ninth Plan
period was 32.4 percent and the area irrigated during
the Tenth Plan was 36.7 per cent. So, there has been
an increase of just four per cent during these two Plan
periods. Also, in the Eventh Plan there is a proposal for
an investment of Rs. Two crore for irrigation. | would like
to know from the hon. Minister whether the Government
will take a firm decision to armive at a 10 per cent increase
in imigated land of the country per year.

to Questions 28

PROF. SAIF-UD-DIN SOZ: Sir, | am happy that the
hon. Minister is concemed this much about increasing
the irrigation potential of the country. He also has quoted
some figures. Yes, a lot of funding has gone into irrigation
over the years. In the Ninth Plan the investment on
irmigation was Rs. 60,147 crore and in the Tenth Plan the
investment on irrigation had been Rs. 1,00,151 crore and
for the Eleventh Plan the Working Group of the Planning
Commission has projected an investment of Rs. 2,10,825
crore. Therefore, a lot of funding as such has gone into
irrigation but according to the hon. Member, the potential
of irrigation has not been commensurate with the kind of
investment made. My plea is that we have tremendous
imigation potential. In the Sixth Plan proper funds for
irrigation was available. Thereafteer tthere was some
dwindling. | will not go into that question. But since the
UPA Govemment came to power, irrigation has been in
sharp focus Funds are available. | want to generate a
situation of hope with the hon. Member and through you
to the august House that upto the year 1951 the irrigation
potential then was 2.26 crore hectare of land and today
at the close of the Tenth Plan the irrigation potential is
10,20,00,000 hectare of land. So, it is a sizeable
achievement. Although my stand is that irrigation should
receive much more attention than it is receiving now. It
is only last week | took up the matter with the hon.
Prime Minister and he has been very kind in supporting
our demand because irrigation is key to agricultural
development in the country.

MR. SPEAKER: His question is, when will you reach
50 per cent?

PROF. SAIF-UD-DIN SOZ: So, my hope is that more
money will be available and more irrigation potential will
be achieved and Bharat Nirman is also in focus in the
Ministry.

SHRI SWADESH CHAKRABORTY: Sir, in spite of
the reply of the hon. Minister | am not convinced if
irrigated area in the country will come even to 50 per
cent of the total land holding during the Eleventh Plan
period.

Sir, in my opinion, land reforms and irrigation are
two very vital elements which can solve the problem of
food security; the problem of drought and the problem of
flood. Everything can be solved only if we go through
land reforms and have proper irrigation in the country.
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My second supplementary to the hon. Minister is
whether the Government of India will be kind enough to
allocate sufficient funds for the completion of Teesta and
Damodar Projects in the State of West Bengal during the
Elventh Five Year Plan.

MR. SPEAKER: Yes, that is the only question.

PROF. SAIF-UD-DIN SOZ: Sir, the hon. Member has
raised a question about drought-prone areas. | want to
tell him that the minor irrigation schemes from the State
of West Bengal did receive our attention and we had
sanctioned money in the end of October.

As regards Teesta and other projects, we must
understand and appreciate the fact that water is a State
subject. The Central Government comes to the help of
the State Govermnments, earlier through loans and now
through grants. Since last year, Teesta is in very sharp
focus. But accounts of Teesta are not available. We took
up this issue with the Government of West Bengal. You
give us the utilization certificate and money would be
made available to you. That is not being done. We can
work on projects which are taken up with us.

Our colleagues from West Bengal, including hon.
Minister, have been raising this issue. Teesta is part of
the national project. The Cabinet Committee is looking
into that. Teesta will be one of the national projects for
100 per cent funding from the Government of India.

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Hon.
Speaker, Sir, thank you very much for giving me this
opportunity.

We all know very well that UPA is doing very well in
the field of development of irrigation facility. The hon.
Minister, in his reply, has mentioned about the expenditure
on imigation during the Ninth Plan. But there are no details
about the Tenth and Eleventh Five Year Plans.

Hon. Speaker, Sir, | would like to know from the
hon. Minister, through you, whether there is any special
scheme or proposal with the Ministry for the State of
Tamil Nadu, especially with regard to its southern parts,
which are really drought-prone. Our hon. Chief Minister,
Dr, Kalignar Karunanidhi, had recently announced a
special scheme of Rs. 616 crore to bring Cauvery water
to the southern parts of Tamil Nadu, insluding my
constituency Rameswaram.
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Is the Ministry willing to help the Government of Tamil
Nadu for this special scheme? Thank you.

PROF. SAIF-UD-DIN SOZ: Tamil Nedu will receive.
attention. The figures for Tenth Plan are available. During
the Tenth Plan, the expenditure in Tamil Nadu, for raising
irmigation potential was Rs.1,571 crore.

As regards the suggestion that the State of Tamil
Nadu should receive the attention, | would request the
Govemment of Tamil Nadu, through the hon. Member,
that any proposal that is available with that Government
should be sent to us. It will receive our attention.

[Translation]

SHRI BHANWAR SINGH DANGAWAS: Mr. Speaker,
Sir, through you, | would like to tell the hon'ble Minister
that till such time Centre takes control of flood prone
areas and the water under flood alongwith the river linking
project, no State will be ready to release water of the
rivers flowing through its territory to another State and till
the times it happens water can never reach drought prone
areas. He has made arrangements for making water
availble in about 650 thousand hectares in Rajasthan
under two plans. This arrangement has been done more
as a result of the efforts taken by the State Government
on its own through Indira Gandhi canal. | would like to
know from the Minister whether the Government will
provide water from rivers which witness floods every year
and for which the Government speeds crore rupees to.

PROF. SAIF-UD-DIN SOZ: Speaker, Sir, this query
is not linked to the question but | would like to give an
answer... (Interruptions) '

MR. SPEAKER: He is giving reply to his question.
...(Interruptions)
[English]

PROF. SAIF-UD-DIN SOZ: Inter-linking of rivers is
not a question here.... /nterryptions)

MR. SPEAKER: He is not refusing.
...(Inferryptions)

MR. SPEAKER: Yes, you are absolutely right. It is
not the matter here.

[Translation)

PROF. SAIF-UD-DIN SOZ: | am replying to it. | would
like to submit to the House that there is a
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misunderstanding among the Members that the matter
regarding the river-inter linking project has perhaps gone
the back bumer, but the back bumer, but this is not the
fact.

[English]
It is on the front bumer. It is receiving attention.
[Translation]

| am giving my word that regarding the inter-linking
of five rivers, the linking of Ken and Betwa river is a
very arduous task. This matter is not under the Union
Government. We have to coax the State Government in
this regard and.also submit an application.

[English]

Regarding Ken-Betwa, | am reporting to this House
that DPR is being prepared. DPR is a very difficult
situation. They want to take three years, but | am insisting
that they should complete DPR in two years. But there
are four to five links in very shamp focus.

Parvati-Kali Sind, Narmada-Partapi and Godvari
Krishna

[Trans/ation]

SHRI BHANWAR SINGH DANGAWAS: | am talking
about the flood water. ...//ntermyptions)

MR. SPEAKER: You please leave it.

PROF. SAIF-UD-DIN SOZ: As regards the case of
Rajasthan and Madhya Pradesh, | would like to say that
a few days ago, | have made a request to both the
Chief Minister of the States through a D. O. and given
them an MOU asking them to sign it, then only the said
water would be released to Rajasthan and Madhya
Pradesh and this would greatly benefit them. The Central
Government is at their service, hence kindly sign the
said memorandum. We will take active interest in this
regard. The hon'ble Member is very right in saying that
as far as possible by linking rivers we can enhance
irrigation potentiality which will provide much relief.

MR. SPEAKER: You please take your seat. Kindly
cooperate with the Chair.

[English]

| am finding a trouble here because thé question
becomes irrelevant. On any supplementary which is being
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asked in the House, the hon. Ministers are obliging
because they are very knowledgeable Ministers. But, |
think, the relevance and brevity is also important.

[Translation]

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY:
Mr. Speaker, Sir, through you, | would like to draw the
attention of the hon'ble Minister towards the matter that
the required irrigation facilities for Bodoland-Tiesta region
in Anchal have till date not been provided. In the Current
year that region witnessed devastating flood and two
legislative seagments of my Parliamentary constituency are
still inundated. | had already drawn the attention of the
hon’ble Minister towards this issue, but no steps have
been taken so far in this regard. All the irrigation dams
have been damaged. A river named Beki rises from
Bhutan. This river has been posing huge problems to the
people for the last two thousand and four years. In the
current year also devastating flood was caused in the
south east region of the river due to the breach in the
embankment of the river at Narenguri. | would like to
know from the hon'ble Minister about the steps proposed
to be taken by the Government to reconstruct the Beki
embankment which has been raised and moreover | would
like to be apprised of the recommendations received from
the Assam Government in this regard?

[English]

PROF. SAIF-UD-DIN SOZ: The proposal which the
hon. Member has given, and he has also written a letter
to me, is under examination and | will definitely take an
action. It is a very difficult situation in Assam. | would
like to report to this august House that | recently visited
Majouli island which has suffered a great deal. But during
the fiood period, this Ministry cannot do anything because
it is a situation of relief. However, | had promised the
Chief Minister of Assam, Shri Tarun Gogoi, and hon.
Members from that region, that | will visit Majouli. It was
not that easy.

Sir, | was told and it was pleasant surprise that after
late President, Dr. Fakruddin Ali Ahmed, | am the first
person to go to Majouli ... /ntermuptions)

Please listen to me. Majouli is now safe. | feel that
the money available in two or three phases is not
sufficient. | am examining that we shall certainly save
Majouli from further incursions there. As far as other
proposals are concerned, they are also receiving my
attention. Your letter is with me. | will certainly invite you
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further in the Ministry and will sit with you and | will

respond very positively to whatever suggestions you want
to give in this regard.

MR. SPEAKER: Very good. Thank you.
[Translation]

DR. VALLABHBHAI KATHIRIA: Mr. Speaker, Sir, when
the matter of water comes up, we are aware that there
are many rivers in the country and we get plenty of rain
water but its management is not done properly. The
tarmers need adequate water supply for producing three
crops. Today in our country we are able to provide water
to only one third of the land in winter season apart from
monsoon seasons, water. is not available for two third
areas of the land as there is shortage of water. If drip
irrigation and the sprinkler system is put in place then |
feel that it would not only meet the irrigation requirement
in winter season but our fammers will be ready for the
third crop also. A provision of only Rs. 500 crore had
been made in the last budget for the sprinkler system
and drip irrigation which is not sufficient. | feel that if
more subsidy is provided in the budget for sprinkier
system and drip irrigation, it would not only meet the
 irrigation requirement of the winter season but the farmers
will be able to cultivate the third crop also and we can
meet the shortage of foodgrains and wheat which we are
confronting today. What provisions have been made by
the Government for this purpose?

[English]

PROF. SAIF-UD-DIN SOZ: | am sorry, it will get a
little longer reply.

MR. SPEAKER: No question of a little longer reply.
You can send him the reply.

PROF. SAIF-UD-DIN SOZ: | will be very brief because
becase he has talked about drip irrigation. It has a
background. The hon. Prime Minister instituted what is
called the Groundwater Advisory Council for Recharging
Ground Water which held a congress this year.

MR. SPEAKER: Next Question is very important.

PROF. SAIF-UD-DIN SOZ: We have top scientists. A
Committee was instituted under Dr. Swaminathan. We
have produced a book that has been circulated now. Our
aim in the Ministry is that ground water is very important.
It is like a deposit in the bank. We can draw interest.
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We cannot draw the principal amount. So, following that
theory, we are trying to recharge ground water. There is,
now, a situation about which we have circulated,
throughout the country, to all the Chief Ministers saying
that we want more crop and income per drop of water.
In that situation, the sprinkler irrigation issue will also be
attended to.

Food Security Mission

*146. SHRI C.K. CHANDRAPPAN:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the National Food Security Mission has
been launched;

(b) if so, the salient features thereof, and

(c) when and where the implementation process of
the said mission is likely to be started?

[Transiation/

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS; FOOD AND
PUBLIC DISTRIBUTION (SHRI! KANITILAL BHURIA): (a)
to (c) A statement is laid on the Table of the House.

Statement

A Centrally Sponsored Scheme “National Food
Security Mission (NFSM)"has aiready been launched in
305 identified districts of 16 States viz., Andhra Pradesh,
Assam, Bihar, Chhattisgarh Gujarat, Haryana, Jharkhand,
Kamataka, Madhya Pradesh, Maharashtra, Orissa, Punjab,
Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal
from Rabi 2007-08 with an aim to achieve additional
production of 10 million tones of Rice, 8 million tones of
Wheat and 2 million tones of Pulses by the end of
Eleventh Plan (2011-12). The total outlay of National Food
Security Mission is Rs. 4882.48 crore for Xi Five Year
Plan.

National Food Security Mission (NFSM) has three
components viz. National Food Security Mission—Rice
(NSFM-Rice), National Food Security Mission-Wheat
(NFSM-Wheat) and National Food Secutiry Mission—
Pulses (NFSM-Pulses). The major interventions under
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NFSM are demonstrations on improved production
technologies; distribution of quality seeds of high yielding
varieties & hybrids; popularization of newly released
varieties through seed minkits; support for micro-nutrients,
gypsum, zero tillage, rotavators, conoweeders and other
farm implements; integrated pest management; integrated
nutrient management; water lifting and moisture saving
device; training and mass media campaign including award
for best performing districts etc. Besides, the pilot projects
on community generators, management of blue bulls and
demonstration of International Crop Research Institute for
Semi Arid Tropics (ICRISAT) technologies are also
included. the identitied districts are given flexibility to adopt
the area specific technological interventions suited to their
local conditions.

(English]

SHRI C.K. CHANDRAPPAN: | have gone through
the Statement. It is very unfortunate that several States
have been inciuded in the Centrally-Sponsored Scheme—
National Food Security Mission—but not Kerala. | think
we had a discussion with the hon. Minister, | think it was
due to some faulty parameters or wrong information with
the Ministry that this unfortunate thing has happened.
The fact is that nearly 5 districts which are contiguous
are the districts that are producing rice. Those districts
are Palghat, Trichur, Ernakulam, Alleppey and Kottayam.
It these districts are taken together, probably a good
Scheme could have been implemented. | would like to
know from the hon. Minister whether the Ministry has an
open mind to consider our request favourably.

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): The- particular
Scheme was discussed in the National Development
Council Meeting on 29th May last year and it was
approved. We took a decision to include 16 States and
305 districts. One of the criteria was that in respect of a
particular crop, at least 50 per cent area has to be under
that particular crop in a particular district. Secondly, if
we have to improve production and productivity, the
availability of water is also should be there. So, on that
basis, all the districts have been selected. There are some
States which are not in a position to fulfil these criteria
and that is why these States are not included at this
juncture.

We have discussed Kerala in depth. We could not
get a district in Kerala where such and such area is

NOVEMBER 26, 2007

to Questhons 36

under a particular crop, namely, paddy. The thrust of
Kerala is essentially on the plantation crops. That is why,
there are some problems. But, | met recentty a delegation
of hon. Members of Parliament from Kerala and they
have given me names of three districts. There is a
recommendation also from Dr. Swaminathan. On that
basis, we had decided to give a second thought to this
matter and give weightage to Kerala also.

MR. SPEAKER: Thank you.

SHRI C. K. CHANDRAPPAN: Sir, it is a very good
thing that the Ministry has considered this matter
favourably and given a second thought to it. Actually,
there are five districts, when you consider this matter.
Palghat, ailso known as the ‘Rice Bowl of Kerala', itself
has more than 550 lakh acres of land for cultivation of
peddy. its adjoining Trichur district is known for cold land
cultivation. Then there are Ernakulam and Kuttanad
districts. This area is spread over to two districts—
Kottayam and Alleppey. So, | would like the Minister to
see the recommendations made by Dr. Swaminathan and
also consider the request made by Member of Parliament
from Kerala and take a final decision on these districts.

SHRI SHARAD PAWAR: We have already said that
we are going to consider this matter.

MR. SPEAKER: Shri Rayapati Sambasiva Rao—Not
present.

[Translation]

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, the
hon'ble Minister has informed that this scheme will be
implemented in about 305 districts under the National
Food Security Mission of cover he has not given the list
of those districts. | hope that the hon'ble Minister would
give the list also.

As you are aware, the condition of farmers is not
good. | would like to know from the hon'ble Minister
whether the Government after an agreement with the
cultivators would purchase crops from them or procure
their produce in the manner it is being done through the
PDS and whether any specific officer would be appointed
separately for this purpose? Further, | would like to knows
as to how the facilities, under the schemes which have
been mentioned, would be provided to them?

SHRI SHARAD PAWAR: Mr. Speaker, Sir, under this
scheme efforts will be made to increase production of
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three crops in the country particularly pulses, rice and
wheat. There is a need to increase the production of
these crops to meet the next 5-10 years requirement of
the country and that is why this scheme has been
sanctioned. An amount of about of Rs. 5000 crore has
been earmarked for this scheme. As | have said in the
beginning, the names of 16 States have been included
under this scheme and infact work has also started over
there. The point which the hon'ble Member had raised
will be explained later. He raised the question regarding
the procurement policy to be adopted. | had given reply
earlier also about procurement policy that be it Andhra
Pradesh or any other State, wherever there is surpius
food production and the farmers are willing to sell their
produce to the Government at the minimum support price,
we will make arrangement to procure their produce
through the FCI and the agencies of State Government.

SHRI RAVI PRAKASH VERMA: Would the
Government sing an agreesment with the farmers?

[English]

MR. SPEAKER: No. Please ask questions briefly.
Many important issues are pending.

[Translation)

SHRIMATI KIRAN MAHESHWARI: | am thankful to
you that you have given me an opportunity to ask
question. Through you, | would like to ask the hon'ble
Minister about the amount being spent by the Union
Government in the import of foodgrains under the National
Food Security Mission and the losses thereof? We often
hear that foodgrains are lying in the godowns, which
could not be distributed. My question is how much loss
the Government usually incur and the kind of measures
that Government take to reduce the losses?

SHRI SHARAD PAWAR: The Mission is regarding
increasing the production, and there is no mention of
procurement in this mission.

[English]

MR. SPEAKER: Q.147—Shri Eknath Mahadeo
Gaikwad—Not present.

Shrimati Nivedita Mane—Not present.

Q. 148 Shri N.N. Krishnadas—Not present.
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Shri Igbal Ahmed Saradgi—Not present.

It is a very unhappy situation. We have to decide
whether to have question Hour on Mondays.

Shri S. K. Kharventhan: Question No.149,
Foodgrains Production

+
*149. SHRI S.K. KHARVENTHAN:
SHRI MANORANJAN BHAKTA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the productivity of foodgrains has been
steadily decreasing in the country during the last few
years;

(b) if so, the details thereof during the last three
years including the current year so far;

(c) whether the production of cash crops has also
been considerably decreasing during the above period;

(d) if so, the details thereof and the reasons therefor;

(e) whether the net availability of foodgrains per capita
has also declined during the last decade and the country
is importing more food;

(f) if so, the detalls thereof; and

(g) the steps taken by the Government to ensure
self-sufficiency in foodgrains production?

[Transiation]

THE MINISTER OF STATE IN THE MINISTRY OF
AGIRCULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) to (g) A statement is laid on the Table of the
House.

Statement

(a) and (b) No, Sir. The productivity of total foodgrains
has continuously increased during the years 2004-05 to
2006-07 as can be seen from the data given in the
following Table.
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Crop Year’ Productivity of Foodgrains
(Kg/MHectare)
2004-05 1652
2005-08 1715
2006-07* 1750

*4th advance estimates released on 19.07.2007.

(c) and (d) The production of major cash crops viz.,
sugarcane and cotton shows continuous increase during
the years 2004-05 to 2007-08. In the case of oilseeds,
less area coverage has led to its lower production during
2006-07 as compared to 2005-06. However, the estimated
production of Kharif oilseeds during 2007-08 (1st advance
estimates) is 2.19 million tonnes more than the 13.94
million tonnes of Kharif oilseeds production during 2006-
07 (4th advance estimates). Following table presents the
production of oilseeds, sugarcane and cotton for the years
2004-05 to 2006-07:

Year Production (Million Tonnes)
Oilseeds Sugarcane Cotton#
2004-05 24.35 237.09 16.43
2005-06 27.98 281.17 18.50
2006-07° 23.88 345.31 22.70

“4th advance estimates released on 19.07.2007
#Milion bales of 170 Kgeach.

(e) and (f) The per capita net availability of foodgrains,
which was 475.2 grams per day in 1996 came down to
454.4 grams day in 2000 and further to 444.5 grams
(provisional) per day in 2008.

India has been a net exporter of foodgrains during
2003-04 to 2005-06. However, during 2006-07 in order to
augment the buffer stock, about 6.08 million tonnes of
wheat was imported.

(g) The integrated Cereals Development Programmes
(ICDP) in rice, wheat and coarse cereals based cropping
systems have been under implementation since October
2000 to promote their production. The scheme, which
was subsumed under macro management mode of
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agriculture, provided flexibility to the States based on local
local needs. An Integrated Scheme of Oilseeds, Pulses,
Oilpalm and Maize (ISOPOM) is also under
implementation with effect from April 2004 in the country,
inter-alia, to promote production of pulses. However, in
order to increase the production of rice, wheat and puises
further, recently a Centrally Sponsored Scheme “ National
Food Security Mission” (NFSM) has aiso been launched
in the country from 2007-08. It aims at increasing the
production of rice by 10 million tonnes, wheat by 8 million
tonnes and pulses by 2 million tonnes by the end of the
Eleventh Plan, i.e., by 2011-12 through area increase
and and productivity enhancement in targeted districts.
Besdes, the Rashtriya Krishi Vikas Yojana (RKVY) with
an objective to incentivise the States to increase public
investment in agricultural and allied sectors is launched.
The RKVY aims at achieving 4% annual growth in the
agriculture sector during the Eleventh Five Year Plan, by
ensuring a holistic development of agriculture and allied
sectors.

[English)

SHRI S.K. KHARVENTHAN: Mr. Speaker, Sir, over
the years there has been huge fluctuation in the area of
cultivation, production and yield of foodgrains in the
country which results in the avaihability of foodgrains.
Moreover the buffer stock of wheat and rice has gradually
declined. The Government is also importing wheat at a
much higher price. So, | would like to know whether the
Government have taken any steps to improve the area
of cultivation, production and yield of foodgrains in the
coming years and whether any steps have been taken
by the Government to safeguard and to protect the
agricultural land from diversion to other purposes than
the purpose of irrigation and to improve the productivity
of foodgrains in the country.

MR.SPEAKER: You want the whole gamut of
Agriculture Ministry to be discussed in Question Hour!

SHRI SHARAD PAWAR: Mr. Speaker, Sir, this is an
important gquestion and that is the reason why the
Government took a conscious decision to introduce Food
Security Mission in the country, and under the Food
Security Mission, additional area will be brought under
cultivation of wheat, rice and pulses, Then, planning has
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also been made to see that production is improved. This
particular question is mainly about how to improve
productivity, what is the total requirement of production
and how to fulfill that. The answer has been given.

SHRI S.K. KHARVENTHAN: Sir, in recent years the
tarmers in some parts of our country, particularly in some
segments of Tamil Nadu, have slowly been switching over
to organic farming and they have stopped their
dependence on imported chemicals and fertilizers which
saves huge amount of money of the Government
Exchequer. As a result, they gradually get high yield and
the land also becomes fertile. So, | would like to know
whether the Government have proposed to give financial
and other forms of assistance to those farmers who have
shifted to organic farming which in food grains production.
| would ailso like to know whether there is also a proposal
to educate the farmers about the usage and the benefits
of organic farming.

MR. SPEAKER: Thank you for your brief question.

SHRI SHARAD PAWAR: Sir, there is scheme which
has been introduced by the Ministry of Agricuiture to
popularize organic farming. There are some incentives
also and some sort of guidance is also provided to
farmers under this scheme. Today, in a country like ours
the main requirement is how to improve productivity. Of
course organic farming is important. It has a market not
only within India but also outside India and that is the
reason why we are encouraging that.

MR. SPEAKER: Shri Manoranjan Bhakta, your name
is there on the list. Do you want to ask a supplementary?

SHRI MANORANJAN BHAKTA: Yes, Sir.

Sir, the Union Territories, which have far-flung island,
have requested the Government that they should be
provided adequate quantum of foodgrains so that in case
of any problem there will be no crisis for food grains in
those areas. | would like to know what steps the
Government have taken to ensure that.

SHRI SHARAD PAWAR: Necessary precautions will
be taken.
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WRITTEN ANSWERS TO QUESTIONS
[English]
Rehabilitation Package To Farmers

*143. SHRI RANEN BARMAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) the steps initiated to implement the Prime
Minister's Special Rehabilitation Package to mitigate
agrarian distrees of the farmers,;

(b) the details of the various heads under which the
package has been implemented so far, State-wise; and

(c) the number of farmers benefited from the above
package, State-wise?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The
Prime Minister's Special Rehailitation Package announced
for the six distrssed districts in Vidarbha region in
Maharashtra State on 1st July, 2006 and for 25 identified
distressed districts covering Andhra Pradesh (16),
Kamataka (6) and Kerala (3) States announced on 29th
September, 2006 is implemented by the concerned
implementing agencies consisting of line Departments of
Central and State Governments, Banks and NABARD.
For implementation of the package there are provision
for State Level Coordination & Supervision Committee
including representatives of the Government of India and
the State Government Implementation through District
Level Committee, Panchayati Raj Institution and creation
of appropriate Institutional Structures and Special Purose
Cooperativas/Community Based Organizations at local
level. Gol is also monitoring the progress in the
implementation of the package through review meetings
held periodically. While banks provide the required credit,
non-credit components such as checkdams, watershed
development, irrigation projects, rain water harvesting
structures, etc. are implemented by State Governments
by using grants provided by Gol and loans released to
State Governments by NABARD out of RIDF maintained
with it.

(c) Major components of the Rehabilitation Package
which are individually farmer oriented are credit related
measures. The progress in respect of the Credit
components of the package is given below:
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(i) Debt retiet & Interest Waiver.
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Name of the State

No. of loan accounts

Overdue interest waived

Rescheduled & interest waived (Rs. in crore)

Andhra Pradesh 13,82,852 1978.11
Karnataka 2,86,549 706.35
Kerala 1,29,158 218.83
Maharashtra 9,29,020 824.98
Total 27,27,597 3728.37
(i) Credit Flow

Name of the State Target Disbursement as Target Disburesment

2006-07 On 31st March 2007 2007-08 as on
30.09.2007

Andhra Pradesh 13,817.78 12,627.23 15032.50 6991.00
Karnataka 3076.20 2962.99 3749.41 1149.57*
Kerala 1945.07 2324.30 2395.45 477.56*
Maharashtra 2583.39 2012.90 2225.35 1386.65
Total 21,422.44 19,927.42 23402.71 10004.78

‘Position as on 30.06.2007

Technology Upgradation Fund Scheme

*147. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMAT! NIVEDITA MANE:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Technology Upgradation Fund
Scheme would countinue during the Eleventh Five Year
Plan;

(b) it so, the details thereof alongwith the
achievements made so far in this regard; and

(c) the funds spent during the Tenth Plan period under
the said Scheme alongwith the amount earmarked for
the Eleventh Plan Period, State-wise, and Year-wise?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA): (a) Yes Sir.

(b) The salient features of the modified Technology
Upgradation Fund Scheme (TUFS), which was approved
on 01.11.2007, is enclosed as statement. Since the
approval was accorded by Govemment in November 2007,
the implementation of the Scheme has just commenced.
However, in its operational life span of eight years, as

.on 31.03.2007, the Scheme has propelled an investment

of approximately Rs. 86.000 crore. The Government has
til now released Rs. 3225.06 crore under this Scheme.

(c) The total subsidy disbursed under this Scheme
during the Tenth Plan period was Rs,2044.18 crore. The
Planning Commission has not yet communicated the total
Plan allocation for the Eleventh Plan period.

Statement

Salient featurss of the restructured Technology
Upgradation Fund Scheme

(i) The rate of interest reimbursement on spinning
machinery has been reduced to 4%. All the
remaining sub-sectors covered under the scheme
would continue to get assistance® 5%.



(ii)

(i)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

(x)
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The scheme will continue to provide cover for
foreign exchange rate fluctuation not exceeding
5%. However, for the spinning machinery the
coverage will be 4%.

The Scheme will now provide an additional
option to the powerlooms units to avail of 20%
Margin Money subsidy under TUFS in lieu of
5% interest reimburesement on investment in
TUF compatible specified machinery subject to
a capital ceiling of Rs. 100 lakh and ceiling on
capital subsidy Rs. 20 lakh. A minimum of 18%
equity contribution from beneficiaries will be
ensured.

The Scheme will now provide 15% Margin
Money subsidy for SS| textile and jute sector in
lieu of 5% Interest reimbursement on investment
in TUF compatible specified machinery subject
to a capital ceiling of Rs. 100 lakh and ceiling
on capital subsidy Rs.15 lakh. A minimum of
15% equity contribution from beneficiaries will
be ensured.

The Scheme will continue to provide 5% interest
reimbursement plus 10% capital subsidy for
specified processing machinery.

The Scheme will now provide 5% interest
reimbursement plus 10% capital subsidy for
specified machinery required in manutacture of
technical textiles and garmenting machineries.

The Scheme will now provide Interest subsidy/
capital subsidy/Margin Money subsidy on the
basic value of the machineries and exclude the
tax component for the purpose of valuation in
view of the decision for non-subsidizing the
taxes.

The Scheme will provide 25% capital subsidy
on purchase of the new machinery and
equipments for the pre-loom & post-loom
operations, handlooms/up-gradation of handiooms
and testing & Quality Control equipments, for
handlooms production units.

The entire range of imported second hand
machinery will now be ineligible under the
Scheme for any benefit except automatic
shuttieless looms with the value cap of Rs. 8.00
lakh per machine and 10 years' vintage and
with a residual life of minimum 10 years.

Other investments such as energy saving
devices effluent treatment plant, in-house R&D,

AGRAHAYANA 5, 1920 (Sa/ts)
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IT including ERP, TQM including adoption of
ISO/BIS standards, CPP etc. will now be eligible
for benefits of the Scheme only upto 25% of
the cost of machinery.

(xi) Investments like land, factory building, pre-
operative expenses and margin mony for working
capital will now be ineligible for benefit of
reimbursement under the scheme except meant
for apparel sector and handioom with existing
50% cap i.e. 50% of the cost of machinery and
equipment.

(xii) On loans sanctioned during 01.04.1999 and
31.3.2007, the then existing parameters and
guidelines will apply.

Foodgrain Quota To States

*148. SHRI N.N.KRISHNADAS:
SHRI IQBAL AHMED SARADGI:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has decided recently to
cut short the quota of foodgrains to different States for
distribution to Below Poverty Line (BPL) and Above
Poverty Line (APL) card holders under Public Distribution
System (PDS);

(b) it so, the detalis thereof and the reasons therefor,
State-wise;

(c) whether any request has been received from the
State Govermments for restoration of the quota and also
for additional quota of foodgrains for distribution under
PDS; and

(d) if so, the details thereof and the steps being
taken by the Government is this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The
allocations of wheat and rice, for the APL category, have
been rationalized with effect from June, 2006 and April,
2007, respectively, on the basis of the monthly offtake of
previous three years for all the States/Union Territories to
make them realistic and in line with avaliability in the
Central Pool.

However, for the BPL and AAY families, the scale of
issue of 35 kg of foodgrains per family per month, has
not been change.
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The pre-revised and revised allocations for wheat &
rice are given in the statment | and statement |l enclosed.

(c) and (d) Requests have been received from some
State Governments/UTs for increasing/restoration of the
allocation of wheat/rice for Above Poverty Line (APL)
category, names of which are given in statement-li|
enclosed.

Keeping in view the requests received from the North
Eastern States & Sikkim, with special reference to their
particular position, the allocation of rice for APL category
in the NE States and Sikkim has been enhanced to 1.5
times of their aliocation in June, 2007, subject to their
entittement, with effect from July, 2007.

Adhoc/additional allocation of wheat has been made
to States and UTs, for the APL category, depending upon
its availbility in the Central Pool. Details of the
adhoc/ additional allocations are given in statement IV
enclosed.

Statement |
State wise monthly allocation of Wheat under TPDS

(in thousand tons)

NOVEMBER 26, 2007

SiNo StatesUTs Allocation prior  Revised allocation
to rationalization  w.ef. June, 08
April, 2006

1 2 3 4

1. Andhra Pradesh 12.808 2.754

2. Awnachal Pradesh 0.815 0.786

3. Assam 2128 18.697

4. Bihar 201.316 69.947

5.  Chhattisgarh 28.755 5.714

6. Delhi 68.178 28.3%4

7. Goa 3.01 0.201

8.  Gujarat 190.317 37.457

9. Haryana 79.457 . 29.083
10.  Himanchal Pradesh 13.97 10.858

to Questions
1 2 3 4
1. Jammu & Kashmir 18.45 17.136
12.  Jharkhand 34.212 26.585
13.  Kamataka 51.871 8.154
14.  Kerala 46.705 19.113
15.  Madhya Pradesh 244.688 106.497
16.  Maharashtra 352.089 122.658
17. Manipur 1.714 0.606
18.  Meghalaya 0.648 043
19.  Mizoram 1.01 0.624
20.  Nagaland 2727 2716
21,  Orissa 24.402 7.793
2.  Punjab 98.156 1122
23.  Rajasthan 226.34 84.104
24.  Sikkim 0.5 0.245
Tamil Nadu 10 3.783
Tripura 3.985 1.337
Uttarakhand 13.196 7191
28.  Uttar Pradesh 395.1 125.966
West Bengal 174.287 121.514
A & N Islands 0.678 0.329
31, Chandigarh 4511 0.018
32. D & N Haveli 0.253 0.044
33. Deman & Diu 0.129 0.012
34.  Lakshadweep 0.019 0.019
35.  Pondicherry 0.2 0.1
Total 23.65.574 871.987
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Statement |i

State-wise monthly allocation of Rice under TPDS

(In 000 tonnes)
Si.No. States/UTs Allocation in  Revised Allocation
March, 2007 w.e.f. April, 2007
1 2 3 4
1. Andhra Pradesh 318.287 318.287
2.  Arunachal Pradesh 7.676 83.043
3. Assam 121.71 10.676
4. Bihar 248.354 157.194
5. Chhattisgarh 124.031 63.766
6. Delhi 20.18 19.864
7. Goa 7.628 1.464
8. Gujarat 125.533 49.734
9. Haryana 30.56 5.810
10.  Himanchal Pradesh 22.16 20.930
1. Jammu & Kashmir 45.931 45.931
12.  Jharkhand 71.199 59.971
13.  Karnataka 210.397 194.541
14.  Kerala 160.841 68.755
15. Madhya Pradesh 95.254 38.814
16.  Maharashtra 248.676 114.088
17. Manipur 8.474 7.290
18.  Meghalaya 9.509 9.509
19.  Mizoram 5.221 5.221
20. Nagaland 7.866 7.866
21.  Orissa 198.329 146.905
22.  Punjab 43.393 6.562
23. Rajasthan 85.518 17.940
24.  Sikkim 3.426 3.426

o Questions

1 2 3 4
25. Tamil Nadu 475.863 396.151
26  Tripura 23.924 17.235
27.  Uttarakhand 29.47 18.326
28. Uttar Pradesh 521.332 251.707
29. West Bengal 337.726 116.498
30. A & N Islands 1.927 1.927
31. Chandigarh 2172 0.285
32. D & N Haveli 0.997 0.889
33. Daman & Diu 0.826 0.188
34. Lakshadweep 0.313 0.313
35.  Pondicherry 6.926 5.296
Total 3630.629 2266.401
Statement-lli

Requests received from the States/UTs for increase/

rastoration of foodgrains allocation under TPDS

SI.No Name of States/UTs
1 2

1. Andhra Pradesh
2. Arunachal Pradesh
3. Assam

4, Bihar

5. Chhattisgarh

6. Goa

7. Gujarat

8. Himachal Pradesh
9. Jammu & Kashmir
10. Kerala
12. Madhya Pradesh
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1 2 1 2

13. Meghalaya 21. Tripura

14. Mizoram 22 Uttarakhand

15. Nagaland 23, Uttar Pradesh

16. Orissa 24, West Bengal

17. Punjab 25. A & N lislands

18. Rajasthan 26. Chandigarh

19. Sikkim 27. D & N Haveli

20. Tamil Nadu 28. Lakshadweep

Statement IV
Additional Alfocation of wheat to States unde- APL Category for the months
from September 2006 to December 2007
SiNo States Sep. 2006 Oct. 2008  Nov. 2006  Dec. 200 Jan. 07 Apri- September  November
Mar. 07 Juy, 07 & Oclober & December
(per month) (Per) 2007 2007
Month

1 2 4 5 6 7 8 9 10
1. Anchra Pradesh 4000 4000 4000 4000 4000 4000 1377
2. Arunachal Pradesh 300 300 300 300 300 NIL 265
3. Assam 4000 3000 3000 3000 3000 NIL 9349
4 Bihar 4000 2000 2000 2000 2000 2000 517
5. Chhattisgarh 3000 NIL NIL NIL NIL NIL 1552
6. Delhi 8000 10000 10000 10000 5000 4000 12231
1. Goa 500 500 500 500 500 500 500
8. Gujarat 5000 5000 5000 5000 5000 5000 3201
9. Haryana 2500 1500 1500 1500 1500 1500 am
10. Himanchal Pradesh 3500 3500 3500 6500 6500 6500 3374
" Jammu & Kashmir 5000 5000 5000 5000 5000 ‘5000 5597
12. Jharkhand 2000 2000 2000 2000 2000 1000 688
13. Kamataka 5000 5000 5000 5000 5000 NIL 1934




53 Witten Answers AGRAHAYANA 5, 1929 (Sa4s) to Questions 54

1 2 3 ‘ 5 6 7 8 9 10
4. Korala 5000 6000 8000 8000 8000 8000 5000 5889
15 Madhya Pradesh 5000 5000 5000 5000 5000 5000 5000 2370
6.  Maharastra 5000 6000 10000 10000 10000 10000 10000 2577
7. Manipur 200 300 300 30 300 300 NIL 250
18.  Meghalays 300 300 30 30 300 300 NIL 215
9. Mizom 300 300 300 %0 30 300 NIL 312
2 Nagaland 300 300 300 300 300 300 NIL 937
2. Orissa 4000 5000 4000 4000 4000 4000 2000 3697
2 Punisb 2500 2500 2500 2000 12000 3000 3000 653
P Rajasthan 8000 6000 6000 6000 6000 6000 4000 8480
2. Skkim 300 300 300 300 300 300 NIL 123
% Tamil Nadu 400 5000 5000 5000 6250 6250 5000 1892
% Tipum 800 800 800 800 800 800 NIL 669
2. Utter Pradesh 5000 5000 5000 5000 5000 5000 4000 726
P Uarkhaand 5000 5000 5000 5000 10000 5000 5000 783
2 West Bengal 10000 5000 5000 5000 5000 5000 ML 2420
3. Andaman & Nicobar lsiands 100 100 100 300 300 300 %0 124
3. D &N Havel 50 50 50 50 50 50 50 NIL
2. Pondicheny 100 100 150 150 150 150 150 8
B, Chandigath 50 50 50 50 50 50 50 NIL
3. Lakshadwoep 50 50 NIL 50 50 50 50 NIL
3% Daman & Diu 50 50 50 50 50 50 50 50
Total 100000 10000 100000 99750 119000 10000 73150 98771

* One time aliocation for festivals during the cumrent year, equal to one-month's adhoc/additional allocation, has also been made.

[Translation]
CDMA Mobll Service

*150. SHRIMATI KIRAN MAHESHWARI: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Bharat Sanchar Nigam Limited

(BSNL) proposes to stat CDMA Mobile Service in the
country;

(b) if so, the details thereof alongwith the time by
which it is likely to be started,

(c) whether the spectrum aliocated to the company
is not as per the extant norms;, and
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(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and
(b) Sir, BSNL has submitted a request to the Government
recently seeking permission to provide fully mobile services
using CDMA technology in addition to the GSM technology
under the existing CMTS licences in 21 service areas.
Cellular Operators Association of India (COAi) and some
of the GSM Operators have challenged the decision of
Government, /nfer-alia on use of dual technology spectrum
in term of TRAl's reconimendations dated 28/08/2007 on
“Review of license terms & conditions and capping of
number of access providers” in Telecom Disputes
Settiement and Appellate Tribunal (TDSAT) and the matter
is sub-judice,

(c) and (d) As per DoT's existing norms, two CDMA
carriers of 1,25 MHz each have been allotted for each of
the licensed telcom circle of BSNL for providing fixed
and limited mobile service under basic services license.

[English]
Production of Kharif Crops

*151. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:

Will the Minister of AGRICULTURE be pleased to
state:

NOVEMBER 26, 2007
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(a) whether the Government has made any survey
to assess the production of current kharif crop in the
country;

(b) if so, the details in this regard;

(c) the details of prediction made by Indian
Meteorological Department (IMD) for Kharif production;
and

(d) the details of production that suffered due to
various damages to the standing crops in various States
in the current kharif crop?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) (a) and (b) Four
advance estimates and final estimates of area and
production are being brought out periodically by the
Directorate of Economics & Statistics (DES) in the
Department of Agriculture and Cooperation (DAC). These
estimates are compiled on the basis of information and
assessments received from State Governments, National
Sample Survey Organisation (NSSQ), Crop Weather
Watch Group Meetings (CWWG) iIndia Meteorological
Department (IMD), Space Application Centre (SAC) and
other auxiliary information. The first advance estimates of
the major crops of Kharif 2007 were brought out by the
DES on 19th September, 2007 as given below:

Rice Coarse Total Pulse Total Total Cotton# Jute & Sugarcane
Cereals Foodgrains Oilseeds Mesta##
80.156 26.58 5.51 112.24 16.13 229.43 113.03 345.62

#Lakh bales of 170 kgs. Each  ##Lakh bales of 180 kgs. Each

(c) India Meteorological Department (IMD) does not
make prediction for the production of all Kharit crops as
such. However, IMD estimates yield levels of kharit rice
in respect of only some of the meteorological sub-divisions
using agromet modeling exercise.

(d) The crop area affected due to floods, in various
States during monsoon 2007 as aséessed by National
Disaster Management (Min. of Home Affairs) is given in
the table below:

Crop Area Affected during Kharit 2007:

States Cropped area affected
(in hectare)
1 _ ) 2
Andhra Pradesh , 1,74,00 N
Arunachal Pradesh N.R.
Assam 6,70,957
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1 2 1 2
Bihar 16,62,000 Nagaland Nil
Chhattisgarh 2,560 Maharaghtra N.R.
Mogh‘]aya 90 Tripura Nil
Orissa 1,84,147 Tamil Nadu Nil
Punjab 28,134 Uttar Pradesh 1,62,566
Rajasthen Neg. Uttarakhand NR.
West Be 24,55,006
Sikiim ngal
A & N Islands Nil
Goa Neg.
Chandigarh
Gujarat 4,68,342
Daman & Diu Nil
Haryana Nil
i4 Dadra & Nagar Haveli Nil
Himachal Pradesh 1,12,982 Delhi
Jharkhand 962 Lakshadwesp Nil
J&K Nil Pondicherry 2,15,000
Karnataka 2,37,480 Total 64,15,288
Kerala 36,823 Source: Disaster Management Division, Ministry of Home Affairs
(Website, dated: 15-10-2007
Madhya Pradesh 4239
Manipur However, the production of cereals, pulses oilseeds,
P cotton jute & Mesta during Kharit 2007 has been
Mizoram Nil ‘estimated to be more than that during Kharit 2006 season,
as shown below
Year Cereals Pulses Oilseeds Sugarcane Cotton*  Jute & mesta**
2007(1st Adv. Est.) 106.73 5.561 16.13 345.62 229.43 113.03
2006(4th Adv.Est.) 105.78 474 13.94 345.31 226.96 112.57

Cerealg, Pulses, Oilseeds & Sugarcane in Million Tonnes
‘Lakh Bales of 170. kgs each.
[Translation)

Indo-Russian Defence Deal

*152. SHRI CHANDRA MANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:

Will the Minister of DEFENCE be pleased to state
the details of the efforts made during the recent visits of

** Lakh Bales of 180 Kgs. each

the Defence Minister and the Priri..~ Minister to Russia to
enhance co-operation in the matte o. supply of combat

equipments and weapons ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
Efforts to emsure supply of combat equipments and

weapons is an ongoing process. An indlan delegation led
by Raksha Mantri participated in the 7th meeting of the
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India-Russia Inter-govemmental Commission on Military
Technical Cooperation (IRIGC-MTC) heid in Moscow from
17-18th October, 2007. During the meeting, both sides
reviewed progress of on-going bilateral defence
cooperation and discussed various issues of mutual
interest in the areas of defence and security including
supply, co-development and production of defence
equipment. The following documents were signed at the
conclusion of the meeting:

() Inter-govemmental agreement for Cooperation in
Development and Production of Prospective Multi
Functional Fighter.

(i) Protocol of the Seventh meeting of India-Russia
Inter-Governmental Commission on Military
Technical Cooperation.

This was followed by a visit by the Prime Minister to
Russia from 11-12th November, 2007 when various issues
of mutual interest were discussed. An agreement was
signed with Russia for Cooperation in Development and
Production of Muti-role Transport Aircraft.

[Englsh)

*153. SHRI ABU AYES MONDAL: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether a clinical study has discovered that the
quality of sub-soil water is better than the water in the
aquifers;

(b) if so, the details thereof;

(c) whether in view of the above the Govemment
proposes to encourge the use of sub-soil water; and

(d) it so, the action taken by the Government in this
regard?

THE MINISTER OF WATER RESOURCES (PROF.
SAIF-UD-DIN SOZ): (a) to (d) The studies carried out by
the Central Ground Water Board (GGWB) in various part
of the country reveal that the quality of sub-soil and
aquifer waters varies from place to place. In some areas
sub-soil water is of better quality, whereds in . some areas
is of better quality. The Government encourages the
integrated use of water resources, based on the availabllity
as well as quality of water.

NOVEMBER 26, 2007

[Transiation]
Poor Moblie Service of BSNL

*154. YOGI ADITYA NATH:
SHRI UDAY SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether complaints regarding failure of the Bharat
Sanchar Nigam Limited (BSNL) to provide regular and
good quality mobile service to its subscribers has been
received recently from some of the States;

(b) it so, the detaiis thereof;

(c) the reasons for failure of BSNL to upgrade its
services, despite the repeated complaints from different
States; and

(d) the steps taken/being taken by the Govemment
to improve the quality of mobile service of the BSNL and
to upgrade them to the intemational levei?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and
(b) Sir, Global System for Mobile Communications (GSM)
based Cellular Mobile Telephone Service of Bharat
Sanchar Nigam Limited (BSNL) is working satisfactorily
and in general meeting the Quality of Service benchmarks
prescribed by Telecom Regulatory Authority of India.
However, certain complaints have been received regarding
congestion, coverage, internet access, BTS(Base
Transceiver Station) failures, etc.

(c) and (d) BSNL is continuously augmenting its
Cellular Mobile Network progressively for enhancing
coverage, Capacity and Quality of Service (QoS) and
has target for providing 88.5 lakh connections in the year
2007-08. Efforts are made for speedy redressal of
complaints. BSNL is optimizing its network continuousty
for its performance and monitoring of the network has
also been strengthened to ensure performance as per
the QoS parameters parameters prescribed by TRAL.

Presently, BSNL is providing GPRS (General Paokst
Radio Service)) EDGE (Enhanced Data rates for GSM
Evolution) Services over its Cellular Mobile Network,
Introduction of 3G mobile services are proposed from
next year subject to grant of Spectrum.
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NABARD Assistance for irrigation Projects

*156. SHRI PUNNU LAL MOHALE: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether some State Govemments have sought
assistance from National Bank for Agricultural and Rural
Development (NABARD) for the proposed irrigation
schemes in the States;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the time by which the same is likely to be
released?

THE MINISTER OF WATER RESOURCES
(PROF.SAIF-UD-DIN SO2Z): (a) to (c) Several States
Governments have sought assistance from National Bank
for Agricuitural and Rural Development (NABARD) for
irrigation schemes. NABARD has sanctioned loan of Rs.
20,379.61 crore Iin respect of 1,18,9Q8 irrigation schemes
of various States under Rural Infrastructure Development
Fund (RIDF) upto March 31,2007. The State-wise details
are enclosed as statement.

Loans to State Governments under RIDF are released
after satistactory completion of prescribed formalities and
progress in implementation of the individual projects on a
reimbursement basis. As per the approved phasing at
the time of sanction of RIDF loan for the irrigation sector,
all the sanctioned projects are expected to be completed
in a period of 3 years.

Statement
SI.No. State Irrigation
Number of Loan
Schemes Sanctioned

1 2 3 4

1. Andhra Pradesh 2392 2538.07
2 Assam 43 191.98
3. Bihar 7976 504.92
4. Chhattisgarh 403 787.12
S. Goa 33 21.03
6.  Gujarat 24301 3459.76

AGRAMAYANA 65, 1929 (Sakn)
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1 2 3 4
7. Haryana 268 511.74
8. Himachal Pradesh 1174 337.76
9. Jammu & Kashmir 288 194.77
10.  Jharkhand 1176 340.00
11.  Kamataka 1677 801.07
12.  Kerala 934 267.97
13.  Madhya Pradesh 701 2808.08
14.  Maharashtra 574 1416.34
15.  Manipur 225 15.27
16.  Meghalaya 26 21.28
17.  Mizoram 79 19.98
18.  Nagaland 58 18.43
19.  Orissa 43136 1216.52
20. Punjab 120 230.14
21.  Rajasthan 2397 1279.45
22.  Sikkim 200 3.93
23.  Tamil Nadu 767 711.15
24.  Tripura 134 48.00
25.  Uttar Pradesh 16950 194491
26.  Uttarkhand 279 159.11
27.  West Bengal 13598 531.12

Total 118908 20379.61

Rate of Interest on EPF

*156 PROF. RASA SINGH RAWAT:
SHRI G.M. SIDDESWARA:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the current rate of interest on Employees
Provident Fund (EPF) and the increase threin demanded
by the labour organisations during the last three years;
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(b) the reasons for not hiking the interest rate of the
EPF during the above period;

(c) whether there is big unused amount of EPF lying
in many States;

(d) if so, the reasons therefor;

(e) whether the Government proposes to revise the
interest rate on EPF for the year 2006-07; and

(f) is so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) (a)The rate of interest declared for the
year 2008-07 is 8.5%. There has been demand from the
employees’ representatives for a higher rate of interest
than what was declared by the Government.

(b) The rate of interest is declared by the Government
in consultation with the Central Board of Trustees,
Employees’ Provident Fund. While determining the rate
of interest, the Central Govemment shall satisfy itself that
“there is no overdrawal on the Interest Suspense Account
as a result of debit thereto of the interest credited to the
accounts of members”.

(c) and (d) The accounts of the Employees’ Provident
Fund including income and expenditure are maintained in
such form as prescribed by the Central Government in
consultation with the Comptroller and Auditor-General of
India. All the monies are accounted in the prescribed
form and invested in accordance with the pattern
prescribed by the Government and as such there is no
amount as ‘unused amount’ in the Employees’ Provident
Fund.

(e) No, Sir.

(f) Does not arise in view of (e) above.
[English]

Decline in Procurement of Wheat and Rice

*1567 SHRIMATI C.S. SUJATHA:
SHRI KAILASH NATH SINGH YADAV.

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

NOVEMBER 26, 2007

o Questions 64

(a) whether the procurement of rice and wheat by
Food Corporation ot india (FCI) has declined considerably
this year;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Multinational Companies are also
procuring rice and wheat in the country;

(d) if so whether there is any restriction on the
quantity to be procured by such companies;

(e) if so, the details thereof and if not, whether the
Govemment proposes to take such steps in the future;
and

(f) it so, the details thereof and the time by which it
is likely to be implemented?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
There was a slight decline in the procurement of rice by
the Government Agencies [State Agencies and Food
Corporation of India (FCI)] for the Central Pool in Kharit
Marketing Season (KMS) 2006-07 (250.75 lakh tonnes
as against 276.56 lakh tonnes in KMS 2005-06). However
the procurement of wheat has increased from 92.25 lakh
tonnes in Rabi Marketing Season (RMS) 2006-07 to
111.28 lakh tonnes in RMS 2007-08. Procurement of rice
in KMS 2006-07 was less than KMS 2005-06 mainly on
account of crop diversification and unfavourable weather
conditions in some parts of Punjab, Haryana and U.P.
resulting in less paddy arrivals in mandis.

(c) to (f) As per the present policy, farmers are free
to sell their produce to the Government agencies at MSP,
or to the private parties, including Multinational Compaines
as is advantageous to them. This ensures remunerative
prices to the farmers. No restriction on quantity of
procurement by Multinational Companies has been
imposed by the Government of India. However, a
notification titled “Wheat (Stock Declaration by Companies
or Firms or Individuals) Order 2007 has been issued
under the Essential Commodities Act 1955 on 1.3.2007.
The order provides that any Company or Firm or individual
which purchases wheat beyond 50,000 tonnes during
2007-08, shall fumish to the Central Government, a retum
indicating the name/address of the company,quantity of
wheat purchased and quantity of wheat held in stock.

Enhancement in Postal Technology

*158 SHRI. BASU DEB ACHARIA: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) whether the Govemnment has taken initiatives to

use the huge network of postal department in the country
for other business purposes;

(b) if so, the details thereof;

(c) whether the Government has exmined the need
for streamlining the operation of postal department in the
country, and

(d) it so, the details thereof and the details of the
plans to invest funds for technology upgradation across
the postal network to compete with the private sector?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHONLOGY (SHRI A. RAJA): (a) Yes,
Sir. The Department of Posts is providing various services
other than postal services in collaboration with other
Government and Non Government agencies to optimally
utilize the network.

(b) These services are broadly as below:

. The department has started a pilot ot provide
financial inclusion in rural areas under the
scheme of Business Correspondent in
collaboration with the State Bank of India.

Ii. A Pilot for extending disbursement of micro credit
to self help groups has also been started in
collaboration with the National Bank for
Agricultural and Rural Development.

Il. The Department has started Passenger
Reservation Service in collaboration with the
Ministry of Rallways.

IV. The Department is providing a platform to
facilitate payment of various bills by the
customers for telecommunication companies and
other utility service providers.

V. The Department is distributing financial
instruments like Mutual Funds etc. on behalf of
financial institutions like UTI, SBI Franklin
Templeton, Reliance Mutual Funds etc. The
Department is also distributing the Non Life
products of Oriental Insurance Company Ltd.

VI. The Department provides the facility of receiving
remittances from 205 countries through the
International Money Transfer Service.
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Vil. The Disbursement of wages to the beneficiaries
of the National Rural Employment Guarantee
(NREG) Act 2005, is done through the post
offices in some states.

Vill. The payment of Old Age Pension under the
National Social Assistance Programme is being
undertaken by the Department of posts in some
states.

(c) and (d) The Department of Posts has brought
focus on business activities by strengthening mail business
products and introducing new services in collaboration
with various agencies. Setting up of Business
Development and Marketing Directorate, Mail Business
Centres, Rural Business Desk, Global Business Division
and Logistics Post Centres is a step in this direction.
The Department is consistently inducting technology in
postal operations to upgrade postal services. Under the
10th Plan 8263 post offices have been computerized.
During the 11th Plan the remaining 17,598 departmental
post offices and 64,00 branch post offices are proposed
to be computerized. During the 10th Plan, an expenditure
of approx Rs. 559 Crore has been made for
computerization and networking of post offices.
During the 11th Plan, it is estimated that approximately
Rs. 2100 crores will be invested for computerization and
networking of post offices.

Regional EPF Appeliate Tribunals

*159. SHRI HARIBHAU RATHOD: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the rate of disposal of cases is very
slow due to the inadequate number of Regional
Employment Provident Funds (EPF) Appelate Tribunals;

(b) it so, the total number of cases referred to the
regional EPF Appellate Tribunals for disposal and those
pending during each of last three years and thereatter,
State-wise;

(c) whether the Government also proposes to
establish Regional Benches of the EPF Appeliate Tribunal,
and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) Information is being collected
and would be laid on the Table of the House.

(c) and (d) The proposal to establish additional
benches is under examination.
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Verification of Subscribers

*160. SHRI ANANTA NAYAK: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the mobile service providers are generally
not complying with the requirement of subscriber
verification process while enrolling a new subscriber;

(b) if so, the details thereof;

(c) the details of the mechanism that exist to check
the functioning of mobile service providers in various parts
of the country;

(d) the names of the service providers found violating
the guidelines in this regard during the last three years;
and

(e) the action taken against the service providers for
violating the guidelines?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) It is
found during verification process that some of the
subscribers have been enrolled by mobile service
providers without proper verification.

{b) to (e) Detailed instructions were incorporated as
license conditions, which iter-alia provide that the Service
providers are required to ensure adequate verification of
each and every customer before enrolling him as a
subscriber. This includes obtaining photograph and copies
of prescribed documents for identity proof and address
proot of the subscriber.

in April, 2006 a special drive was carried out by
Vigilance Telecom Monitoring (VTM) Cells of Department
of Telecommunications (DoT) at Delhi, Mumbai, Chennai
and Hyderabad to check whether the service providers
are fully complying with the instructions regarding
verification of subscribers. Based on the observations of
special drive, directions were issued to concerned service
providers to disconnect such connections that have been
provided without proper verification.

As per the instructions dated 22.11.2006, service
providers were required to re-verify their existing subscriber
base by March, 2007 and there should not be any
connection working after 31.3.2007 in the Licensee's
network without having subscriber information duly verified.
Special drives were conducted in April and May, 2007 to
audit the status of subscriber verification carried out by
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the mobile operators on sample bagis. The auditing os
the subscribers’ identity verification is a continuous
process.

Almost all access service providers including
Government PSUs are not fully compliant with subscribers’
verification process.

Routine checks, in this regard, are carried out by
DoT through its Vigilance Telecom Monitoring Cells in all
the service areas. Based on their observations, 133 show
cause-notices have been issued in last six months to the
concerned service providers, wherever discrepancies/
defiencies were noticed, for imposition of penalty which
is to be levied after following due procedure.

[Transiation]
Progress of I. T. Companies

1177. SHRIMATI BHAVANA PUNDALIKRAO
GAWALI:
SHRI BAPU HARI CHAURE:
SHRI SANJAY DHOTRE:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the IT Companies of the country are
making more progress in comparison to the other IT
Companies of the world; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) As per NASSCOM
(National Association of Software and Services
Companies), in 2006 worldwide technology and related
services spending increased by 7.7 percent in comparison
to 2005. On the other hand, in 2006-07 the revenu
(Including the domestic and exports segments) of the
Indian IT-ITES sector increased by nearly 28 percent in
comparison to 2005-06

Export of Handicrafts and Handlooms Products

1178. SHRI HANSRAJ G. AHIR: Will the Minister of
TEXTILES be pleased to state:

{(a) the contribution of each State in the export of
handiooms and handicrafts products during each of the
last three years, States-wise;

(b) whether the Government proposes to increase
the export of handicrafts and handiooms products from
Tribal areas of the country;
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(c) it so, whether the Govemment aiso proposes to
provide proper and sufficient training and assistance for
development of handicrafts and handioom products in
tribal areas of the country;

(d) if so, the details thereof, State-wise; and

(e) the funds allocated for the purpose during the
Eleventh Plan Period?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) State-wise
export data on handlooms and handicrafts is not
maintained as the statistical figures compiled by the
Directorate General of Commercial Intelligence and
Statigtics is only on All India basis. The total export of
handicrafts and hand knotted carpets during the last there
years is as under:-—

Year Value of export

2004-05 Rs. 18567.76 crore
2005-06 Rs. 19267.65 crore
2006-07 Rs. 20963.00 crore

In the absence of separate ITC (HS) Codes for
handioom products, the export data from April 2003
onwards is not available in respect of handioom products.

(b) Yes, Sir.

(c) and (d) For providing training to handicrafts
artisans, adequate provigsions have been made in the
Human Resource Development Scheme for the Eleventh
Plan period. The other schemes for development of
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handicrafts in the country, including Tribal areas, include
Baba Saheb Ambedkar Hastshilp Vikas Yojana (AHVY)
for integrated development of craft cluster; Marketing &
Support Services, Design & Technology Upgradation;
Research and Development & Welfare Scheme. For
development of exportable handloom products through
design innovation and product diversification with proper
training etc. of weavers of various handloom agencies in
the country including the Tribal areas, a Scheme, namely
Marketing & Export Promotion Scheme is under operation
for the Eleventh Plan.

(e) A provision of Rs. 25.00 crore has been made
for the Eleventh Plan under Marketing & Export Promotion
Scheme for development of exportable handioom products,
participation in international fairs and exhibitions etc. For
handicrafts, funds are yet to be finalised.

Textile Workers Rellef Fund Scheme

1179. DR. SATYANARAYAN JATIYA: Will the Minister
of TEXTILES be pleased to state:

(a) the detalls of the labourers of the closed textile
mills in the country particularly in Madhya Pradesh
provided relief under the Textile Workers Relief Fund
Scheme (TWRFS) during each of the last three years,
State-wise;

(b) the amount of relief sanctioned and actually
distributed to them during the said period, State-wise;
and

(c) the names and locations of the mills still awaiting
the payment of relief which otherwise fulfil the eligibility
criterion for availing the said relief, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHR! E.V.K.S. ELANGOVAN): (a) The state-
wise details of the textiles workers of the closed textiles
mills in the country including the State of Madhya Pradesh
who have been provided relief under the Textiles Workers
Rehabilition Fund Scheme(TWRFS) in the last three years,
are as follows:—

(Rs. In lakh)
2004-05 2005-06 2006-07
Name of the Stats No. of paid Amount No. of paid Amount No. of paid Amount
workers paid workers paid workers paid
Gujarat 46 14.52 1823 410.50 1043 423.11
Madhya Pradesh 3233 779.86 1336 363.47 1665 790.00
Tamil Nadu 1 0.06 1 39 0 0
Karnataka 18 5.41 65 25.61 530 191.89
West Bengal ()} 0 0 0 95 20.00
Total 3298 799.85 3225 799.97 3333 1425.00
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(b) The amount of relief sanctioned and actually
distributed during the last three years is given below.
State-wise disbursement is given against (a) above.

Year Amount sanctioned Amount disbursed
by Government to workers
2004-05 800.00 799.85
2005-06 800.00 799.97
2006-07 1425.00 1425.00

(c) Two mills, namely M/s. Navjyot Textiles Mills Ltd.,
Kadi, Mehsana District, and M/s. Maheshwari Milis Ltd.,
Ahmedabad, both in Gujarat State are meeting the
eligibility criteria. However, details of eligible workers/
individual claim application are yet to be received for
making actual payment of relief.

[English]
Improvement in Quality of Buﬁlloeo

1180. SHRI KULDEEP BISHNOI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether an integrated Murrah Development Project
to improve the quality of Murrah buffaloes has been
received from Haryana for approval;

(b) if so, the details thereof;

(c) the reasons for delay in approval of the project,
and

(d) the steps taken by the Government for early
clearance of the project and release of funds for the
purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF SEATE IN THE
MINISTRY OF CONSUMER AFFAIRS, 00D AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDD#N): (a) Yes
Sir, The proposal “Integrated Murrah Germplasm
Development Project using Modern Bio-techniques”
submitted by the Haryana has been included as one of
the components under Phase-ll of National Project for
Cattle and Buffalo Breeding (NPCBB).

(b) to (d) NPCBB Phase-ll has been initiated from
December 2006 State has been requested to submit
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comprehensive revised proposal by integrating all the
activities proposed to be taken up under the scheme.

[Trans/ation]
Infrastructure for Soil, Seeds and Crops

1181. SHRI MAHAVIR BHAGORA: Will the Minister
of AGRICULTURE be pleased to state:

(a) the details regarding the demand and supply of
basic necessities like seeds treatment, farming implements,
pesticides and fertilizers etc. required for nutrition and
protection of soil seeds and crops; and

(b) the details of measure taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a)
The aim of Government of India is to achieve 100%
seed treatment. In the area of farming implements, no
shortage has been reported. The demand for pesticides
as reported by the States/Union Territories was 43,718
metric tonnes for 2006-07. The requirement of fertilizers,
namely, Urea, Di-Ammonium Phosphate (DAP) and
Muriate of Potash (MOP) has been assessed for the -
Rabi season 2007-08 at 14.00 million tonnes,4.91 million
tonnes and 1.96 million tonnes, respectively.

(b) A country wide campaign for 100% seed treatment
has been launched. Subsidized farming equipment is
made abailable to the farmers on the basis of the proposal
submitted by States/Union Territories. No report has been
received regarding shortage of pesticides. The supply plan
of the above-mentioned fertilizers has been drawn up by
the Department of Fertilizers.

[English]
Integrated Textlle Parks

1182. SHRIMATI JAYABEN B. THAKKAR: Wil the
Minister of TEXTILES be pleased to state:

(a) whether a new scheme for integrated textile parks
has been formulated by merging the two existing schemes
viz. scheme for apparel parks of export and textile sectors
infrastructure development scheme; '

(b) if so, whether the new scheme is likely to benefit
only garment/textile manufacturer groups or certain
compaines under them;
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(c) if so, the reasons for depriving the Government
institutions and Public Sector Undertaking (PSU) from the
benefit for this schems;

(d) whether the proposals under the old scheme
received at the time of formulation of this scheme, were
not considered by the Government; and

(e) it so, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHR! E.V.K.S. ELANGOVAN): (a) Yes Sir. It
has been done in 2005.

(b) No, Sir. The scheme is available to any Industry
Associations/Groups of Entrepreneurs desirous of setting
up of textiles units.

(c) Government institutions and Public Sector
Undertaking (PSU) can have equity participation not
exceeding 49% of the total equity of the Special Purpose
Vehicle formed for each textiles park project.

(d) and (e) Projects sanctioned under the Apparel
Park for Exports Scheme (APES), and Textiles Center
Infrastructure Development Scheme (TCIDS), where works
had started before 31.07.2005, are continued to be eligible
for Government assistance under the respective scheme.
However, after merger of the APES and TCIDS, no new
proposal was approved under these schemes as these
schemes stand discontinued.

[Trans/ation]

Promotion of Animal Husbandry and
Poultry in Rajasthan

1183. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of AGRICULTURE pleased to state:

(a) whether the Government has chalked out any
plan/programme to encourage animal husbandry and
poultry keeping in view the majority of dry scantily rainfall
and deserted areas like Rajasthan;

(b) if so, the details therof;
(c) whether any other plan i being considered; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION: (a) The Department of Animal
Husbandry, Dairying & Fisheries is implementing a number
of schemes to promote animal husbandry and poultry in
the country, including in areas like Rajasthan. However,
there is no separate plan/programme for such areas.

(b) Does not arise in view of the above.
(c) No, Sir.
(d) Does not arise.

Gujarat Farmers

1184. SHARI JIVABHAI A. PATEL:
SHRI V.K. THUMMAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the farmers of Gujarat are not getting
remunerative prices for their crops;

(b) if so, the reasons therefor;

(c) the steps being taken by the Government in this
regard;

(d) whether the Government proposes to provide
package to the farmers of Gujarat; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) Minimum Support Price (MSPs) are uniformly a
applicable throughtout the country including Gujarat. MSP
is in the nature of a minimum guaranteed price to the
farmers for the produce in the event the market prices
fall below that level. When the market prices tend to fall
below the MSP, the designated agencies purchase the
produce at the MSP. if the market offers higher price
than MSP, the farmers are free to sell at that price.

(d) and (e) There is no such proposal.
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[English)
Livestock insurance Scheme

1185. DR. K.S. MANOJ: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government is contemplating to
existing livestock insurance scheme to 100 more districts
in the country; and

(b) if so, the details thereof alongwith the details in
which said scheme is implemented, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No
Sir.

(b) Does not arise in view of (a) above.
[Translation]
Spurious Drugs in Hospital

1186. SHRI RAKESH SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether spurious and sub-standard quality drugs
are being supplied to Satpula Hospital at Gun Carriage
factory, Jabalpur;

(b) if so, the details thereof,

(c) whether any steps have been taken by the
Government to prevent the recurrence of such incidems
in future; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
DEFENCE (RAO INDERJIT SINGH): (a) No, Sir. Supply
of medicines is being received mainly through Armed
Forces Medical Supply (AFMS) Depot, Mumbai. Only
those categories of medicines which are prescribed by
the Specialist and not made available through AFMS
Depot, are being purchased from authorized medical
stores.

(b) Does not arise.

(c) No such case of supply of spurious medicine has
come to notice. However, in one case a doubt has been
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raised by the prescribing specialist whether the medicine
is genuine. A board of Inquiry has been consitiuted by
the General Manager of the Factory to ascertain the truth.
The Inquiry Report is awaited.

(d) Does not arise.
[English]
Anti-Spam Law

1187. SHRI REWATI RAMAN SINGH: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether about 80% of mail originating in the
country is spam;

(b) it so, whether the Government proposes to oring
a law in order to enable net users to get rid of net
nuisance; and

(c) if so, the details in the regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) As per the study conducted
on Intemet Security by one of the international industry
leader dealing in security products spam originating in
India amount for 1% of all spam originating in the top 25
spam- producing countries.

(b) and (c) Sections 43 & 68 of the Information
Technology Act, 2000 provides a legal framework to check
spam and unsolicited e-mail in the country. Further a bill
to amend Information Technology Act, 2000 was
introduced in the Parliament on 15 December, 2006 to
strengthen the legal framework and provisions pertaining
to cyber crimes including spam in the principle Act.

Increase In Bonus Limits

1188. SHRI L. RAJAGOPAL: Wiil the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government has increased the bonus
limit for industrial workers in the country;

(b) if so, the details thereof, and

(c) the number of additional workers likely to be
benefited therefrom, State-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) Yes, Sir.

(b) The Payment of Bonus (Amendment) Ordinance,
2007 has been promuigated on 27th October, 2007 raising
the eligibility limit for payment of bonus from the salary
or Rs, 3,500/- to Rs. 10,000/- per month and the calculation
ceiling from Rs. 2,500/- to Rs. 3,500/ per month.

(c) Since the Payment of Bonus Act, 1865 applies to
every factory and every other esablishment in which
twenty or more persons are employed on any day during
and accounting year, no such data is aballable.

Appropriate use of Fertilisers

1189. SHRI SUBRATA BOSE: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the States using large quantites of
tertilizers are lagging behind in agriculture whereas the
States using appropriate quantities of fertilizers have
‘performed very well;

(b) if so, whether Government proposes to educate
the farmers regarding appropriate use of fertilizers;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The productivity depends upon number of inputs including
fertilizers. However, it is cbserved that States using higher
quantites of fertliizer have better productivity.

(b) to (d) To educate the farmers on appropriate use
of fertilizers, the Government is promoting Integrated
Nutrient Management (INM) advocating soil test based
balanced use of fertilizers in conjuction with organic
sources of nutrients and bio-fertilizers.

.Indian Council of Agricuitural Research (ICAR) is also
imparting training organizing workshop and laying field
demonstrations etc. on soil test based balanced and
judicious use of fertilizers.

Setting up of information Technology Institute
1190. SHRI TATHAGATA SATPATHY: Will the Minister

of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) whether the Government has any proposal to set
an institute for Information Technology at Bhubaneswara
in Orissa; and

(b) if so, the detalils thereof alongwith the funds likely
to be earmarked for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) As per the
information received from Ministry of Human Resource
Development—a proposal for setting up of new Indian
Ingtitutes of Information Technology (}liT8) in the country
is under consideration of Planning Commission for their
“in-principle” approval. Location of proposed 1liTs will be
decided, once the Planning Commission gives its “in-
principle” approval.

Declaration on Fundamental Principles
and Right at Work

1191. SHRI DALPAT SINGH PARSTE: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether International Labour Organisation has
recently adopted the Declaration on Fundamental
Principles and Right at Work; and

(b) If so, the salient features thersof and reaction of
the Govemment thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) The Declaration Fundamental Principles
and Rights at Work was adopted by Intemational Labour
Organisation in 1998.

(b) Under the Declaration, any member State of the
ILO has the obligation arising from membership to the
Organisation to promote, respect and realize the
fundamental principles underlying the fundamental
conventions on freedom of association and the effective
recognition of the right to collective bargaining; the
elimination of all forms of forced or compuisory labour;
the effective abolition of child labour; and the elimination
of discriminiation in respect of employment and occupation,
even if one or more of these conventions have not been
ratified by a member State. Union Govemment recognizes
the sprit behind the Declaration which is reflected through
various labour laws in the country. Presentations of ILO
Giobal Reports take piace in india each year in a public
forum.
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[Transiation/
Linking Of Military Hospitals

1192. SHRI SUBHASH MAHARIA: Will the Minister
of DEFENCE be pleased to state:

(a) whether the process to link all millitary hospitals
have been completed so that maximum benefit can be
given to needy army personnel;

(b) if so, the details thereof;

(c) whether common people will also avall of specialist
tratment in these hospitals; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) In phase-l (Pilot Project), implemented in
collaboration with Indian Space Research Organisation
(ISRO), Department of Space, the following Service
hospitals have been linked with Army Hospital (Research
&Referral), Delhi Cantonment:

() Command Hospital, Northern Command,
Udhampur,

(i) 92 Base Hospital, Srinagar,

(i) 153 General Hospital, Srinagar

(iv) 2121 Field Hospital, Kargil

(v) 403 Field Hospital, Partapur

(vi) INHS Dhanvantari, Port Blair (Navy)

The linking of Service hospitals is an ongoing
process.

(c) and (d) Facilities at service hospitals are provided

to service personnel and others as per laid down
instructions.

[Engliah)
World Military Games

1193. SHRI GIRDHAR! LAL BHARGAVA: Wil the
Minister of DEFENCE be pleased to state:

NOVEMBER 26, 2007

fo Questions 80

(a) whether common sports enthusiasts were barred
entry to the recently held Worid Military Games In
Hyderabad citing security reasons;

(b) if so, the details thereof;

(c) whether oppressive security measures stopped
athletes from venturing outdoors for sightseeing and
shopping; and

(d) whether extra security measures robbed the event
of much publicity?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) Security arrangements were intsnsified during
the 4th Military World Games held at Hyderabad in the
gscol;drop of blasts at Hyaderabad on 25th September,

(c) The sightseeing and shopping was centrally
organized for delegates and athletes by the 4th Military
World Games Organising Committee with adequate
security measures.

(d) Adequate publicity was made for the event in the
print and electronic media.

[Trans/ation]
Agricuitural Cost

1194. SHRI SANTOSH GANGWAR: Will the Minister
of AGRICULTURE be pleased to state:

(a) the rise in agricuitural input cost and its effect on
the farmers during the last three years;

(b) whether the interest of farmers in Agricuilture
Sector is declining as a result thereof; and

(c) if so, the steps being taken by the Government
to check the rise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) The Index Numbers of Wholesale Prices (Base
1993-94=100) for farm inputs for the last three years is

as under:

Year Ferilizers  Electricity  Pesticides Non Tractors  Lubricants Diesel oil  Diesel oil Fodder Cattle Feed

Annual (imgation) Electrical (HSDO)  (LDO)

Average Machinery

(July-June)

2003-04 169.2 2702 130.0 164.0 162.8 1719 307.4 298.2 196.1 188.6

2004-05 1720 2748 1333 180.3 169.2 189.9 i3 386.3 168.1 177.8
1794 203.2 46.8 464.0 198.8 1761

2005-06 1754 300.8 150.2 189.6

Source: Office of the Economic Adviser, Ministry of Commerce and industry.
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Keeping in view the rise in input costs, the
Government announces Minimum Support Prices (MSPs)
on the recommendations of Commission for Agricultural
Costs and Prices (CACP), which in turm are based on a
number of important factors, /nfer-alia, cost of production,
changes in input prices, input/ output price parity, trends
in local and global market forces, inter-crop price parity,
and parity between prices paid and prices received by
the farmers. No report as such on declining interest of
farmers as a result of rise in input costs has been
received.

The Government decides on the MSPs for various
agricultural commodities keeping in view (i) the need to
provide incentive to the producer for adopting imporved
technology and for developing a production pattern broadly
in the light of national requirements; (i) the need to ensure
rational utllization of land, water and other production
resources; (iii) the likely effect of the price policy on the
rest of the economy, and (iv) terms of trade between
agricultural sector and non-agricultural sector.

The Government of india has taken several steps to
improve agricultural growth and seturn on investment in
agriculture. These include declaration of MSPs before
sowing season, measures to improve production and
productivity of various agricultural commodities through
ensuring easy availability of credit, irrigation facilities, crop
diversification, marketing infrastructure and extension
services.

[English]
Avallabliity Of Certified Seeds And Fertilisers

1195. SHRI MILIND DEORA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether a study conducted by Chaudhary Charan
Singh (CCS) Haryana Agricultural University, Hissar has
brought to light that certified seeds and fertilizers are
available during dry months but not available during the
sowing season thereby creating artificial scarcity to hike
the price;

(b) if so, whether the matter was brought to the
Government by the farmers; and

(c) it so, the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
A study conducted by Haryana Agricultural University,
Hissar, in three villages of Haryana brought out that most
of the farmers were satisfied with the availability of seeds
and fertilizers.

(b) and (c) Does not arise.
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Officlal Language Cadre

1186. SHRI RAVI PRAKASH VERMA: Wili the
Minister of AGRICULTURE be pleased to state:

(a) whether any official language cadre has been
formed by the Indian Council of Agricultural Research
(ICAR) as per the guidelines of the Union Government;

(b) if so, the number of officers included in the cadre
and date from which they are holding their posts in the
cadre:

(c) whether the council has adopted the same pay
scales as prescribed by the Union Government for Hindi
Officers/Assistant Directors;

(d) if not, the reasons therefor;

(e) whether promotional avenue similar to their
counterparts in the Union Qovernment are available to
Hindi Officers in the Council;

(f) it not, the reasons therefor;

(g) whether many Hindi Officers in the Council have
retired from the service while holding same post;

(h) it so, the details of such officers and the reasons
therefor; and

(i) the details of number of Hindi Officers promoted
during the last three years and till date?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR! KANTILAL BHURIA): (a)
Yes, Sir.

(b) The sanctioned strength in the cadre is as
foliows:-

1. Assistant Director (Official Language) — 32
Rs. 6500-200-10500

2. Deputy Director (Official Language) —_ 02
Rs. 10000-325-15200

3. Director (Official Language) — 01

Rs. 12000-375-16500

Details of the officers holding the post is given in
Annexure.

(c) Yes, Sir. However, the pay scales for the Assistant
Directors under Central Secretariat Official Language
Service (CSOLS) have not been adopted for ICAR as
this pay scale has not been approved for Hindi staff
working in offices not participating in Central Secretariat
Official Language Service (CSOLS) including subordinate
offices.

(d) The proposal for granting the pay scales of
Rs. 7500-250-12000 in place of Rs. 6500-200-10500 to
the Assistant Director (Official Langauge) in Indian Council
of Agricultural Research (ICAR) at par with their
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counterparts belonging to the Central Secretariat Official
Languages services (CSOLS) was not agreed to by the
Ministry of Finance. The reasons for not extending the
revised pay scales was that the higher scale of Rs. 7500-
250-12000 has been extended only to AD (Official
Language) belonging to CSOLS and not elsewhere in
the Central Government.

(e) and (f) ICAR has framed its own Recruitment
Rules for the various posts in the Official Language
cadres. As per the existing hierarchy in the cadre,
Assistant Director (Official Language) of the ICAR system
in the pay scale of Rs. 6500-200-10500 are eligible to
be considered for promotion to the post of the
Deputy Director (Official Language) in the pay scale of
Rs. 10000-325-15200 after having rendered atleast eight
years regular service in the grade.

Deputy Director (Official Language) of the ICAR
system in the pay scale of Rs. 10000-325-15200 are
eligible to be considered for promotion to the post of
Director (Official Language) in the pay scale of Rs. 12000-
375-16500 after having rendered atleast five years regular
service in the grade.

(@) and (h) No, Sir. However, only one Assistant
Director (Official Language) of ICAR Hgqrs. retired from
the service holding the same post.

Dr. B.P. Shama, Assistant Director (Official Language)
who was granted the pay scale of Rs. 10000-325-15200
under the Assured Career Progression Scheme retired
from the Council on 30.06.2007.

Dr. Sharma's name did not figure in the zone of
consideration for the post of Deputy Director (Official
Language) at the time of holding the DPC for filling up
the post of Deputy Director (Official Language)

(i) Shri Shyam Lal Prasad, Assistant Director (Official
Langauge) was promoted to the post of Deputy Director
(Official Langauge) with effect from 7.06.2006.

Statement

List of Incumbents Holding the
Post of Official Language

Si.No. Name of the Date of appointment
incumbent to the grade

1 2 3
Director (Official Language)

1. Shn H.C. Joshi 12.09.2005
Deputy Director (Official Language)

1. Vacant
Assistant Director (Official Language)

1. Smt. Mithlesh Kumari Saxena 10.05.1983
2. Shr G.P. Saw 17.01.1985
3. Dr. (Ms.) Jessy Joseph C 03.01.1986
4.  Shri Ghan Shyam Kalundia 04.04.1986
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1 2 3

5. Smt. PJ. Sheela 24.02.1988
6. Shri S.P. Uniyal 14.04.1988
7.  Shri Parveen Chandia 10.07.1988
8.  Shri Lakshmi Kant 01.12.1989
9.  Shri R.S. Gautam 01.09.1980
10.  Smt. Sujata Jethi 08.03.1991
1. Smt. Seema Chopra 31.08.1991
12.  Shri Rajeshwar Prasad Uniyal 20.08.1993
13.  Shii P.R. Rao 25.06.1994
14.  Smt. Sulochana 18.07.1994
15.  Dr. (Ms.) Kumudini Nautiyal 31.10.1994
16.  Shri Ch Sree Rama Rao 06.11.1896 (AN)
17.  Smt. Madhu Bala Charan 07.02.1997 (AN)
18.  Shri Sant Ram Yadav 27.03.1997
19. Shri Keshav Dev 12.06.1997
20. Smt. Archana Raghav 01.8.1997
21.  Shr M.L. Gupta 30.03.1998
22. Smt. J Renuka 15.07.1998
23. Shr S. Pradeep Singh 11.09.1998

[Transfation]
De-Classification of Past Records of Wars

1197. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of DEFENCE be pleased to state:

(a) whether the former Chief of Army Staff has
expressed the need to make public the classified records
related to the wars fought against China in 1962 and
against Pakistan in 1965 and 1971 for the purposss of
study by Armed Forces planners and strategists;

(b) if so, whether the Government proposes to make
these records available to ammy officials for the purpose
of chalking out war strategies; and

(c) the number of years after which such records
can be made public?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) The then Chief of Army Staff on 27th September,
2007 had expressed the view that the histories of the
Conflict with China, 1962 and the Indo-Pak Wars, 1965
and 1971 should be available to military strategists and
other stakeholders to draw the right lessons from them.

(b) and (c) A Committee to review the publication of
War Histories was constituted by the Govemment. The
Committee has given its recommendations which are being
considered for arriving at a final decision on this issue.
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[English]
Occupation of Land by Army

1198. DR. ARUN KUMAR SARMA: Will the Minister
of DEFENCE be pleased to state:

(a) whether the Amy has occupied a plot of land
belonging to Kakapathar College in the Tinsukia district
of Assam and is also running a transit camp of 11th
Gokha regiment adjacent to the college premises thersby
jeopardizing the academic environment of the said college
for the last the last three years;

(b) it so, the details thereof; and
(c) the time by which this camp is likely to be closed?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)

(a) to (c) The ground lying vacant and adjacent to
Kekapathar College in the Tinsukia district of Assam is
occupied by part of 7/11 Gorkha Rifles, with the
permission of the Principal of the College. The deployment
of Battalion Head Quarters of 7/11 Gorkha Rifles is due
to operational necessity. No exact time frame for vacation
of the above ground by the Army can be given at this

stage.
[Transiation]

Representation of Minority Communities
in Armed Forces

1199. SHRI MOHD. TAHIR: Will the Minister
DEFENCE be pleased to state:

(a) whether the Government is contemplating to
increase the number of recruits from minority communities
in the Army;

(b) it so, whether the recommendations of Sachhar
Committee have been implemented;

(c) if so, the number of personal recruited so far;

(d) whether the target fixed for the current year has
been achieved; and

(e) it so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A. K.
ANTONY): (a) to (e) Armed Forces have a secular and
apolitical character. Recruitment to the Forces is based
on merit and is open to every citizen of the country,
without any discrimination on the basis of their caste,
creed, religion of region. All the personnel from all
communities and regions work together without any
distinction on the basis of caste creed or religion.

Corporate Sector in Retail Business

1200. SHRI PUSP JAIN:
SHRI M. SHIVANNA:
SHR! REWATI RAMAN SINGH:
SHR! SANAT KUMAR MANDAL:

Will the Minister CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:
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(a) whether big corporate houses and MNCs have
entered the retail sector of the country in a big way;

(b) if so, whether this has led to and adverse impact
on the small retailers in the unorganized sector who are
on a verge of losing employment; and

(c) if so, the steps being taken be the Government
to tackle this situation?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND THE MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) There is no restriction on the entry
of the big corporate houses and other domestic investors
into the retail sector. So tar as foreign investment in the
retail sector is concemed, as per extant policy, Foreign
Direct Investment (FDI) is not permitted in retail trade,
except in ‘single’ brand retail trade. The organized retail
sector would reduce the cost of intermediation on account
of economies of scale benefiting consumers and
producers/farmers. It also heips in establishment of cost
effective supply chains. Besides, the organized retailing
sector would create more employment opportunities and
improve the quality of employment in the long run. The
share of organized retailing in the total retail trade is
very small and it would not have any major advérse
impact on retail outlets in the unorganized sector.

(c) No action seems to be necessary at present in
view of replies to (a) and (b) above.

Food Security

1201. SHRI KIREN RIJIJU:
SHRI DHARMENDRA PRADHAN:
SHRI BHUPENDRA SINH SOLANKI:
SHRI MAHESH KANODIA:
SHRI PANKAJ CHOWDHARY:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether a recent report by the United Nations
Food and Agriculture Organisation has indicated that
nearly one out of every five Indians is suffering from
starvation;

(b) if so, the details thereof and reaction of the
Government thereto;

(c) the reasons for failure of the Government to
provide adequate foodgrains to the poor despite high
economic growth and sufficient stocks of foodgrains in
the country; and

(d) the steps being taken by the Government to
provide adequate doodgrains to the poor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) No, Sir

(b) to (d) Question does not arise.
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Consumer Price index

1202. SHRI RAJIV RANJAN SINGH “LALAN™
SHRI RAMJI LAL SUMAN:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) wether the rate of Consumer Price Index in each
of the months during January to September 2005,2006
and 2007 was found higher in India in Comparison to
other countries like America, China, Japan, Germany
France, England etc;

(b) if so, the details thereof indicating the comparative
rates of Consumer Price Index during above period; and

(c) the reasons for higher rate of Consumer Price
Index in India?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) Yes, Sir.

(b) The Consumer Price index Numbers in respect
of various countries like America, China, Japan, Germany,
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England from January 2005 to September 2007 and the
rates of inflation based on these Index Numbers are
enclosed as statement |. The point to point rates of
inflation based on the Index numbers of the same period
of previous year in respect of various contries is in the
range of (-) 0.2 to 4.3. The All India Consumer Price
Index Numbers for Industrial Workers (CPNIW) on base
1982=100 from January to December 2005 and on new
base 2001=100 from January to December 2008 to
January to September 2007 and point to point rate of
inflation is given statement Il which are in the range of
3.3 to 7.3, which are higher in comparision to the inflation
rates of the countries under reference.

(c) The most commonly used Consumer Price Index
in India relate to Industrial Workers. The variations in the
index numbers of different countries cannot be compared
with that of Indian CPl (IW) becaues of structural
differences on account of various factors like different
weighting diagrams or varying consumption patterns,
different base periods, differences in index methodologies
used, concepts and sources of prices used, etc. in
different countries.

Statement |

Consumer Price Index Numbers being compilied & released through interent by
vanous countries like U.S.A, China, Japan, Gemmany, France and U.K.

Source: Consumer Price Index (Al Urban Consumers) Base: 1982-84=100

Country: USA

Jan. Feb.  Mar.

Apr. May June.  Jul Aug. Sep. Oct.

Nov.  Dec.

www.bls.gov 2005 190.7 1918 1933 1946 1945 1954 1954 1964 1988 1992 1976 196.8
2006 1983 1987 1898 2015 2025 2029 2035 2039 2029 2018 2015 2018
2007 2024 2035 2054 2087 2079 2084 2083 2079 2085 2089

Consumer Price index Base: The same month last year=100 Country : China

www.stats.gov.ch 2005 1019 1038 1027 1018 1018 1016 1018 1013 1009 1012 1013 1016
2008 1019 1009 1008 1012 1014 1015 1010 1013 1015 1014 1019 1028
2007 1022 1027 1033 1030 1034 1044 1056 1065 106.2

General index Time Senes Base: 2005=100 Country : Japan

www.state.go.JP 2005 100.1 998 1001 1002 1003 99.9 99.8 999 1002 100.2 99.8 99.9
2006 1000 997 999 1001 1004 1001 1008 1008 1008 1006 100.1 100.2
2007 100.0 99.5 998 1001 1004 1002 1001 1006 100.6

Consumer Price Index (Non-adjusted value) Base: 2001=100
www.destatis.ge 2005

Country : Germany

2008 109.1 1095 1095 1099 1100 1103 1107 1106 1102 1103 1102 1111
2007 1109 M3 M6 1120 1122 1123 1128 127 1128 1130
Consumer Price Index Base:1998=100 Country : France
www.insee.fr 2005 107 M3 1120 1122 1123 1125 1123 127 132 1131 1129 1130
2006 11294 11338 11369 11416 11466 11465 11446 11485 11459 11434 11447 11473
2007 11434 11455 11504 1166 11589 11603 11574 11620 11633 ‘116.62
Consumer Price Index Base : 2005=100 Country : UK.
www.siatistics.gov.uk 2005 886 988 993 997 1000 1000 10041 1004 100.6 100.7 1007 1010
2006 1005 1009 1011 1017 1022 10256 1025 1029 103.0 1032 1034 1040
2007 1032 1037 1042 1045 1048 1050 1044 1047 1048 1063
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Point to point Rale of Inflation on Consumer Price Index Numbers being complied &released through Intemet by
various countries like U.S.A., China, Japan, Gemmany, Finance and U.K. depicted on the formula being used in India

Consumer Price index (All Urban Consumers), Base: 1982-84=100 Country : U.S.A.
Jan.  Feb. Mar. Apr. May June July August Sept. Oct. Nov. Dec.

2005 3.0 3.0 3.1 3.5 2.8 25 3.2 3.6 4.7 4.3 3.5 3.4

2006 4.0 3.6 34 3.5 4.2 4.3 4.1 3.8 2.1 1.3 2.0 25

2007 2.1 2.4 2.8 2.6 27 27 24 2.0 2.8 3.5

Consumer Price Index Base: The same Month last year=100 Country : China

2005 1.9 3.9 27 1.8 1.8 1.6 18 1.3 0.9 1.2 13 1.6

2006 1.9 0.9 0.8 1.2 14 1.5 1.0 13 1.5 14 1.9 28

2007 2.2 2.7 3.3 3.0 3.4 4.4 5.6 6.5 6.2

General !ndex Time Series Base: 2005=100 Country : Japan

2005

2006 -0.1 -0.1 -0.2 -0.1 0.1 05 03 0.9 0.6 0.4 03 0.3

2007 0.0 -0.2 -0.1 0.0 0.0 -0.2 0.0 -0.2 -0.2

Consumer Price Index (Non-adjusted value) Base: 2001 = 100 Country : Germany

2005

2006

2007 1.6 1.6 1.9 1.9 1.9 1.8 1.9 1.9 24 24

Consumer Price Index Base:1998=100 Country: France

2005 1.6 1.6 1.9 1.8 1.5 1.7 1.8 1.7 2.2 1.8 1.6 1.5

2006 2.0 1.9 1.5 1.7 2.1 1.9 1.9 19 1.2 1.1 14 15

2007 1.2 1.0 1.2 1.3 1.1 1.2 1.1 1.2 1.5 2.0

Consumer Price Index Base: 2005=100 Country : U.K.

2005 1.6 1.6 20 1.9 1.9 1.9 24 23 24 23 2.1 1.9

2006 1.9 2.1 1.8 20 22 25 24 25 2.4 25 27 3.0

2007 2.7 2.8 3.1 28 2.5 2.4 1.9 1.7 1.7 20
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Statement Il

to Questions

Al-Indka Consumer Price Index Number for Industnal Workers

Year/Month Base 1982=100 Base 2001=100

2005 2006 2007
January 526 119 127
February 525 19 128
March 525 119 127
April 529 120 128
May 527 121 129
June 529 123 130
July 538 124 133
August 540 124 133
‘September . 542 125 133
October 548 127
November 553 127
December 550 127

Point-to-Point Rate of Infiation
On Base 1882=100 On converted On Base
Index to 2001=100
1982=100

2005 2006 2007
January 4.4 4.8 6.7
February 4.2 5.0 7.8
March 4.2 5.0 6.7
April 5.0 5.1 8.7
May 3.7 6.3 6.6
June 33 7.6 5.7
July 4.1 6.7 6.5
August 35 6.3 7.3
Septerhbef 36 6.8 6.4
October 4.2 73
November 583 6.3
Desernber 5.6 6.9

Note: The Linking Factor for converting 2001=100 series All-india index to 1982=100 serles index is 4.63.
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Rise In Price of Consumer ems

1203. SHRI PANKAJ CHOWDHARY:
PROF. VIJAY KUMAR MALHOTRA:
SHRI SANTOSH GANGWAR:
SHRI M. SHIVANNA:

SHRI K. SUBBARAYAN:

SHRI TEK LAL MAHTO:

SHRI PRABHUNATH SINGH:

PROF. RASA SINGH RAWAT:

SHRI JYOTIRADITYA M.SCINDIA:
SHRI A.V. BELLARMIN:

SHRI KAILASH NATH SINGH YADAV:
SHRI MOHD. TAHIR:

SHR! SWADESH CHAKRABORTY:

Will the MINISTER of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the attention of the Govemment has been
drawn towards the unabated increase in the prices of
consumer ems during the last six months;

(b) if so, the details thereof;

(c) whether the Government has framed any concrete
policy to control the price rise; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) Government is aware of price
situation of essential commodities in country. Comparison
of retail prices in Delhi as on 20.11.07 and 20.5.2007
(six months back)is as under:-

Commodity Retail Prices  Retall Prices Variation
(20.11.07) (20.05.07) (in Rs.)
1 2 3 4
Rice 16.00 15.00 1.00
Wheat 12.00 12.00 0.00
Atta 13.00 13.00 0.00
Gram 35.00 33.00 2.00

Tur 40.00 38.00 2.00
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1 2 3 4

Sugar 17.00 17.00 0.00
Groundnut Ol*  121.00 102.00 19.00
Mustard Oil* 64.00 56.00 8.00
Vanaspati 62.00 57.00 5.00
Tea (Looee) 108.00 105.50 2.50
Milk@ 20.00 18.00 2.00
Potato 11.00 9.00 2.00
Onion 14.00 10.00 4.00
Salt (Pack) 10.00 8.00 2.00

ORs. Por litre “refined oll

(c) and (d) Govermment is aware of the increase in
prices of essential commodities such as wheat, puises &
edible oil and has responded by taking a series of
measures such as augmenting domestic supplies of wheat
and pulses through imports at reeduced rates of duty,
ban on exports of pulses, wheat and reduction in custom
duty of edible olls.

The concrete policy measures taken by the
Government are given below:

() To augment availability of wheat during the
current year STC in process of impoting 13.06
lakh Mts (+/-5%). So far, about 4.35 lakh tonnes
of wheat has arrived in India as on 14.11.2007.
The balance quantity of wheat is scheduled to
arrive at Indian ports from November to
December 2007. Period of validity of import of
wheat at zero duty was extended from 31.12.06
to 28.2.2007 and further to 31.12.07

(i) Export of wheat has been banned w.e.f.
09.02.2007. The ban will remain in force up to
31.12.2007.

(iii) In order to maximize procurement of wheat and
paddy, the Govemment has been announcing
bonuses in the last 5 years. The Government
has on 9.10.2007 made a decision to fix the
MSP of wheat for Crop Year 2007-08(to be
marketed in RME 2008-09) at Rs. 1000 per
quintal. it also approved an incentive bonus of
Rs. 100 per quintal during the Kharif Marketing
Season 2007-08 for rice. Similarly, the export of
non-basmati rice below Minimum Export Price
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of $425 per MT has been banned by the
Govemment on 25.10.07.
(iv) Govemment has taken steps to insulate the poor
section of soclety from price rise by distribution

NOVEMBER 26, 2007

to Questions 96

of these commodities through PDS. The
increasing trend of offtake of foodgrains year
after year shows the improvement in the
performance of Public Distribution System in the
country.

(Lakh tonnes)

Off take of foodgrains

Years 2003-04 2004-05 2005-06 2006-07 2007-08
(upto August, 07)
239.31 293.55 311.05 313.70 138.02
(v) Govertnment has protected vulnerable sections Government are responsible for identification of
of society through Targeted Public Distribution beneficiaries, issue them ration cards and
System (TPDS) and Antodaya Anna Yojna distribute foodgrains through a vast network of
(AAY). The strengthening of the TPDS to 4.91 lakh Fair Price Shops scattered all over
improve ite efficiency, accountability and the country.
PAl II !:“'" bans: oc 9: :”“'t::'" glm"d ‘(vi) Under the TPDS, wheat, rice, sugar and
ystsm is opéra r kerosene oils are allocated to State Governments
Joint responeibiity of the Central and the State for distribution through the Fair Price Shops. The
Govemments wherein the Central Government offtake of wheat and rice under Targeted Public
is responsible for procurement of foodgrains, Distribution System (TPDS) and Other Weltare
storage and their transportation upto principal Schems (OWS) has, however, been going up
distribution centres of FCI. And the state as shown in Table.
(in lakh tonnes)
Financial Year TPDS ows
Wheat Rice Wheat Rice
2002-03 91.77 105.64 10.67 17.12
2003-04 108.09 133.85 53.39 82.24
2004-05 130.31 166.21 41.24 64.85
2005-06 121.91 191.96 39.30 58.66
2006-07 103.90 212.49 12.69 38.01

(vil) The Central Issue Price for rice and wheat for different categories is given in table below. The Central Issue

Price has not been revised since 1.7.2002.

APL BPL AAY
Rice 830 ‘A’ Grade &795 (Common) 565 300
Wheat 810 415 200
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Customs duty on import of pulses was reduced
to zero on June 8, 2008 and the period of
validity of import of pulses at zero duty has
been extended from 31.3.07 to 1.8.2007 and
further to 31.3.08

A ban was imposed on export of pulses with
effect from June 22, 2006 (except export of
kabuli chana w.e.f. 7.3.07). The period of validity
of prohibition on exports of puises which was
initially upto 31.3.07 was further extended upto
31.3.2008 vide DGFT Notification dated 9.3.2007

As per initative of Government the State
agencies (NAFED, PEC Ltd, MMTC and STC)
would target to import 1.5 Million Metric Tonnes
(MMT) of imports of puises. Out of the total
contracts of 12.23 lakh tonnes made by these
agencies 7.21 lakh tonnes have arrived up to
13.11.2007.

Public Sector Undertakings (PSUs) had been
asked to import edible oils and to augment
edible oils availability in the domestic market
during the current festival season. So far, they
have placed orders for import of 43,500 tonnes
of edible oils as on 19.11.2007.

With effect from 23.7.07 the import duty on
sunflower oll, both crude and refined, has been
reduced and now stands at 40% and 50%
respectively. Prior to 1.3.07 they were 65% and

74% respectively.

With effect from 23.7.07, the import duty on palm
group of oils has been further reduced by ten
percentage points, making the import duty on
Crude Palm Oil (CPO) at 45% and that on
refined palm oll at 5§2.5%. The Government has
also withdrawn the 4% additional countervalling
duty on all edible oils. Prior to 24.1.07 these
were 70% and 80% respectively.

With effect from 23.07.07, import duty on Soya
oils has been reduced from 455 to 40%.

To dampen the exports, NAFED has
continuously monitored prices and has been
fixing Minimum Export Prices (MEP) accordingly.
To increase the domestic availability of onion,
NAFED increased the MEP from USD 250 PMT
in March/April 2007 to US$495 PMT in October
2007. The export of onion was also put under
license through designated canalizing agencies
vide Notification No.22 (RE-2007)(2004-2009
dated 4th October 2007. This restriction has now
been lifted w.e.f. 16.11.07 having regard to the
increased availability of kharif onion.

Furthermore, Government also organized sale of
onion through mobile centres operated by Delhi
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Government, NAFED, Kendriya Bhandar as well
as Mother Dairy. These outlets numbering
around 375, sold onion at Rs. 17-18 per kg.
when the outside price was Rs. 22-24 per kg.

Due to above Govermnment efforts, today (on 21-
11-07) the onion prices at Lasalgaon have come
down to Rs. 775 per quintal from Rs. 1851/
quintal on 1 October 2007 and in Azadpur Mandi
to Rs. 760 per quintal from Rs. 2035 per quintal.
The retail prices of onion at Delhi has now
stabilized at Rs. 14 per kg on 20.11.07.

Steps were taken by Reserve Bank of India to
reduce liquidity in the system by increasing the
cash reserve ratio, first to 7% w.e.f. 6 August
2007 and then to 7.5% on 30 October 2007.
These have mopped up liquidity in the market
by more than Rs, 30,000 crores.

Forward Markets Commission (CMC) has on
23.01.07, directed the three National Exchanges,
namely (a) Multi Commodity Exchange of India
Ltd., (b) National Commodity & Derivatives
Exchange Ltd., (c) National Muilti Commodity
Exchange of india Ltd., to delist al contracts of
Tur and urad and to close out all outstanding
positions in all Tur and Urad contracts at the
closing price on 23.01.07. FMC has also stated
that no further contracts shall be launched
without its prior approval and permission already
granted to launch contracts in Urad and Tur
stands withdrawn.

FMC has on, 27.2.2007, directed all the three
National Exchanges that no new futures
contracts in wheat and rice shares be launched.
in the letter to the Exchanges, FMC has stated
that permission already granted for yet to be
launched contracts stands revoked and that in
respect of running contracts in these
commodities no new position should be allowed

to be taken. Only squaring up of positions should
be allowed.

To contain volatility in the futures prices of
wheat, sugar, pulses, etc. Foward Markets
Commission (FMC) has taken required regulatory
measures such as imporition of limits on open
position, reduction in limits on daily price
fluctuations and imposition of additional/special
margins.

An Expert Committee has been set up under
the chairmanship of Shri Abhijit Sen, Member,
Planning Commission to study impact, if any, of
the trading in forward markets on the prices of
the commodities.

Keeping in view the prevailing price situation,
the Central Government had issued a Central
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Order dated 29.08.2006 under the Essential
Commodities ‘Act, 1955 to enable the State
Governments to invoke Stock Limits in respect
of wheat and pulses for a period of 6 months.
By virtue of this Order, the State Govemments
/UT Administrations have been empowered to
take effective action to bring out the hoarded
stock of these items to ensure their availability
to the common people at reasonable prices.
Government has, on 1.9.2007, extended the
validity of the Central Order by another six
months.

[English]
Decline in Agricultural Production

1204. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Govrnment has received any reports
from the State Governments about the decline in
agricultural production ad productivity attributable to
diversion of Agricultural iabour from fields to National Rural
Employee Guarantee Programme (NREGP) works;

(b) if so, the details thereof, State-wise; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE' AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) No such reports have been received from the
State Govémments. Both production and productivity of
major aricultural crops in the country show increase since
2005-068 as show below:—

(Million Tonnes)

Crop 2005-06 2006-07*
Foodgrains 208.60 216.13
Oilseeds 27.98 23.88@
Sugarcane 281.17 345.31
Cotton# 18.50 22.70

*4th advance estimates released on 18.07. 2007
#Million bales of 170 kg each
@Production declined due to declined in area coverage.

(c) As such the National Rural Employee Guarantee
Programme, which has been operational since Februrary
2006 does not seem to have any adverse impact on the
agricultural production and productivity.
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[Transiation}
Production of Milk In States

1205. PROF. VIJAY KUMAR MALHOTRA
SHRI SANTOSH GANGWAR:
SHRI PUSP JAIN:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the milk production is declining every
year in the country;

(b) if so, the details thereof and the reasons theretor;

(c) the quantum of milk produced annually in the
country during the last three years, State-wise;

(d) whether the Government has any scheme to
promote milk product in in the country and particularly in
Dethi; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No,
Sir.

{b) Does not arise.
(c) As given in the statement enclosed.

(d) and (e) Government of India is implementing
following schemes to promote milk production in the
country:

(i) Integrated Dairy Development Project.

(i) National Project for Cattle and Buffalo Breeding
(NPCBB).

(iii) Central Cattle Breeding Farms.

(iv) Central Herd Registration Scheme for
development of bovine population.

However, Government of National Capital Territory of
Delhi is not participating in NPCBB as there is a total
ban on running dairy farms in urban areas. Moreover
due to urbanization, the rural area in Dethi is shrinking
day by day.



101 Wnritten Answers

Statement
Table 1: Mik Production by States
Estimates of Milk Production—Statewise (000 tonnes)
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State 2003-04 200405  2005-06
Andhra Pradesh 6959 7257 7624
Arunachal Pradesh 46 48 48
Assam 721 739 747
Bihar 3180 4743 5080
Chhattisgarh 812 831 839
Goa 48 57 56
Gujarat 6421 6745 6960
Haryana 5221 §222 5209
Himanchal Pradesh 786 870 869
J&K 1414 1422 1400
Jharkhand 9564 1330 1335
Karnataka 3857 3917 4022
Kerala 21 2025 2063
Madhya Pradesh 5388 5506
Maharashtra 6379 6567 6769
Manipur 7 75 n
Meghalaya 69 3] 73
Mizoram 15 16 15
Nagaland 63 69 74
Orissa 997 1283 1342
Punjab 8381 8554 8909
Rajasthan 8054 8310 8713
Sikkim 48 46 48
Tamil Nadu 4752 4784 5474
Tripura 84 86 87
Uttar Pradesh 15943 16512 17356
Uttarkhand 1188 1185 1206
West Bengal 3686 3780 3891
AN lstands 25 P2} 20
Chendigarh “ 43 48
D&N Haveli 8 4 5
Daman & Div 1 1 1
Dethi b2 303 310
Lakhadweep 1 1 2
Puducherry 40 4 43
Al India 88082 92484 97066
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improvement in Agricuiture Sector

1208. SHRI TEK LAL MAHTO: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the contribution of Agriculture Sector in
economic development of the country has been declining;

(b) if so, the details thereof and the reasons therfor;
and

(c) the steps taken by the Govermnment to improve
the deteriorating condition of the Agriculture Sector in the

countrry?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) According to the data compiied by Central
Satistical Organization, the share of agriculture and allied
sector in the total Gross Domestic Product (GDP) at
constant (1999-2000) price declined form 20.2 per cent
in 2004-05 to 19.7 per cent in 2005-08 and further to
18.5 per cent in 2006-07. This was mainly due to increase
in the relative share of GDP in services sector which has
improved from 52.7 per cent in 2004-05 to 54.1 per cent
in 2005-06 and further to 54.9 per cent in 2006-07.

(c): The National Development Councll (NDC) in its
52rd meeting held on 29th May, 2007 reaffimed its
commitment to achieve 4 per cent annual growth in the
agricultural sector during the Eleventh Pian and resoived
that agrioultural development strategies must be reoriented
to meet the needs of farmers and urged the Central and
State Govemments to evoive a strategy to rejuenate
agriculture. Towards improving the growth in the agriculture
sector, Government has initiated the following:

Launched Foods Security Mission with an outlay of
Rs.4880 crore for the Eleventh Plan period. it aims to
add additional 10 million tonnes of rice, 8 million tonnes
of wheat and 2 million tonnes of puises by the end of
the Eleventh Plan.

Rashtriya Krishi Vikas Yojana (RKVY), a State Plan
Scheme, with an outlay of Rs, 25000 crore aims at
achieving 4% annual growth in the agriculture sector
during the Eleventh Plan period, to ensure a holistic
development of agriculture and allied sectors.
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The newly created National Rainfed Area Authority

(NRAA) would assist States in Planning for rainfed areas.
Providing additional resources for irrigation.

Strategic focus on the national agriculture research
effort.

[English]
Employment information Service

1207. SHRI M. SREENIVASULU REDDY: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government proposes to provide
employment information service which is needed to be
provided in the e-Governance made to support the new
initiatives at providing employment guarantee in the
backward districts;

(b) if 8o, the details therof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (c) Ministry of Rural Development
has already provided information regarding National Rural
Employment Guarantee Act on thelr web site"http:/
rural.nic.in"Ministry of Labour & Empioyment has aiso
initiated a Mission Mode Project (MMP) on computerization
of Employment Exchanges, under the National e-
Governance Plan under which ail the Employment
Exchanges are proposed to be computorsied'and
connected with a National Web Portal to facilitate
dissemination of employment throughout the country.

Coconut Production

1208. SHRI VARKALA RADHAKRISHNAN:
SHRI P.C. THOMAS:
SHRI ANANTA NAYAK:

Wil the Minister of AGRICULTURE be pleased to
state:

(a) the total production of coconut recorded in the
country during the last three years; State-wise;
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(b) whether the coconut production is sufficient for
domestic use;

(c) whether the Union Government is aware that the
coconut growers in the country are facing crisis due to
market fluctuations;

(d) if so, the steps taken by the Government so far
in this regad;

(e) whether the amounts declared for replantation of
coconut have been disbursed;

(f) if so, the details therof, and

(9) if not, the details of the States where such
disbursement have not taken place?

THE MINISTER .OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR!I KANTILAL BHURIA): (a)
and (b) The total production of coconut in the country
was 12, 178.2 million nuts during 2003-04,12,823.9 million
nuts during 2004-05 and 14,811.1 million nuts during
2005-08. Production of coconut is sufficient for domestic
use. State-wise data during the latest three years is given
in statement enclosed.

(c) and (d) The market prices of coconut have been
showing a downward trend from the third quater of 2005
onwards. To ensure that the coconut growers get
remunerative prices for their produce, the Government of
India has been fixing the Minimum Support Price (MSPs)
for Milling and Ball Copra on annual basis and armanging
their procurement through designated central agency
namely National Agricultural Cooperative Marketing
Federation of India Ltd.(NAFED). During 2007 season,
the MSP fixed for Fair Average Quality (FAQ) Milling and
Ball Copra have been Rs. 3,620/- and Rs. 3,870/-per
quintal respectively, and NAFED has so far procured
21,733 MTs. Of Milling Copra and 19,159 MTs of Ball

Copra.

(e) to (g) The matters regarding disbursement of
funds for replantation of coconut would foliow with the
approval of the Scheme fur “Replarting and Rejuvenation
of Coconut Gardens in Traditional States in India” by the
Government.
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Statement
Stato-wise Production of Coconut in Indig for the /last 3 years
(in Million ruts)
States/Union Territories 2003-04 2004-05 2005-06
(revised) (revised) (Final)
Andhra Pradesh 1,195.0 1,199.3 892.0
Assam 154.3 154.3 204.9
Goa 122.2 123.5 126.3
Guijarat 1.7 138.3 138.3
Kamataka 1.520.1 1,209.6 1,209.8
Kerala 5,484.0 5,727.0 6,326.0
Maharashtra 273.4 273.4 2734
Nagaland 1.2 1.2 12
Orissa 2434 274.8 274.4
Tamil Nadu 2,560.5 3,243.5 4,867.1
Tripura 7.0 7.0 7.0
West Bengal 317.5 3109 323.5
A & N lIslands 95.2 87.1 87.1
Lakshadweep 53.0 5§3.0 53.0
Pondicherry 30.7 30.0 278
All india 12,178.2 12,832.9 14,811.1

Source: Directorate of Economics & Statistics, Ministry of Agricutture, Govt. of India.

Status of Centrally Sponsored Schemes

1209. SHRI N.S.V. CHITTHAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) the present status of Centrally Sponsored
Schemes being implemented in Tamil Nadu;

(b) the date on which the last review of these
schemes was done in the State;

(c) the deficiencies that were noticed in the scheme
during review; and

(d) the details of corrective measures taken, if any,
with regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The following Centrally Sponsored Scheme are being
implemented in the State of Tamil Nadu:- (i) Macro
Management of Agriculture (ii) the integrated Scheme of
Oilseeds, Pulses, Oilpalm and Maize, (iii) the National
Horticulture Mission, (iv) Micro-irrigation, (v) the Support
to State Extension Programmes for Extension Reforms,
(vi) Technology Mission on Cotton and (vil) the National
Bamboo Mission. In addition, a National Food Security
Mission has been launched recentty. A statement on
outlays and expenditure of various Schemes in 2007-08
in the State of Tamil Nadu is enclosed.
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(b) The performance under these Schemes is
reviewed during the meetings held from time to time.
The review of the progress of the Action Plan under the
National Horticulture Mission was done during September,
2006 in Tamil Nadu by a Joint Inspection Team.

(c) and (d) Corrective action is taken to remove
deficiencies noticed in implementation of the schames on
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the basis of such reviews. In Tamil Nadu, it was observed
that the farmers are growing only the traditional variety
of Banana, namey, Poovan Not much progress had been
made, except the identification of beneficiaries, under the
components such as bee keeping and water resources.
The State Govemment has been reminded to take follow
up action on the observations made during the review.

Statement

Allocation & Releases of the Department of Agriculture & Coagperation for Tamil Nadu
under Centrally-Sponsored Schemes aduring 2007-08

S. No Name of the Scheme Allocation 2007-08 Released 2007-08
(Till date)
1. Macro Management of Agriculture Scheme 60.55 27.25
2. Technology Mission on Cotton (TMC-MM-II) 3.60 2.88
3 Integrated Scheme of Oilseeds Pulses, Oilpaim and Maize (ISOPOM) 12.00 9.00
4, Micro lrrigation 133.85 #
5. National Horticulture Mission 203.05 50.76
6. Support to State Extension Programmes for Extension 11.24 6.79
7. National Bamboo Mission 2.63 0.70
Total 426.92 97.38
Note # No Release
Production of Wheat (Million Tonnes)
1210. SHRI M. RAJA MOHAN REDDY: Will the Year Projected Demand
Minister of AGRICULTURE be pleased to state:
2007-08 71.19
(a) whether any assessment has been made to
determine the quantity of wheat India will have to produce 2008-09 72.72
per year so as to ensure food security in the future; and
) 2009-10 74.28
(b) if so, the details thereof?
2010-11 75.80
THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE 2011-12 77.36

MINISTRY. OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) Yes, Sir, Following table presents th projected
demand of wheat in the country for the years 2007-08 to
2011-12:

3

Note: Projected demand is based on Behaviouristic Approach,
i.e., rate of growth of per capita income. elasticity of demand
and population growth rate, The rate of growth of per capita
disposable income is 4.8% Demand Includes seed, leed and
wastage @ 12.5% of total demand.
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[Translation/

Setting up of Defence Production Unit
in Rural Area

1211. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of DEFENCE be pleased
to state:

(a) whether the Government proposes to set up any
Defence production unit in tribal and rural/backward
regions; and

(b) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) and (b) The
Government has decided to set up a small arms factory
at Korwa, in Sultanpur district of Uttar Pradesh.

BSNL Tower

1212. SHRI GHURAN RAM: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether network of Bharat Sanchar Nigam Limited
(Cell One) do not work in the State of Jharkhand
especially in Palamu division;

(b) if so, the details thereof,

(c) whether any request has been received for setting
up of BSNL tower in those regions;

(d) if so, the details thereof; and

(e) the action taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Sir, at few locations
viz. Manjhiaon, Sultani, Panki, Patan, Lesligunj and
Mahuadand in Daltongunj Secondary Switching Area (SSA)
where Base Transceiver Stations (BTS) were installed in
first phase, there are intermittent problems which demand
trequent repairs. BSNL has initiated action for replacement
of mobile equipment at these places during the current
financial year with equipment having enhanced capacity
and features.
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(c) to (e) Requests have been received for installation
of Celiphone Towers (BTS) at Meral and Karkata in
Dailtongunj SSA. BSNL decides rollout of GSM based
mobile network /mfer-alia, based on techno-commercial
viability and presently out of the said two location only
Meral has been included in the GSM based mobiie
Network augmentation plan.

[English]
Payment of Transportation Charges

1213. SHRI RAGHUNATH JHA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether there is any stipulation regarding minimum
distance between Food Corporation of India (FCl)
Godowns or Railway stations and rice mills for payment
of transportation charges to rice millers;

(b) if so, the details thereof;

(c) whether Comptroller and Auditor General audit
report No,11 of 2007 has revealed irregular and improper
payment to millers in contravention of the stipulated rules;

(d) if so, the details thereof and reaction of the
Government thereto, and

(e) the steps taken to recover such improper
payments and check such irriegularities in future?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR.AKHILESH PRASAD
SINGH): (a) and (b) Prior to Kharif Marketing Season
(KMS) 2003-04, forwarding and transportation charges for
delivery of rice by millers upto a distance of 8 kilometers
were sanctioned by the Government. However, with effect
from KMS 2003-04, the milling charges worked out by
the Tariff Commission were allowed which includes
transportation and forwarding charges of paddy/rice up
8 kilometers from the premises of the mills.

(c) Yes, Sir.

(d) CAG has pointed out that while fixing final rates
for Custom Milled Rice, transportation charges were
allowed to rice millers without considering the element of
transportation charges paid alongwith provisional rates
resulting in excess payment of Rs. 408.21 crore to State
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Govemments and their agencies during 1998-89 to 2002-
03. The matter is under examination in consulation with
the Food Corporation of India (FCI).

(e) The Tariff Commission has been requested to
conduct and indepth study for fixation of normative
transportation charges for delivery of Custom Milled Rice
(CMR) and levy rice by the millers beyond 8 kilometers.

[Trans/ation]
Modernisation of Postal Department

1214. SHRI KASHIRAM RANA:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Governmet proposes to modemise
the postal department with latest and sophisticated
technical equiments;

(b) it so, the detalls thereof; and

(c) the steps taken by the Government to make it a
profit eaming organisation?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR.SHAKEEL AHMAD): (a) Yes, Sir.

(b) In the Xith plan the Depariment of Posts has
submitted a proposal to the Planning Commission for;

() computerization of 17598 Departmental Post
Offices and 64,000 Branch Post Offices and
Network all computerized offices :

(i) provide Automatic Mail Processing Centres

(i) Provide Remotely managed Franking Machines
and Cash Counting Machines

(iv) Provide anywhere anytime banking.

(c) Foliowing steps have been taken by the
Department to enhance the revenue eaming ability of the
organization:

(i) Business Development and Marketing Directorate
has been set up in the Department of Posts. it
aims st developing new products and gervices
and aims to make Department of Posts a
customer oriented organization with business
approach.
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(ii) A number of business products like Speed Post,
Express Parcel Post and Business Post have
ben introduced.

(iil) Value additions like collection from customer
permises, credit facility, volume based discounts,
door to door delivery, online track and trace
system, pre-mailing services etc. have been
introduced.

(iv) Retail network of the Department of Post has
been leveraged for providing new services and
generating additional revenue.

(v) The department has taken initiatives to work out
various business alliances and partnership with
public and prvate corporations for leveraging the
postal network in rural as well as urban areas.

[English]
Report of Spectrum Allocation

1215. SHRI ASADUDDIN OWAIS!: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government has accepted Telecom
Engineering Centre (TEC) Report of spectrum allocation;

(b) if so, the details thereof alongwith the
recommendations made by the Centre;

(c) whether the Government has formed a Committee
to review the TEC recommendations; and

(d) it so, the time by which the Committee is likely
to submit its report and a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
*COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR.SHAKEEL AHAMD): (a) and (b) Telcom Engineering
Centre (TRC)'s Repont, inter-alia, on ‘Spectral Efficiency’
has been accepted by the Government in-principle. GSM
Subscriber Base Criterion on Spectral Efficiency as per
the Report of TEC is given in the statement enclosed.

(c) and (d) On 07-11-2007, Government has
constituted a Committee to recommend revised subscriber
based spectrum allocation criterion for allocation of
spectrum in a scientific and practicable manner. The
Committee has been mandated to submit its report within
three weeks. Government will take a decision in due
course.
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Statement
GSM Subscriber Base Cntenon (Subscribers in Lakhs) as per Report of
Telecomn Engineering Centre (TEC) on Sepectral Efficiency
Si. No. Service Area Category Total Mobile subscribers supported by spectrum of
44+4.4 6.2+6.2 8.0+8.0 10.0+10.0 12.4+12.4
MHz MHz MHz MHz MHz
1. Andhra Pradesh A 13 42 73 103 133
2. Gujarat A 12 39 68 96 124
3. Karnataka A 9 30 52 73 95
4. Maharashtra A 14 42 74 106 136
5. Tamil Nadu A 11 36 64 90 116
6. Haryana B 4 12 21 30 39
7. Kerala B 8 25 44 62 80
8. Madhya Predsh B 13 39 69 97 126
9. Punjab B8 8 25 45 63 82
10. Rajasthan B 10 32 56 79 102
1. Uttar Pradesh (East) B 13 41 72 101 130
12. Uttar Pradesh (Waest) 8 10 32 57 80 104
13. West Bengal B 10 31 54 77 99
14. Assam Cc 10 33 58 81 105
15. Bihar C 12 36 64 90 116
16. Himachal Pradesh (o] 2 7 12 17 22
17. Jammu and Kashmir C 2 7 13 19 25
18. North East Cc 6 19 34 48. 83
19. Orissa c 10 31 55 77 100
20. Delhi A 6 19 34 48 63
21. Mumbai A 7 23 41 58 75
22, Kolkata A 6 20 36 50 65
23. Chennai A 5 17 K} 43 56

All Mobile Subscriber Figures are In Lakhs
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[Trans/ation]
Concession On Telecom Tariff

1216. SHRI HEMLAL MURMU: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Bharat Sanchar Nigam Limited
(BSNL) has not made any announcement for giving
concessions to its subscribers on the occasions of major
festivals whereas the private mobile operators have
announced various concession for its subscribers;

(b) if so, the details thereof; and

(c) the details of the concessions provided by the
BSNL to its subscribers in the country on the occasion
of important festivals during the last three years and the
current financial year as on date; State-wise?

NOVEMBER 26, 2007

to Questions 116

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL.AHMAD): (a) No, Sir. BSNL has also
announced various concessions to its subscribers on the
occasion of major festivals.

(b) Full talk value & extra talk value for Mobile
Recharge Coupons, Waiving of installation/registration
charges for new Land phone connection, discount on
usage charges for post paid customers etc. are some of
the promotional offers/concessions given by BSNL during
festival occasions.

(c) Detalls of the concessions provided by BSNL and
MTNL to its subscribers on the occasion of important
festivals during the last three years and the current
financial year as on date are given in the statement |
and statement |l respectively.

Statement |

Promotional Schemes Offered dunng Varous Festiva/ Seasons by BSNL

1. CHENNAI

Year Occasion/Offer period Details of Offer/Concession/Schemes

1 2 3

2004-05 Holi festival offer Full talk value for Rs. 500 recharge coupon
10-03-2005 to 31.3.2005
Free activation offer Free activation for F/TV Rs.5000 & 1000 recharge coupons
1.1.2005 to 31.1.2005

2005-06 Festival Offer Postapaid: Activation charges will be waibed off on new connections

Promotional Offer on Holi Festive Season

(14-03-2006 o 31.3.2006)

Full Takk Value
27-12-2005 to 26-01-2006

booked under plan 225, 325 and 525 upto 15-10-2005
Prepaid: Full talk time for recharge coupon worth Rs. 1000 activated
upto 15.9.2005.

Postpaid: Loyalty discount will be given from the date of activation
instead of after six months for postpaid customers who book their
connection under Plan 225, Plan 325 & Plan 525.

SMS@ 0.10 per SMS within LSA in own network will be allowed to
all postpaid

Prepaid: (a) Full talk time for recharge coupons of Rs.300 &500
(b) 25% extra talk time for recharge coupons of Rs. 2000 & 3000
(c) Addl. Talk time of 25% on top up card of Rs.500

Full Talk Value On Recharge Coupons
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1 2 3
Full Talk Value Full Talk Value for Rs.1000 Recharge Coupons
16-12-2005 to 31-1-2006 ’
2006-07 Full Talk Time Bonanza * Full Tatk time for Rs.500 &Rs.1000 recharge coupons
18-08-2008 to 17-08-2008 e 25% extra takk time for Rs. 2000 & 3000 recharge coupons
* Rs. 5000 recharge coupon, already having talk time of Rs. 6000 will
have a talk time of Rs. 7500.
Officer for Postpaid Activation charges waived on all POSTPAID pians
Customers
1.9.2006 to 31.10.2006
2007-08 Siiver Gold Platinum Siver:-Monthty Subscription-Rs.50
Offer for Excel O/g Local SMS within Chennai &TN-Free
Customers OG National and Roaming SMS-30 Paise
Minimum Balance Required-Rs. 75
90 days from 25.10.2007 Gold: Monthly Subscription-Rs. 70
Local calls within Chennai & TN
BSNL NW (Fixed, WLL& Mobile)-Rs. 0.40/60sec.
Other Mobiles-Rs. 0.50/60 Sec.
Other Fixed Lines/WLL-Rs. 0.70/60 sec.
Minimum balance required—Rs.100
PLATINUM: Monthly subscription—~Rs.111
Local calls within Chennai & TN
BSNLNW (Fixed, WLL & Mobile)—Rs. 0.40/60 sec.
Other Mobiles -Rs.0.50/60 sec.
Other Fixed Lines/WLL -Rs.).70 / sec.
O/G Local SMS within Chennal & TN-Free
OG National and Roaming SMS -30 Paise
Minimum Balance required-Rs.125
2007-08 FULL TALK VALUE Full Talk Value for recharge coupons of denominations Rs 300, 500

16-10-2006 to 14-11-2006

FREEDOM OFFER
13.8.2007 to 11.9.2007

ADDL TALK VALUE & FULL TALK

VALUE FOR EXCEL

PREPAID RECHARGE COUPONS

17.5.2007 1o 15.6.2007

and 1000

100% Extra Talk Value for Recharge coupon of denomination
Rs. 200.

25% Extra Talk Value for Recharge coupon of denomination Rs. 2000.
20% Extra Talk Value for Top up coupons of denomination
Rs. 200 & 500

Full Talk Value on Recharge Coupons of denomination Rs. 300, 500
and 1000

25% Addi. Tak Vaiue for Recharge Coupons of denomination Rs.3000
& 5000
Full Tall Value for Recharge coupons of denomination Rs.500, 1000 &
2500/-
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2. HARYANA
Financial Year-2008-07
Diwali Bonaza under Prepaid Celiular Mobile services from 16-18-2006 to 14-11-2006 and Mthqr extended upto 28-11-2006

Sl. No  Denomination of Existing Talk Time Existing Validity Proposed Talk Time Proposed Validity
Recharge Coupon
(Service Tax extra)

1. Rs.2000/- Rs. 2000/ 180 days Rs. 2200/- 365 days

2 Rs. 3000/ Rs. 3000/- 365 days Rs. 3750/ 365 days

3 Rs. 5000/ Rs. 6000/- 365 days Rs. 7500/ 365 days

4. Rs.500/-TU Rs. 500/- NIL Rs. 825/- NiL

5. Rs. 200/-TU Rs. 200/ NIL Rs. 250/- NIL

3. JHARKHAND

2004-05 () Raksha Bandhan Offer Basic phone in name of sister-No-registration,instaliation charge taken
(28/8/04 to 6/9/04)
(i) 3+1 RCV olfter (22/10/04 to 15/11/04) One free RCV was given for buying 3 RCVs
(i) New year offer (upto 31/01/05) Full Tak time on 500 & 1000 RCVs Free activation of postpaid mabile.

No instaliation charge for Basic phone.

2005-06 )) Raksha Bandhan/Janmashtami offer Bank phone in name of sister—No registration,installation charge taken.
(19-8-06 to 26-8-05)

2006-07 i) BSNL Dushera, Eid, Guru Nanak B'day Landiine offer for booking in Rs. 100, with excel or ITC worth Rs.100
& Bada Din Offer” For a period of free
4 months starting w.e.f. 01-10-06
extended upto 31-03-07.
ij) independence day offer for three months Full Takk Time on RCVs of 300, 500 and 1000
w.efl 15th August
li) Christmas and New Yee' 17-12-06 to 18-03-07 Extra Talk Time on 500 & 1000, 2000,3000 & 5000 denominations

2007-08 Independence day offer-for 90 days-w.e.!. 10-08-07 Promotional scheme for Basic+WLL -Free ITC with Basic SWLL

Independence day offer-from 10th Aug. to
4th Sept. 07

Janmashtami offer w.e.f. 17 August '07 to
16th Sept. 07

Independence day offer-for 90 days starting
from 02.10.07 to 30.12.07

On booking of every phone & WLL connection ITC card worth
Rs. 100/~ given free fo Cost

35% extra talk time given on RCVs of Rs. 2000/-, Rs.3000~ and
Rs. 5000/-

Full talkk time on RCVs of Rs. 200/- Rs.500/- and Rs.1000/

500 Balance Scheme for pre paid mobile customers. Under balanced
based tariff i a general pre-paid subscriber maintains minimum balance
Rs. 500, then he can enjoy intra Circle cal at reduced call rate. 60
paise/min. for own n/w 880 paiga/min. for other n/w.
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4. Kerala
2004-05

2005-06

2006-07

Christmas offer-from 19th Nov. 07

Rakshabandhan-Janmaghtami

(29-08-04 to 6-09-04)

Deepavali
(22-10-04 to 15-11-04)

Rakhi
(18-08-05 to 26-08-05)

X-mas, New Year

14-3-06 to 31-3-06

22-03-06 to' 31-03-06

Onam Offer
(17-08-06 to 16-09-06)

Diwali Offer
(18-10-06 to 18-11-06)

X-mas, New Year

(30 days from 20-12-06)

Student's Defight” for prepaid Mobile. .

1. The SIM card priced @ Rs.248/-(incl.Service Tax)has validity till
31-12-08 with Intial talk value of Rs. 30/-

2. The customer will get 30 local SMS free each month (within
LSA) The unutilized free SME of a month will not be caried
forward to next month

3. The SMS charges (incl.roaming), will be@ 25 paisa per SMS
after free usage in the valid period.

4. Al Local calls will be charged @ 99 paisa per min. within validity.
Night Time call charge will be @ paisa/min.

5. Call to two BSNL numbers in Jharkhand and Bihar @50 paisa
will be applicable. One of the number must be BSNL Landline
number in Jharkhand or Bihar.

6.  After 31/12/2008 the plan will be changed to general pre paid
plan namely excel power.

7. Value voucher can not be used under “Student’s delight” scheme.

8.  Recharge vouchers & Top up cards will work as general excel
plan.

9. Al other facilities will be as per excel power.

New telephone connaction to sister of an existing land phone customer
without any registration/instaliation charges

3+1 Recharge coupons for Mobile prepaid (one free RCC for purchase
of 3 RCC of same denomination)

New telephone connection to sieter of an.existing land phone customer
without any registration/inslailation charges

Full Talk value on Recharge Coupon of Rs.1000/
(16-12-05 to 31-01-06)

25% exira talk value for RCC 2000 & 3000
(27-12-05 to 26.01.2006)

Full takk value for RCC 300/500
25% exira tatk value for RCC 2000/RCC 3000 & Top up 500
Loyalty bonus from the date of activation for eligible post paid plans

Double initial Talk time offer for Anant (life time prepaid)

Full talk value for RCC 500 and RCC 1000

25% extra talk value on RCC 2000/ RCC 3000 &RCC 5000
Free activaltion for post paid

Loyalty bonus from date of activation

Full takk value for RCC 300, RCC 500, RCC 1000 &RCC2500
25% extra talk value on Top up 500

Full tatk value for RCC 500,
25% extra talk value on RCC 2500, 3000, 5000
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1 2 3
2007-08 Word Telecom day Full talk value for RCC 500,1000 & 2500
(17-05-07 to 15-06-07) 25% extra talk value on RCC 3000 & RCC 5000
50% concession for local &STD calls within BSNL for post paid from
15-03-07 to 12-06-07
Zero rental scheme for Plan 100 on advance payment (up to 15-7-
2007)
Onam. (30 days from 17-807) Full talk value for RCC 300, 1000 & 2500
25% extra talk value on RCC 3000 & RCC 5000
25% extra talk velue on Top up of Rs.100, 200 & 500
25% discount on usage charges for postpaid plan 100/140 customers
tit 13-11-07
5. KARNATAKA
2006-07 New Year offer-from 01.01.2007 to 31.01.2007 Full talk time for recharge coupon of Rs. 300, Rs. 500 and 1000
New year offer-from 01.01.2007 to 31.01.2007 Extra talk value of 26% on recharge coupon of Rs. 2000, Rs.3000
extended up to 14.03.2007 and Rs.5000
New Year offer-from Post paid connections offer to Broad band customers
20/01/2007/ for 90 days. (a) free activation
b) 200 local SMS per month free to any net work in all post paid
plans.
Maha Shivratri, Ram Navami, Mahavir Jayanti, Waiver of ARD Charges for RH DELs
Holi- from 02/02/2007
Maha Shivratri, Ram Navami, Mahavir Jayanti, () One free SIM Card was issued to those subscribers who
Holi<for 90 days w.e.f. 15.02.07 purchased Recharge Coupons worth Rs.2000/-
(i) Two free SIM Card were issued to those subscribers who
purchased Recharge Coupons worth Rs, 3000/-
(li) Three free SIM Cards were issued to those subscribers who
purchased Recharge Coupons worth Rs,5000/-
2007-08 Independence day and other festivals- Waiver of Installation charges for b-fones throughout Kamataka Telcome

from 16-07-07 for 80 days

independence day and ofher festivals-from

08.08.07 for 90 days
Deepavali-during Nov.-2007

Circle in on demand areas

Full Extra talk time on R/C coupons

The Customers who are under Post-paid plans of Rs.225/- and bslow
shall be eligible for free talk time equivalent of additional calls they
make during the month of November 2007 as compared to October
2007 limited to the maximum extent takk value worth of Rs.100/-

Similarly the customers under pospaid plans 225/- and above shall be
eligible for free talk time equivalent of addifional calls they make during
the month of Nov.2007 as compared to October 2007 limited to the
maximum extent talk valse worth of Rs,200/-

Free talk time will be to BSNL Network [both Landiine and Mobile N/
W
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2007-08 During Deepawali and other festivals-
from 15-08-07 to 13-12-07

Khusi-Jodi: Offer of free SIM for Post paid plans 225,299, 325,526
and 725.

Msaha SMS:Free 5000 SMS to any network in Kamataka for additional
monthly payment of Rs.50%

Onde Goodina Hakiigalu: CUG connections for State Govemment/
Organization/Business House/Agencies stc. at Rs.249 per Commection.

6. MADHYA PRADESH INCLUDING CHHATTISGARH (Same Licence Sevice Area)

2004-05 Independece Day Scheme:
This scheme was launched for one month
w.e.l 15/08/2004 to 14/09/2004

‘Christmas & New Year scheme.

2005-06 Promotional Scheme on
Independence Day-2005
Scheme period: 15/8/2005
14/09/2005

(1) Sulbha plan with VC faciiity only-

An ITC card worth Rs. 100/ to be given as a free gift with looking of
each NTC under Sulabh plan with UC faciity only.

(2) Non STD NTC connection under General pian &Sulabh Pian with
O/G faciity .

An ITC card worth Rs.200/- to be given as a free gift with booking
of each NTC.

(3) STOASD NTC under any pian

An ITC card worth Rs. 500/- to be given as free gift with booking of
each NTC.

(4) 1+1 Scheme: If a person Iis having BSNL telephone and having
Prescribed scurity deposit then second telepnone may be provided
without any registration amount, an security deposit in the same name
& same city.

(6) ISDN Connection-On boking of ISDN connection an ITC of
Rs. 500/- to be given free as a gift.

(7) DNP Scheme

Rent of intervening period in case of DNP reconnection is waived off

provided customer deposits his outstanding amount.

The same scheme as launched on 15.08.2004 was also launched on
the occasion of Chirstmas for the period of one month w.e.f. 24.12.2004.

(1) Sulabh Plan with 1/C facility only

An ITC card worth Rs. 100 be given as a free gift with booking each
NTC.

(2) Pay for 10 months & enjoy the services for 12 months under
Sulabh (VC) Plan.

If a customer of Sulabh plan books NTC & if he deposit 10 monthe
rent in advance then his rent for 11th & 12th month wil be waived off
(Customer has to pay 10 months rent for one year of servioe).
An ITC card worth Rs. 100 to be given as a free gfit with booking of
each NTC

(3) Non STD NTC connection under General plan & Sulabh

Plan with O/G faciiity (i) Sanchar net Card of 25 Hrs. as gift and an
ITC card woth Rs. 100 fo be given as a free gift with booking each
NTC (it customer does not want Sanchamet Card, it may be exchange
dwith ITC of Re. 100 i.e. total ITC of Rs. 200 may be given).

(4) STDASD NTC under any plan.

Sanchar net Card of 25 Hrs. as gift and an ITC cand worth Rs. 200
be given as a free gift iwth booking of each NTC (if customer does
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2005-06 (B) Rakshabandhan
Janmashtmi scheme 2005
Scheme period: August 19 to
August 26, 2005

(C) Promotional Scheme on
Diwali-2005

Scheme Period: 31/10/2005 to 30/11/2005

not interested in Sanchamet Card itmay be exchanged with {TC of
Rs. 100 i.e. total ITC of Rs. 300 may be given).

(5) 1+1 Scheme: If a person is having BSNL telephone and having
prescribed security deposit then second non STD {elephone may be
provided in same name & same city without any registration amount
and security deposit.

(6) For STD PCO: (1) On booking of new STD-PCO (landiine), one
local PCO may be given without any seurity deposit and registration
charge (for Local PCO only) in same name and address.

(1) An ITC of Rs. 500 to be given free with booking of each new STD
PCO.

(W) Minimum guarantee amount of Rs. 800 to be reduced to Rs. 500
for ONE YEAR ONLY. After one year normal minimum guarantee of
Rs. 800 will be charged. All other conditions including commigison will
remain as per existing instructions.

(7) DNP Scheme

(1) Rent of intervenin period in case of DNP reconnection is waived
off provided customer deposit 50% his outstanding amount. Remaining
50% is to be deposited in the next month. Connection Is to be restored
in within 24 Hrs. after 50% depositing.

{Il) For CCB/STD-PCO connection, minimum guarantee of disconnected
period is waive off provided customer deposits outstanding amount.

For B-fone
(a) No registration charges.
(b) No installation charges

(1) Sulabh Plan with I/C facility only:

An ITC card worth Rs. 100 to be given as a free gift with booking
each NTC.

(2) Pay for 10 months & enjoy the services for 12 months under
Sulabh (/C) Plan.

(1) it a customer of Sulabh plan books NTC & if he deposit months
rent in advance then his rent for 11th & 12th months will be waived
off (Customer has to pay 10 months rent for one year service).

(1) An ITC card worth Rs. 100 to be given as a free gift with booking
of each NIC

(3) Non STD NTC connection under any plan

(1) Sanchar net Card of 25 Hrs. as gift and an ITC card worth
Rs. 100 to be given as a free gift with booking of each NTC (if
wstomer does not want Sanchar net Card, it may be exchanged with
ITC of Rs. 100 i.e. total ITC of Rs. 200 may be given).

(1) Rent rebate of first two months bills or Rs. 500, which ever is less
may be given on this NTC.

(4) STDASD NTC under any plan.

(1) Rent rebate of first two months bilis or Rs. 500, whichever is less
mey be given ont his NTC.
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2006-07

2007-08

(A) Word Telecom day Scheme
launched w.e.f. 17.05.2006 for 60 days
(B) Free Mein Phone scheme

Launched on Independence day-
06 for 60 days

(C) Rakhi Scheme: launched
for 30 days w.e.f. §/8/2006

(A) Promotion schemes on
World Telecom Day-07 for
landiine, and mobile services.

Launched for 30 days w.e.f. 17/05/2007

(1) An ITC card worth Rs. 200 to be given as a free gift with booking
of each NTC.

(5) 1+1 Scheme: If a person is having BSNL landiine telephone and
having prescribed security deposit then second telephone may be
provided in same name & same city without any registration amount
and security deposit.

(6) For STD PCO: (I) On booking of new STD-PCO (landiine) one
local PCO may be given without any security deposit and registration
charge (for Local PCO only) in same name and address.

(I1) An ITC of Rs. 500 to be given free with booking of each new STD
PCO.

() Minimum guarantes amount of Rs. 800 to be reduced to Rs. 500
for ONE YEAR ONLY. After one year normal minimum guarantee of
Rs. 800 will be charged.

(7) Gift for top 10 STD PCOs of SSA-Rs. 500-ITC card will be gifted
to Top 10 STD PCO (on the business given to BSNL from (Oct. 2004
to Sept. 2005) in each SSA along with one free in PCO.

(8) DNP Scheme (for all SSAs):

(1) Rent of intervening period in cass of DNP reconnection is waived
off provdied customer deposit his outstanding amount.

(W) For CCB/STD-PCO connection, minimum guarantee of disconnected
period

(i) Installation free

(ii) Registration amount of Rs. 200 only.

1. Booking of landline connection in Rs. 100 and free gift of ITC of
Rs. 100 for customers of Rural area.

2. Booking of landline connection in Rs. 200 and free gift of ITC of
Rs. 200 for customers of Urban area.

Existing BSNL B phone customer can gift a phone to his Sister.

2. Free Registration

3. Free Installation

A. Ladii Beti Scheme

The Top up vouchers of Rs. 112 will be given free on subscription of
new prepaid SIM by female customers

B. Double Dhamaka Scheme

1. new prepaid SIM connection will be given free as gift at the time
of booking.

2. Rebate of worth Rs. 400 in installation charges.

C. 141 Scheme under postpaid mobile plan-325, Plan 525 and Plan-
725.

Under this scheme one additional rent free linked postpaid connection
under Plan-325, Plan 525 and plan-725 will be provided along with
the new connection (Main Connection) and also cafling between these
connection will be free.
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(B) Independence day & other Cash back offer: Booking amount-Rs. 100 for Rural areas, Rs. 200
festivals launched for 60 days for urban areas, Security deposit in six equal installment, Total Rebate
wef 14/8.2007 of Rs. 500 as cash back in first six bills.
independence day LO KAR LO BAAT
Launched w.e.f. 15.8.2007 Lo Kar Lo Baat add-on Pack-make unlimited free cais to any BSNL
number starting with digit “2" in MP circle, as well as any BSNL
Mobile number (starting with “94") in MP and CG circles for the month.
Charges for subscription to this add-on pack will be Rs. 89 per month
for customers in Special Plan & Rs. 49 per month for customers in
Special+, Super and Premium plan, Rs. 149 per month for customers
in General Plan, Plan-150, One India, Plan-250 & Pian-330.
Independence day & other festivals 1. Booking amount should be Rs. 200 for urban areas & Rs. 100 for
Rural areas which will be adjusted in Security Deposit.
Launched for 30 days w.e.f. 1/08/2007 2. No Installation charge will be taken on booking of NTC by rural
and urban area customers during Scheme.
7.0RISSA
2006-07 Rathayatra Festival (From 16.06.06 to 15.07.06) (a) Full Talk value of Rs 200/- instead of Rs.50/- on activation of new
SIM
(b) Full talk time on RCV of Rs. 500-&25% extra talk time on RCV
Rs. 2000/- and Rs.3000/-
2006-07 Rakshbandhan ‘06 offer (from 09.08.06 to 08.09.06) (a) Cost of prepaid SIM reduced to Rs. 100/
(b) Activation of deactivated prepaid SIM cards
Durga Puga offer (from 15.09.08 to 13.12.06) Providing Anant SIM @Rs 699 instead of Rs. 949
Durga Puja offer (from01.10.06) Full Talk Time on RCV 300, 500, 1000 and 25% extra on RCV 2000,
3000, 5000
Holi Festival (02.03.07 to 30.05.07) Full talk value on paper RCVs of Rs 1000 & 25% extra talk viue on
2000, 3000 & 5000
2007-08 Raja & Car Festival (from 13.06.07 to 19.09.07) Full talk value on Paper RCVs on 200,300 4500

Raja & Car Festival (from 16.06.07 to 13.09.07)

Rathayatra offer promotional scheme on Land-line
for Brehampur SSA (from 01.07.07 to 31.08.07)

Rathayatra offer promotional scheme on Land-line
for Rourkela SSA (from 01.07.07 to 31.08.07)

Rakshabandhan 07offer (from 28.08.07 to 27.10.07)

Durgapuja offer (01.10.07 to 29.12.07)

PMMPMWM(BSNLMOM
{01.10.07 to 29.12.07)

Diwali '07 offer (09.11.07 to 06.02..08)

Full talk value on Activation of Prepaid SIM of Rs. 100 instead of
Rs.30

Registration of Rs 100/-instead of orginal value of Rs 250/- Waiver
of the instllation fee of Rs, 500/-

Registration of Rs 100/-instead of oringinal value of Rs.250 waiver
of the installation fee of Rs.500/-

Activation of deactivated within last six months pre-paid SIM with RCV
of 200

Full talk time on RCV 1000 and 25% extra talk time on RCV 2000
3000, 5000

Launch of Power Plus Package Promotional scheme general prepaid & Night
STD cals @ half rate for postpaid

Extesion of Power Plus Package promotional scheme 1o Lite time one India,
Bundiing schemes prepaid

Unlimited calls to tandline under mobile postpeid plan 725 scheme




133

Wiithen Answers

AGRAHAYANA S, 1929 (Saks) fo Questions 134

8. PUNJAB

200607

2008-07

2007-08

Holi (From 15.3.2006 to 22.3.2008)

Baisakhi (13.4.2008 o 27.4.2006)

Baisakhi (13.42006 to 19.4.2006)

Doepavali (2.10.2006 to 15.11.2006)

New Year 2007 (1.1.2007 to 31.3.2007)

New Year 2007 (1.1.2007 to 31.3.2007)

New Year 2007 (1.1.2007 to 31.3.2007)

Janmashtami (1.9.2007 to 21.9.2007)

Deepaval (6.10.2007 to 10.11.2007)

Deepawaii (8.10.2007 to 10.11.2007)

Promotional scheme on Recharge coupons of Rs. 1000 & 2000
Validity of recharge coupons of Rs.1000.00 & Rs.2000.00 was ehanced to 180

days and 365 days respactively.

Promotional scheme on Recharge coupons of Rs. 200, 300 & 500 Full tak
value was offered on recharge coupons of Rs. 200 Rs,500

Promotional scheme i.e. enhanece validity on Recharge coupons of Rs. 1000 &
2000
Vailidity of recharge coupons of Rs. 1000.00 & 200.00 was enhanced to 180

days and 365 days respectively.

Promotional scheme on Recharge coupons of Rs. 300 & 2000. Full tak vaiue
of Rs. 300 on recharge coupon of Rs. 300. Talk value of Rs. 2200.00 and

velidity of 365 days on recharge coupon of Rs. 2000.

New Year Bonanza for Land line/WLL-Fixed subscribers
To new plans ie. Plan-150 and Plan-200 were introduced with monthly free
usage worth Rs. 150.00 & Rs. 200.00 reapectively.

New Year Bonanze for celiular postpaid subscribers
Two new plans ie. “Govi. Plan" and 'Pian-199" were introduced, New SMS
Pack of 2000 SMS for Rs. 30.00 was aiso introduced.

New Year Bonanza for cellular prepaid subscribers

Fulf taik value of Rs. 100.00 on Excel General SIM.

Tak value of Rs. 199.00 on recharge coupon of Rs. 200.

Tak vaive of Rs. 1000 and validity of 300 days on recharge coupon of
Rs. 1000.

Tak value of Rs. 3000 on recharge coupon of Rs. 2500.

Promotional scheme on Recharge coupons of Rs. 150.
Full tak value of rs. 150.00 was offered on recharge coupon of Rs. 150.00.

Promotional scheme for Landiine/WLL-Fixed subscribers.

Two new tariff plans for Landine/WLL-Fixed subscribers were introduced.

1. 5 Year Plan: For one time payment of Rs. 3000, a new Landline/WLi-Fixed
connection for 5 years (O/G only through FLPP/ITC/CaliNow, No monthly bils).
2. Chak De Punjab Plan: Monthly fixed charges of Rs. 686.00, Unimited free
calis made in intra Circle BSNL NW, Pulse Rate as per One india.

Promotional scheme for cellular posipaid cusiomers.

A new Plan650 was offered to cofiular postpaid customers with monthly fixed
charges of Rs. 650.00, free usage worth Re. 639.00 (Rs. 325 whila roaming,
Rs. 325 whis in home LSA and 5MB GPRS as per Option-)
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9. TAMIL NADU

2006-07

Rakshbandhar/Janamashiami
{from 29.08.04 to 06.09.04)

Festival season
Dussera/Dwali

New Year 2005

Rakshabandhan/Janamasivtami

Durga Puja

Christmas & New Year

Christmas and New Year

Christmas and New Year

No registration and installation charge ARD in 10 instaiments for b-rone booked
for b-fone booked by a customer in his sister's name.

(from 22.10.04 1015. 11.04)
Collection of ARD in instalments
Free intent card of 50 hour along with new land line phone booked. One free

recharge coupon of same denomination for purchased of 3 rechargecoupans

(from 01.10.04 to 31.10.04)
Offering reconnection of blone without payment of rental for the interventing
period.

Late fee waived for cellular service and surcharge for wire line service waived
for up to date clearance of dues

Free tak up to 31/12/2004 between two postpaid connections (from 01.11.04 to
30.11.04)

Free (TC card on booking a new phone and waiver of installation charges free
activation of postpaid connections

Full talk value on Excel recharge coupons of denomination Rs.500 and Rs.1000
{from 1.01.05) (from 01.01.05 to 31.01.05)

No registration and installation charge, ARD in 10 instalments for bione booked
for bfone booked by a customer in his sister's name (from 19.08.05 to 26.08.05)

SIM Card free for those who book postpaid moblle connection under Plan 225/
325/525 (from 230805 1o 15/10/05)

Full tak velue on Recharge coupon of Rs. 1000 (from 23.8.05 to 30.09.05)

Free ITC cards for those who purchase [TC cards of denomination Rs. 2000/
Rs. 5000 (from 03.10.05 to 04.11.05)

Full Telk value on Recharge coupons of denomination Rs, 500 and Rs. 1000
(from 01.11.05 to 15.11.05)

Full talk value on Recharge coupons of denomination Rs, 1000 (from 16.12.05
to 31.01.06)

25% extra value on Recharge coupons of denomination Rs. 2000 and Rs. 3000
(from 27.12.05 to 26.01.08)

Loyalty discount to Post paid customers from the date of activation of post paid
connections under plan 225, 325 and 525 and local SMS @ 10 Paise.
{from 14.03.06 to 31.03.06)

Full tak value on recharge coupons of denominsation Rs. 300 and Rs. 500,
25% extra tak value on Rs. 2000 and Rs. 2000 cards, 25% additional tak
value on top up cards of Rs. 500 (from 14.3.2006 to 31.3.2006)

Waiver of installation charges for land line connections booked (from 15.12.2006
fo 15.01.2007)

increased tak value for Recharge coupons of denomination Rs. 300/Rs. 2500/
Rs. 2000/Rs. 3000 and Rs. 5000 and top up cards of denomination Rs. 500
from 20/12/06 to 18/01107)
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1 2 3
200708 World Telecom day Waiver of intaliation fee for land line/WLL bookings Increased talk value for
recharge coupons of denomination Rs. 500/1000/2500/3000/5000) (14/05/07 to
10/8/07)
independence Day Increased talk value for recharge coupons of denomination Rs. 300/500/1000/
200/2000 (13.8.2007 o 11.9.2007)
Deepavali/Christmas/New Waiver of installation fee for land ine/WLL bookings (from 01/12/07 to 29/01/08)
Year/Pongal
Free Excel prepad starter pack SIM for all customers who book & new land fine/
Free Excel prepaid starter.pack to all existing postpaid customers (from 100
days from 22.10.07)
Reduction in STDALD tarilf for calis originated from BSNL fixed line/WLL (from
8112007 to 06/01/2008)
Night speak facliity during off peak hours (50% concession in tariff) for all post
paid and prepaid general customers (from 90 days from 01/11/07)
10. J &K
2005-06 Chrstmas & New Year 1.255 Extra tak time allowed on recharge coupon of Rs. 2000 & Rs,3000
27.12.2005 to 26.01.2006
Holi 1. Full Tak Time on Recharge Coupons of Rs. 300, Rs. 500 225% Extra tak
14.03.2006 to time allowed on Recharge coupons of Rs. 2000,3000 & Top up Voucher of
31.3.2008 Rs. 500
2006-07 Shree Amar Nath Ji Yaira 1. Full tak Time on Recharge Coupons of Rs.500, Rs. 1000

21.08.2006 to 20.08.2006

Navratra
23.09.2006 to 22.1.2006

Ousshera, Id-U-Fitr &
Diwali
01.10.2006 to 30.11.2006

12.00.2006 and onwards
Cristmas & New Year

20.12.2006 to 19.12.2007
19.12.2007

Navraira & idd-o-Milad
15.3.2007 to 1.4.2007

2. 25% Extra Tak time allowed on Recharge Coupons of Rs. 2000
3. 25%Extra Talk time on top up voucher of Rs. 500

With out activation charges General/Anant’ One India SIMS were reactivated
whose subscription was expired during the period of promotion scheme

Full Talk time allowed on recharge coupons of Rs, 500 & 1000

2. 15%Extra & 8 months validity allowed on Recharge coupons of Rs.2000
3. 255 Extra taik time allowed on Recharge coupon of Rs,3000

4. 10%Extra talk time on top up voucher of Rs.500.

New Pre paid connection

Activation Charges=Rs. 200 Talk Time =Rs,130 with validity of 7 days

1. Full Tak Time allowed on Recharge Coupons of Rs,1000

2.15%Extra & 8 months validity aliowed on Recharge coupons of Rs.2000
3. 25%Exdra talk time allowed on Recharge coupon of Rs 300

4. 20% Exira tak time on top up voucher of
5. Rs. 6000 tak tme allowed & 3 years validity on recharge coupon of Rs,5000

Increase of Tak Time from Rs,130 to Rs.200 on SiMs sold and activatad during
the promotional period.
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1 2 3
2007-08 Tourist/Festival Season Recharge Tak Time Validity
promotional scheme 500 500 45 days
01.06.2007 to 1000 1100 4 months
31.08.2007 2000 2300 8 months
3000 3600 1 year
5000 6250 1 year
Top up Voucher
200 230 NA
500 600 NA
BSNL Day/Festival Season Recharge Takk Time Validity
01.10.2007 to 31.12.07 500 500 60 days
1000 1100 6 months
2000 2300 1 year
3000 3600 2 years
5000 6250 3 years
Top up Voucher
200 250 NA
500 600 NA
11. KOLKATA TELEPHONES
2004-05 Pre Puja scheme b-fone
() No down payment at the time of application for New Connaction.
() The installation & security was recovered in 12 monthe.
(i) An IT card of Rs. 108/ was given free of cost each applicant under this
scheme.
Dussehra-Diwali {i) bfone free scheme.
() Free ITC card on payment of bil for b-fona.
(i) One free recharge coupon on purchase of three recharge coupons of same
denomination in one instant from any BSNL's CSCs.
(iv) Post paic Celtular (Celione)scheme:
(a) Free Talk between two post paid connections under Plan 525 subscribed
during November 04
(b) Free activation for post peid connection.
(v) Follwing charges had been waived off for up to date clearance:
(a) Lata fee for cellular services.
(b) Surcharge for wire ine services, ‘
Spl.Scheme-New year'05 (i) Waival of installation charges for all New Telephone connections

(i) A tree ITC Card of Rs 500/ was given for booking for NTC
(i) No activation charges was taken for the post paid connection.
(iv) Ful tak time on Recharge Coupons of Rs 1102 and Rs. 551/
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1 2 3
2005-06 Spacial Pua Offer (i) Modified puises and time are as follows
Calis from Day tme  21.00 hrs. to  23.00 hrs. Sundays
(in Sec) 23.00 hvs. and 0500 hrs.  National
05.00 hrs. Holidays
to 08.00 hrs. Puja
Basic to Basic 180 360 600 600 for all days
Basic to WLL-M ] %0 300 300
Basic to Cell One 60 60 180 180
() No instaliation and registration charges
(i) Plan 140 introduced.
(iv) Plan 100 introduced.
Special Puja Offer Special Pua offer for Sr. Citizen (age 60yrs. and above). Under this offer the
monthly rental of home plan 250 of Broadband was Rs,150 per month only for
Durga Puja Offer Free TC card of Rs. 200 and Rs. 300 to customers who purchase ITC card
of denomination Rs. 2000- and Rs. 3000/ respectively.
DIWALI-BONANZA Diwali Bonanza for all intemet dial up users (free upgrade)
The waving of broadband monthiy rental charges of Rs. 250/-for two months.
200607 Raksha Bandhan Increase of Talk Time on Recharge Coupon of Rs. 200 Rs. 300 & Rs. 1000/
Dussshra Ful tak time on recharge coupon of Rs. 500/-
Ful tak time of Rs. 500/ and Rs. 1000/ was offered on the recharge coupons
of Rs. 500/
200708 Dussehra Fult Tak time of Rs. 500 and Rs. 1000/ was offered on the recharge coupons
of Rs. 500/ and 1000/-
Pooja Cost of Excel Anant SiM from 495 (Including ST)
To Rs. 250 (including ST)
12. NE4
2006-07 Chrigtmas & New Year Full tak tme/more tak time offer on recharges mede during the period
15.12.2006-15.1.2007 For a recharge of Rs. 4000, tak vaiue of Rs. 5000.
For a recharge of Rs. 5000, tak value of Rs. 7000
Holi Installation waiver offer for Land Line
15.03.2007-31.03.2007 Rs.500/4n Urban and Rs.300/-n Rural Areas instaliaion Charges waviver
[TC tree offer with land kne connection
For Rural ITC 200 and For Urban [TC500 free on festive season NPCs booked
Ram Navami & Mahavir Jayanti Free Excel SIM for all existing land fine customers
25.3.2007-31.3.2007 Free SIM activation charges of worth Rs. 100.
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13. NE-I
2006-07

14. A & N lslands
2008-07

15. Bihar

Durga puja,
Janmashtami & Id-uk-Fitr
01.09.2007-31.10.2007

Durga puja,

Janmashtmi,

Janmashtami, Id-ul-Fitr &Deepavali.
01.10.2007-31.12.2007

Christmas and New Year.
25.12.2006-24.012007

Deepavali offer for WLL
WLL

Independence Day
{15 August 2006 to15th November 2006)

Nawratra (from 23rd September 2006 to
6th November 06)

Special Pooja Offer
Sth Oclober 2006 to

Christmas & Baksid
20th December 2006
to 18th Jeunary 2007

Free SMS offers

On RC 200 recharge 50 No. Free SMS; On of 500 recharge 150 free SMS
On TU 200 topup 150 Free SMS all post paid plans 100 Free SMS during the
festival season

Free SIM Activation offer

For all Post/pre paid general SIM activations free worth Rs.100 during the festive
seaons

ITC free offer with land kne connection
For Rural ITC 200 and For Uban ITC 500 free on festive season NPCs booked

Enhanoed talk on a recharge vouchers of denomination Rs.3000/-
fo Rs.4000/- and Rs.5000/- toRs.7000/-

No registration charges

No secutiry deposit

No installation deposit

Sulabh rent reduced from Rs. 120/- &Rs.50- to Rs. 80 &Rs30/- respectively.

Post-paid (Celi-one) & Pre-paid (Excel)

a) Loyalty discount of Rs.25/75/175 shall be allowed on post-paid (Cellone)Mobile
connection under plans 225/325/525 respectively from day-one itself i.e. from
the date of activation itself.

b) Full Talk-ime equivalent to the value of recherge Voucher (RCV) shall be
allowed on recharge coupons of denomination Rs.300/-, Rs.500/- and Rs.1000/

Basic Telephone Service & Pre-paid (ExcelyITC

The Registration amount for a new Basic phone connection, during the offer
period, shall be reduced to Rs. 250/- (Security deposit & instaliation charges
payable in six instaliments in the subsequent bills) Besides, at the time of
regisiration, the customer shall be offered

a) One prepaid SIM card free of cost

b) One ITC of Rs. 100/- free of cost

Excel Pre-paid connection disconnected due to discontinuing recharge

The Excel Prepaid connection disconnected due to discontinuing recharge within
the prescribed additional grace period may be reconnected again on customer's
request (in a prescribed mandate form). The customer has to purchase a recharge
voucher of Rs. 300 or above and he will get a new SM with free tak time
worth Rs. 30.

Pre-paid{excel) Mobile Service

a) Full Talk-time equivalent to the value of Re-Charge Voucher (RCV) may be
allowed on recharge coupons of denomination Rs.500/- & Rs.100/-

b) Talk-ime equivalent to the 15% extra value of Re-charge voucher (RCV) of
denomination Rs. 2000/ and Rs. 3000 and 35% extra value of Recharge
Voucher (RCV) of denomination Rs 500/- may be allowed on recharge coupons
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2006-07

2007-08

16. Andhra Pradesh

Holi
16th Jan. 2007 to 19th March 2007

Holi & Ramnav
15th Feb. 2007 o
31st March 2007
Holi & Ramnavi
18t March 2007 to
31 August 2007

Independence day & other festival
6th August 2007 to

0dth September 2007

Independence Day
15th augest 2007 to
13th September
Gandhi Jayanti
02.10.2007 to
30.12.2007

BSNL festive offer
1.11.2007 o
29.1.2008-08-27

BSNL festive offier
12.10.2007 to
31.12.2007

BSNL festive offer
12.10.2007 to
31.12.2007

Special schemes for Dussera and Diwali

Raksha Bandhan Janmashtami Scheme

Special schemes for New Year
Concession for Haj pilgrims
Special schemes for Hol

Promotional scheme onevery major festival

Pre-paid (Excef) Mobile Service
Exension of promotional schemes for Pre-paid (Excel) Mobil Service. Of SSI
no. 4

For GSM PCO
Bundiing of GSM PCO with terminal in Rs. 1800

b-fone (LKLB Scheme) in Bihar
unlimited calis within the Bihar circle in our own network @Rs. 121 per month
(Excluding Taxes).

BSNL Monsoon Dhameka Offer Pre-pald (Excsf)Mobile Service

Tek-time equivalent to the 35% extra value of Re-Charge Voucher (RCV) of
denomination Rs. 2000/-Rs. 3000/ and Rs. 5000/ may be ellowed on recharge
coupons.

Pre-paid (Excel) Mobile Service

Full Talk-time on re-charge Voucher (RCV) of denomination Rs. 200/ Rs. 300/
Rs. 500 and Re.1000/may be allowed on recharge coupons
Pre-paid (Excel) Mobile Service

Under balance based tariff if a general prepaid subscriber maintains minimum
balance Rs. 500, then he can enjoy Intm Circle call at reduced call rate.

Pre-paid (Excel) Mobile Service, Magic Voucher.” It is a special tariff
voucher, which reduces the call rales only for 30 days. It aliows free calls on
BSNL network, both mobile & fixed, within LSA (Bihar and Jharkhand) from
11.00 pm. to 7.00 am.

GSM PCO
The validity of Card Value of Rs. 100 increased from 15 days to 30 days

For Basic Phone

() Initial registration fee fixed Rs. 100 instead of Rs. 500
(b) remaining charges and ARD may be collected in three bimonthly instaiments
in subsequent bills

NTC for Rs. 1/- with no instalation charges.

Free IT card of different values on payment of differant bl amounts.

Pre paid post paid cefiular schemes are also included.

Phone can be booked in the name of sister w/o regn. & instaliation charges.
Waival of instaflation charges and free ITC card worth Rs. 500 with NPCs
Provision of free local phones with 85 facilityat Haj terminals for Haj piligrims
a. Free ITC card on purchase of higher denomination of ITC card
b. Free ITC card of Rs. 500/- on booking NTC

On every purchase of three coupons, one recharge coupon is free
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3

2006-07

2007-08

17. Gujanat

2006-07

2007-08

Raksha Bandhan Janmashtami Scheme

Durge Puja festival

Special schemes for Haj Pigrims
Promotional scheme on every major festival
Raksha Bandhan Scheme
Dussehra, Diwali & Ramzan scheme
Chrigtmas, New Year & Sankranthi
Ugadi scheme

Special concession for Haj Pilgnms
Promotional scheme
Introduction of unimited plans on world telecom day

Promotional tarif for reduction in ILD Tarilt for calis

Promotional Tarif for revision in intra circle call
charges during festival season

Raksha Bandhan Scheme
Dussehva, Diwaii & Ramazan scheme
Christmas, New Year & Sankranthi

Independence day
Independence day

Phones can be booked in the name of sister w/o Regn. & installation charges.
ARD in 10 instatiments.

Free ITC of Rs. 200 on Purchase of ITC worth Rs. 2000/-Free ITC of Rs. 500/
on purchess of (TC worth Rs. 5000/

Provision of two free local phones with 95 faciity at Haj terminal for Haj pilgrims.
Full tak timeon recharge coupons

Free TC with Rs. 500 NPCs booked

Rental waival for 1st & 8th months for NPCs

Rebate of Rs. 100/ in 5 altemats months

a. Bofone connection for plan 249 (Rebate of Rs. 500/- in 2 consective monthly
bis in intemnet usage)
b. Free SiM with new Bione connection-Bundiing offer

Provision of two free local phones with 95 facliity at Haj Terminal for Haj pligrims
Full ak on RCs and 25% exira tak timeforhigher denominationsitwice in year)

introduction of Plan 399, 599 & 899 involving uniimited free calls within BSNL
network

a. Call rates to USA Canada reduced from Rs. 7.20 to Rs. 6.00 per min
b. Cell rales to Saudi Arab, Ieq and Yemen reduced from Rs. 12-Min to
Rs. 9.60 per min.

¢. A Fixed to Fixed and Fixed to Celuair (Own network) intra Circle calis
reduced from Rs.1.20 per min to Rs. 0.80 per 90 seconds

Waival of installation charges for NPCs
Waival of installstion charges for NPCs
Waival of instaliation charges for NPCs

Rent Rs.500/- Free calis-455

Rent Rs. 1000/ Fres cale-200
Rent Rs. 225/ Free calls-225
Rent Rs. 325/~ Free calls-325
Rent Rs. 526/-Free calle-525

One free SIM with post paid 525 & 325 pian Rent Rs. 125/- call @ 0.30 to
BSNL mobiles and call @ 0.60 1o all other in' Gujarat

Recharge coupon of Rs. 1400/~ validty 120 days Top up Rs. 1000 vaidity-0
days Recharge coupon of Rs.300 validty 30 days
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18. Assam
2004-05 Bihu festival offer
Durga Puja festival & Diwal
200508 Diwal & New Year event
16.12.05 to 31.01.08
2006-07 Puja, Diwali & New year
Bihu festival up to-30 April, 2007.
19. Himachal Pradesh
200807 Independence Day,
Raksha Bandhan
Dussehva, Deepavali
15/08/2006 1o 20/11/2006

Raksha Bandhan, Ganesh Chaturthi
21/10/2006 to 20/08/2006

Gandhi Jayanti, Duseshra
01/10/2006 to 20/11/2006

Gandhi Jayan, Duseehra

Guru Gobind Singh
Birth day, Ram Navami, Hoki
05/02/2007 %0 271032007

Guru Gobind Singh Birth day, Ram Navami, Hol
0510212007 10 16/04/2007

Reconnection of land line connection without any ameasrental payment after
disconnection
No additionsl down load charges for Dala one broadand service

Cellono plan 100

Ful tak time of Rs. 1000/-Recharge coupon of sale valus Rs. 1102 2000
meesage free for just Rs. 99/ only one India event during Bihu offer

Reconnection for long slanding due of disconnected mobile & landiine.
Al calis & SMS free to BSNL mobiles in Assam presenting cellone plan 275 for
puja and Diwall offer

Get disconnected cellone Reconnected without rental arreas without rental arreas
for disconnection period offer during
Fres Excel connection for ail BSNL Landiine customers.

Nomal free paid SIM cost Rs. 200+Tax, Talk tme Rs. 200" in place of Rs 50/
validatty 30 days with additonal grace perlod of 15 days in place

Of Existing 7 Days. 30+15 Days.

Scheme on RC vouchers 500/~ 1000/- Talk time increased to Rs. 500/- &
Rs. 1000/ Instead of existing Talk time 361/- & 822/

Reactivation of Pre-paid SIM cards deactivated w.ef. 01/08/2006,

Scheme on RC 300 & RC 500.
Revised tak tme of Rs 300/ & Rs. 500/ in place of Rs. 175 & Rs. 361/-

vaiidly no change.
On normal pre-paid SIM of Rs. 100/- Talk time Rs. 100/- Validity 200 days.

RC-300 Validty increased from 30 days 365 days.

RC-500 Validity increased from 45 days to 365 days & Talk time increased from
822 to 1000/=

RC-1000 Validity increased from 120 days lo 456 days & Takk time increased
from 822 to 1000

RC-2000 Validty increased from 180 days to 560 days.

RC-300 Validity increased from 365 days to 600 days/
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1 2 3
2007-08 Budha Pumima On Nomal pre-paid & Excel Anant.
(08/05/2007 to 29/05/2007) Tak value increassd in Recharge Voucher of Rs. 300 Rs. 2000, Rs, 3000
Janmashtmi 30/08/2007 to 13/08/2007 Triple 1000 schemes on normal pre-paid validity increased from 7 days to
100 days in entire circle and talk time from Rs. 30/~ to Rs 100~ in Solan &
Rural Area of scheme SSA
Janmashtmi, Ganesh Chathurthi & Gandhi Jayanti Schems on RC-100 and RC-3000 on Normal pre-paid & Excel and No charge
in validity tak time increased from Rs. 822/- to Re/- to Rs. 1000/ and Rs.
3000/~ To 3500/ respectively.
(010972007 to 15/08/2007 & Scheme on RC-200 on Normal & Excel No charge in tak time validity increased
20/08/2007 to 04/10/2007) from 30 days to 45 days.
Janmashtami, Ganesh Chathurthi & New Validity Coupon (Through Electronic Recharge onty)
Ganthi Jayanti, Dussehra Denomination RC-30, RC-50, RC-100 with Tak time zero and validity 21 Days,
01/08/2007 to 31/10/2007 45 days and 120 days respectively.
Gandhi Jayanti, Dussehra New Scheme on Post-paid Plan 2099.
01/10/2007 to 30/10/2007
Deepavali Scheme on recharge coupons talk value increased in recharge coupon
(0711112007 to 25/12/2007) denomiration RC 1000, RC 500 RC 200 to Rs. 1200, Rs. 550 & Rs. 200
Respectively.
Deepavali & Christmas New Broadband Connection.
(0711172007 to 25/12/2007) Rebate of Rs. 500/- After Usage of six months.
20. Rajasthan
2006-07 Promotional Scheme On activation of new SIM tak value Rs. 50/-& validity 60 days instead of
Rs. 30/- and Validity of 7 days.
Christams and New Year promotional scheme 1.RIC of Rs. 5000/- & validity 2 ysars instead of one year.
16.12.06 to 10.3.07 2. RC Re. 500 validity 90 days instead of 45 days
3. Anant SIM iniial talk value Re.399/ instead of Rs, 199/
Dushera festival RIC of Re. 5000/tak value Rs.8500instead of Rs. 6000
{14.10.2006 to 15.11.08) R/C of Rs. 3000/ Tatk value Rs 3300~ & validity 15 months instead of Rs. 3000
& 12 months
RC of Rs. 2000/ validty 9 months instead of six morths.
Top-up Rs. 500/ Talk value Rs. 550/ instead of Rs.500/-
Gandhi Jayanti, Ganesh Cheturthi & Janmashtmi. RICs Rs. 500/- Rs 1000/ Rs. 2500/~ full talk time instead of Rs.361 Rs. 822/
(21.09.06 to 26.10.06) & Rs. 2000/ respectively.
200708 Diwali Dhamaka contest Waiver of one month fixed charges of Rs. 20/- for new cusiomers registering
(15102007 to 24.11.07) Tone
Poora Paisa Vassol Rs. 2500/- tak time Rs. 2809/-
(Dushera festival) Instead of Rs. 2000/- |
{01.09.07 to 24.10.07)
Dushera festival On activation of new SIM talk value Rs. 50/ & validty 30 days instead of
Promotional Schere Rs. 30/- and Validity of 7 days.

(17.08.2007 to 12.11.07)
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21. Maharsshira
2004-05

200708

22. West Bengal
2006-07

Independence
DAY & 28.07.2004
HOU & 15.03.2007

independence DAY & 13.08.2007

Raksha Bhandhan & 25.08.2007

Raksha Bhandhan & 03.09.2007

BSNL DAY & 29.09.2007

BSNL DAY & 10.10.2007

Dushera & 18.10.2007

Dushera & 19.10.2007

Independnoe day
16.8.06 to 3182006
Puja Ofter

25.08.06 to 13.10.2008

Puia offer
wef. 01.09.08

Puja offer
25.08.08 to 13.10.2008
Puia offer
16.10.06 to 14.11.2007

New Tar Packages for Blone plan 240 plan 490 plan 990 pain 1490
Inroduced for Bione subscribers

Waival of insurance, Instalation charges and security deposi.

Promotional scheme on recharge coupons of Rs. 100, Re. 300 and Top-up of
Rs. 500

RC Rs. 1000-Tak Time -Rs 1400

RIC Rs. 300- Tak Time- Rs. 300

Top-up Rs. 500- Talk Time - Rs. 1000

Promotional scheme on Excel Anant Lifetime Prepaid Cards-Raksha Bandhan
Special Offer.

Extra tak time activation of Excel Anant Rs. 485 Cards

28.8.2007 to 31.8.2007-Rs. 251-Takk time

01.09.2007 to 07.09.2007- Rs 161- Talkdime.

Extension of Promotional scheme on Excel Anant Lifetime Prepaid Carde—Raksha
bandan Special Offer.

Extra tak time on activation of Excel Anant Rs. 495 Cards 04.09.2007 to
07.00.2007-Rs. 151-Talktime.

Provision of both the add-on Facility YNA & MGU together on a single telephone
number

Promotional scheme for GPRS and MMS in Maharshira Telcome Circle.
Volume bassd usage charge within LSA is reduced from 2 Paise per KB to
1 Paiss per KB

MMS facity is made Free

Re-launch of Excel Lifetime prepaid ANANT Rs. 495 Plan
Excel Anant Rs. 495 Plan with minimum Rs. 50 recharge every six months.
BSNL Mobile to BSNL Moblle call @Rs. 0.80 per minute.

Reaunch of Promotional scheme in BSNL Prepaid Mobile starter Pack
Increase of Validity of Excel Prepaid Mobile Staer Pack from 7 days o 30

days.

Independence Utsav special free calis of Rs. 175 for postpaid plans- 225, 325
& 5%
Full tak value for RV of Rs. 500/-

Three offers from corporate office
1. Postpaid plan 725
2. Reduction on activation charge
3. Free cals extended

Talk vaiue increased for RV Rs. 200/- 300/- & 1000/-

More free tak time for Postpaid plan 325 & 525
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1 2 3
Puja offer 18.10 to 16.11.08 New pre-paid connection with free activation for RV of Re.500/-
X-mas & Now Year Full tak velue for RV of Rs.300/-, 2500/- & 5000/
18.12.2008 to 1.1.2007
2007-08 Puja offer Summer Excel
(28.08.07 to 26.11.07) Full tak value for RV of Rs. 500/
Summer Exce!
Reduced call charges on Excel General i.e. Rs.0.70 instead of Rs.0.90 per
minute.
Revival of old Excel General connection # RV of Rs.500/~+ other charge is
purchased

Reduced local call charges Rs. 0.70 instead of Rs. 1.00 for all &new Celione
Plan 100 connection, Excel power fackity for 3 Nos. (Minimum 2 fixed lines)

Puja offer (01.09.07 to 29.11.07) Promotional schemes on Location Based Services:
In case of Adverticement: Rental of Rs.300/is waived, 600 free SMS and further
SMS will be charged (a) Rs. 0.50per PUSH.
in case of Chatting (Deting Service): SMS will be charged .#8.0.30 per SMS
in place of Rs 1/-per SMS.

200708 Fesive offer from * Plan-625: Free Tak Value of Rs.500/-(in place of Re.300/-
01.11.07 * Plan-325: Free Tak Vaive of Rs. 225+{n place of Re.100’)
* Plan-100: Local call charge (other M) reduced o Rs.1.20 from Re.140.
* ExcokP for three no., min. two LL, for post-paid plan 100 scheme.

Festive offer from ‘MAGIC voucher of denomination of Re.48/-& Rs.89/- inclusive of all Taxes
13.10.07 with reduced cal charges.
Revival Voucher of Rs.55

23, UTTAR PRADESH (EAST)

Denomination in Rs. & talk value offered

DeepavaliDussehra 300-ful
500—~full
2000-2500
3000-3750
5000-7500
Waiver of activation cherges to CUG customers on all the postpaid plans for the
period of 90 days wef. 19 Oct.’2006
%oﬂmmmmmhmwwmm; 19 Oct,,
08

2008-07 Holi Denomination in Rs. & Tak value offered
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24, Utter Pradesh (West) including Uttarsnchal (Same LSA)

£2004-06 Raksha Bendhan & Janmashimi
Deepavali Gift

Independence Day
Raksha Bandhan & Janmashtemi

2005-06 Despawai
New Year Tohfa

independence Day
Dussehra

2006-07 Deepaval
New Year 2007
Hol Special
World Telecom Day (17.05.2007)

Independence Day
Raksha Bandhan

200708
(up to 20.11.2007) Id Mubarak
Deepawali Offer

25. Corporste Office Promotional Schemes

Denomination in R,
300-320

2000-2500
2500-2500
3000-3750
50007-7500

Free-b-fone connection to sister.
100 Rs. per month rent on cellone connection, Rs. 99/- per month student

Celiphone connection in Rs. 100/- per month for Gov. employees.

100% talk time and recharge coupon of Rs. 1000V- to 3000/- extra taik time of
Rs. 1000/- on new coupons of Rs. 5000.

Cell rate 10 paiss/ minute

Extra tak time on recharge coupon & reactivation of clossd mabile

Rent scheme of basic phone, excel student power, post plan 140.
Taritt Voucher

Extra talk tme and validiy scheme,

Triple 100 offer & 100% tak time on different RC.

One post paidipre paid connections on land line

Excel Student Power plan

50% extra talk time & increased validity on recharge coupons
25% Extra tak time

New top-up voucher of Rs 10/- & Rs. 20/-

SMS voucher and time validity

Exira tatk time and increased validity.

STD Voucher.

Magic Voucher.

Balanced based tariff scheme.

Exira tak tme on 1st recharge on new connection.

Apart from the promotional schemes launched by different circles, corporate office has also offered various promotional schemes during festival occasions. The details

of promotional schemes offered by Corporate office are as under:

2003-2004 Haj Piigrimage from
6.1.2004 to 1.3.2004

2004-05 New Year Sesason-from
1.1.05 to 31.1.05

Reduction in ILD Call charges for Saudi Arabia to Rs. 1800/min. from Rs. 24/
min.

- Free [TC on booking of new Telephone Connection (NTC) waival of installation
charges.

- Free activation on Cellons & Full tak fime on Excel recharge coupons of Rs.
1102 & 5§51 in areas of apare capacity
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2

3

2004-2005-2008

2004-05

2004-2005

Haj Season - in 2004, 2005 & 2006

Holi Sesason- from 10-3-05 to 31-33-05

Dussehra & Diwali Season—From 22.10.2004

~to 30-11-2004

Pigrimage Season

Wost Bongal Ofters
Durga Puja Season
From 1-9-04 to 22-11-04

West Bongal Offers
Durga Puja Festival from 3.10.06 fo 4.11.05

Rakshabandhan/Dussehra
23-08-2005 to 15-10-2006

Raksha Bandhan/Dussehra
30-08-2005 to 30-08-2005

Christmas/New Year
16-12-2006 to 31-01-2008
Holi

14-03-2008 to

31-03-2006

Special confessional fres telaphone cals with 95 facity offered to pligrims at
all Intemational / National Ariports in India sl Haj terminals both arrival and
departure. Again offersd ‘two free local telephones with 95 fadiity’

~ Free [TC Cards worth Rs. 500 & Rs. 200 offered to customers buying ITC
cards of denomination of Rs. 5000 & 2000 respectively

- Free ITC of Rs. 500 was also made appiicable to Sulabh connections during
the above period.

= No instaiation charges on booking bione (local'STDVSuisbh) and free Intemet
card of 50 hours with each new connection,

- Free ITC cards of differsnt denominations to the customers making mely
payment of bilis.

- 3+1 free Excel Festival offer. Free tak time on calis between 2 Cellone
connections booked during the period.

= No activation charges on Cellone booked during the period.

— Piigrimage Caling Cards (PCC) for pigrims visiting various shrines in India
at denomination of Rs. 100/Rs. 200 flal rate at prevaiing call rates introduced
upto 30.6.2007.

— Powers delegated to CGMs for launching PCC twice a year for max. period
of total 6 weeks.

— Special scheme for blone during pre-puja offered in Kolkata/ WB.

— Offer of free ITC worth Rs. 200 and Re. 500 on purchase of ITC of
denomination of Rs. 2000 and Rs. 5000 respecively.

Post paid SIM card wil be olfersd free of cost fo the customer who activate
new connection under plan-225, 326 and 525

Pre paid—Full talk time of Rs. 1000/- may be offered on recharge of coupon
of Rs. 1000/~ activated up to 07-10-2005.

Pro paid—Full tak time of Rs. 500 may be offersd on racharge of coupon of
Re. 500/~ acivaled up to 30-08-2005.

Pre paid- ful tak e of Rs. 1000/- may be offered on recharge of coupon of
R, 1000/= acivated from 16-12-2005 to 81-01-2006

Post paid-the loyality discount allowed from the date of activation
instead of after six months for paid customers who book their
connection during the period from 14-03-2006 to 31-03-2008 under plan 225,325
and 525

SMS @ Rs. 0.10 per SMS within LSA in own network allowed for all post paid
customers during the period from 14-03-2008 to 31-03-2006

Prepaid ful talk time allowed on recharge coupon of Rs. 300/ &

Rs. 500 activated during the period from 04-03-2006 to 31-03-2006

Under prepaid service 25% extra takk time allowed for cusiomers who activale
during the offer period.

Additional talk time of 25% atlowed on top up card of Rs. 500 for customers
who activale during the offer period.
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1 2 3

2008-07 Summer vacation No charge for incoming cals is to be levied for the post paid customers under
plan 325,525 and One India while roaming in other LSAs during the offer period.
Local National and Roming SMS terminating in BSNL network is to be charged
0 Rs 0.10 per SMS under plan 325, 325 and One India

2007-08 Dewali & Christmas from Reduction in intra circle call charges within BSNL network during

08.11.2007 to 06.01.2008

Peak/off peak hours puise of 60 sec. to 120/80 sec. respectively.
Reduction in ILD cali charge for US, Canada and Saudi Arab, Irag, Yeman from
Rs 7.20 & 12 to Re6.00 & 9.60 respectively.

Statement Il

Promotional Schemes Offersd Dunng Vanous festival

Delhi
In 2004

in 2005

in 2006

Seasons By MTNL

Reduction in cost of Garuda WLL (M) for two
months from 13.9.2004 to 12.11.2004

Promotional Plan for Landline service from
1.11.2005.

Modem Security Charges waived off from
16.10.2008 to 15.11.2008 for booking in plan
TriB phone Combo pian.

Launching of Garuda/ Promotional “Unlimited
MTNL local network plan from 16.10.2006 for a
period of 3 months upto 15.1.2007.

Calls for Grauda Mobile of MTNL Delhi to
Garuda Mobile, Garuda fixed & landline of
MTNL Mumbai shall be charged @ Rs 1.20/-
3 minute.

BB-On booking of new BB conn. Initial one time
charges of Rs. 1300/-is waived off.

Dolphin—Activation charges Rs. 500/- waived
oft.

Garuda Activation charges Rs. 300 waived off.

Reduction of security deposit in case of FPS
from 23.10,2006 for 15 days.

Relaunching of Basic plan Plan-99 w.e.f.
1.11.2006.

In 2007

Mumbal

Promotional offer for IPTC & VoLP services from
24.10.2007 to 1.11.2007.

Launch of Unilimited (own network) calling plan
within MTNL/ Delhi from 25.10.2007.

Launch of FW Super Economy Plan in Garuda
from 29.10.2007.

Revised internet tariff for MTNL CDMA Delhi
network.

Launch of Pre-paid Garuda Mobile “Jeevan
Saathi" (Life- time) Plan in CDMA from
1.11.2007.

Promotional offer for giving free Trump conn. to
high end users of Local line phones ot MTNL.

Landline, Broad Band & CDMA

In 2004

In 2005

CIP Tariff Plan 1500 & 2000 to Land line
Customers in 2004.

Waiving of Registration charage of Rs. 500/-
for Broad Band Customers in 2005.

Only incoming plan 150 for Land line customers
in 2005.

Reduction in GARUDA tariff on 28.08.2006
IPTV launched (Triband) on 28.10.2006.

Monthly rental of One india plan is reduced
from Rs.299/ to 180 w.e.f. 1.11.2006.

Re-launching of only incoming plan 150 for
Landline on regular basis.



163 written Answers

* Unlimited internet usage to CDMA on
20.10.2006

o Tariff from landiine & WLL to MTNL own network
has been made local with Rs. 1.20/180 sec.

¢ Tariff from landline/WLL to MTNL Delhi landline
WLL has been reduced from Rs. 1.20/30 sec.
to 1.20/180 sec.

o STD tariff of landiine/WLL has been reduced
from Rs. 2.40/Minute to Rs. 200/Minute.

e Calls within CDMA 2000 1 x system has been
reduced to Rs.0.10 Minute,

e By paying Rs. 299 customers of 2000 1x
network were given unlimited use of intemnet
w.ef. 19.10.2007.

In 2007

* Ajeevan Qaruda FW at Rs. 6989 only on
12,09.2007

* Modification of ‘One Minute Landline Plan’ from
21.10.2007.

« 2 Months free view+one silver coin for IPTV
booking up to 14.11.2007.

GSM Moblle
in 2005

* Lowest prepaid recharge coupon to TRUMP
customer on 19.10.2005.

In 2006

* New Tariff to Garuda Mobile customers on
29.08.2008.

* Unlimited SMS on MTNL mobile network with a
monthly rent of Rs. 30 per month on 20.10.2006.

In 2007

¢ The call charges are being reduced regularly
based on prevalling market conditions. Recently,
the Dolphin call charges have been reduced in
various plan. Roming call charges have been
reduced on 15.02.2007. as per TRAI guidelines.

* Free TRUMP SIM card worth Rs. 150 with every
new Landline or GARUDA booking on
15.09.2007

NOVEMBER 26, 2007
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+ Increased 25% talk value on existing TRUMP
coupons on 15.09.2007.

* UNLIMITED DOLPHIN calls MTNL network at
Rs. 499 (exclusive of tax) per month on
15.09.2007.

¢ Talk more on Trump at 30 paise/ Min. in MTNL
Network from 07.11.2007.

[English]
Safety of Dams

1217. SHRI. P.C. THOMAS: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government has some proposals to
reconstruct or provide aid to State Goernments for
reconstruction of old Dams which are in dangerous
position;

(b) if so, the details thereof;

(c) whether the State Government of Kerala has
made any proposal in this regard;

(d) if so, the details thereof;

(e) whether Dams safety is being monitored by any
authority in the country;

(f) if so, the details thereof alongwith the check of
inter-state Dams alongwith the steps taken to resolve the
issues;

(g) whether a dam in Kerala from which water is
being taken to Tamil Nadu in Idukki District, Kerala |s
allegedly to be unsafe; and

(h) if so, the details thereof alongwith the steps taken
with regard to the controversy, if any, between Tamil Nadu
and Kerala in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) and (b) The Government has no proposal to
reconstruct or aid the State Government for reconstruction
of old dams. Government of India has framed Dam
Rehabilitation and Improvement Project (DRIP) with the
aim to improve safety and optimum sustainable
performance of the dams. Proposals from 13 States
namely Andhra Pradesh, Bihar, Chhattisgarh, Gujarat,
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Jharkhand, Keraia, Madhya Pradesh, Maharahtra, Orissa,
Tamii Nadu, Uttar Pradesh, Uttarakhand and West Bengal
have been received under DRIP for dam safety and
rehabilitation and has been posed for World Bank
assistance.

(c) and (d) Proposal for Basic Dam Safety facilities
and Remedial Measures for 31 dams has been submitted
by the Government of Kerala. The list of dams is enclosed
as Statement |.

(e) and (f) The States are the owners of the dams
within their territories, and hence States are responsible
for the dam safety and any remedial measures. However,
a Dams Safety Organization'(DSO) has been created at
the Centre in Central Water Commission (CWC) in 1979.
The objective of the DSO is to perform a coordinative
and advisory role for the State Governments and to lay
down guidelines, compile technical literature, organize
trainings etc, and in general to take steps to create
awareness in the States about the dam safety and
thereafter assist in setting up infrastructure for the same.
A Standing Committee on Dam Safety has been
constituted in 1982 comprising members from th Centre
and State Governments to meet periodically and discuss
dam safety issues. This Committee meets regularly to
discuss issues on dam safety with a view to oversee
dam safety activities in various States/ Organizations and
suggest inmprovements to bring these in line with the
latest state-of-art consgistent with the Indian conditions.
Besides, the Committee also monitors follow-up action
on the recommendations of the “Report on Dam Safety
Procedure” published in July 1986.

(g) and (h) A note on the safety of the Mulla Periyar
dam and the steps taken to resolve the controversy is
enclosed in the statement I

Statement |

Kerala Irrigation Dapartment (19 dams) Names of the

da/ns . propossd for DRIP

Si. No. Basic Dam Safety Facilities
and Remedial Measures

1 2

1. Chimni Project

2. Gayathry Project Stage |-Meenkara
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3. Gayathry Project Stage H- Chulliyar

4 Kallada Imigation Project

5. Kahirapuzha Irrigation Project

6. Kuttiyadi irrigation Project

7. Malampuzha Irrigation Project

8. Mangalam dam

9. Moolathara Regulator (Chitturpuzha Irrigation
Project)

10. Muvattupuzha Irrigation Project

11. Neyyar Imrigation Project

12. Pampa Irrigation Project

13. Pazhassi lrrigation Project

14. Peechi Irrigation Project

15. Periyar Valley irrigation Project

16. Pothundy Irrigation Project

17. Sirveani

18. Vazhani Irrigation Project

19. Walayar Irrigation Project

Kerala State Efectricity Board (KSESB) (12dams) Names
of the dams proposed for DRIP

S!.No. Basic Dam Safety Facilities and
Remedial Measures

1 2

1. Idkki Hydro Electric Project

2. Sabarigin Hydro Electric Project

3. Idemalayar Hydro Electric Project
4, Pallivasal Hydro Electric Project

5. Sengulam Hydro Electric Project
6. Panniar Hydro Electric Project

7. Neriamangalam Hydro Electric Project
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1 2

8. Proingalkuthu Hydro Electric Project
9. Sholayar Hydro Electric Project

10. Kuttiyadi Hydro Electric Project

1. Lower Perriyar Hydro Electric Project
12.. Kakkad Hydro Electric Project.

NOVEMBER 26, 2007

Statement Il

A dam on the river Periyar situated in Tekkadi in
Kerala known as Mulla Periyar dam was constructed
during 1887-1895. It is operated by the Government of
Tamil Nadu as per a long term (999 Years) lease deed
between the Maharaja of Travancore and erstwhile
Government of Madras.

In 1979 reports appeared in the Kerala press about
the safety of the dam. As a result, the Government of
Kerala addressed Government of Tamil Nadu to take
immediate steps to strengthen the dam and simultaneously
requested the centre to send a team from the centre to
inspect the dam and suggest remedial measures. The
team inspected the dam and suggested remedial
measures which were excuted by the Government of Tamil
Nadu, except raigsing the parapet wall of the main dam
by 2 ft. Upto EL 160 ft. for a 20 m strectch and
strengthening the Baby dam including earthen bund by
providing toe filter and toe drain due to denial of
permission by Government of Kerala. The safety of the
dam became a matter of dispute between the two States
resulting in restricting the level of the reservoir upto EL
136 ft. as against the FRL of EL 152 ft.

A number of writ petitons were filed in the Kerala
Hing Court as well as Madras High Court for and against
raising of water level in the Mulla Periyar reservoir and
on the safety of the dam. These petitions were transferred
to the Hon'ble Supreme Court after the transfer petition
filed by Shri Subramanian Swamy in 1998.

On 27.2.2006 the Hon'ble Supreme Court has give
on its verdict on the issue and directed the Government
of Kerala to raise the water level from EL 136fto EL
142ft. For the presemt. The State of Tamil Nadu has
been permitted to carry out futher strengthening measures
as suggested by CWC. The Kerala Government filed a
petition seeking review of the verdict which was dismissed
by the Hon'ble Supreme Court on 27.7.2006.

to Questions 168

In the meantime, a bill was passed by the Kerala
Legislative Assembly, which received the assent of the
Governor on 18 March 2006 and “ The Kerala Irrigation
and Water Conservation (Amendment) Act, 2006" was
published in the Kerala Gazette. Under the provisions of
the act, Mulla Periyar dam has been declared as an
endangered dam and Full Reservoir Level (FRL) has been
fixed at EL 136 ft.(41.45 m.)

Government of Tamil Nadu had filed a suit (Original
Sult No.3 of 2006) in the Hon'ble Supreme Court in March
2006 praying for declaring the Kerala Irrigation and Water
Conservation (Amendement) Act 2008 passed by the
Kerala Legislature as unconstitutional in its application to
and effect on the Mulla Perivar dam 8o as to carry out
the repair works as per the judgment of the Hon'ble
Supreme Court dated 27.2.2006. The Hon'ble Supreme
Court directed in its order dated 26.9.2006 that “the two
State Governments independently or with the intervention
of the Union of India, may try to sort out, if possible, the
digspute.” Accordingly, the Hon'ble Chief Ministers of Kerala
and Tamil Nadu on 29.11.2006 and a meeting of the
Hon'ble Ministers of Water Resources/PWD of Kerala and
Tamil Nadu on 18.12.2006 to sort out the issue. No
consensus could be reached regarding a solution
acceptable to both States in these meetings.

[Translation]
Upliftment of Silk Producers

1218. SHRI RAJNARYAN BUDHOLIA: Will the
Minister TEXTILES be pleased to state:

(a) whether tﬁe Government has formulated any
scheme for upliftment of Silk Producers;

(b) if so, the details thereof;

(c) the funds allocated, released and utilised on
upliftment of silk producers during each of the last three
years, State-wise; and

(d) the funds earmarked for the purpose during the
Eleventh Plan period?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir.

(b) To boost the production of quality silk in the
Country, the Government ot India through CSB
implemented a Centrally Sponsored Scheme viz. Catalytic
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Development Programme (CDP) during X Plan in all
sericulture practicing States in collaboration with the
respective State Governments by giving greater thrust to
Bivoltine Serculture and market orientation to non-mulberry
sector. A proposal to continue the scheme with certain
modifications and additional inputs during the XI Plan is
under consideration.

(c) The details of the funds allocated, released, and
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utilized for implementation of various components under
CDP in the country, during the last three years (2004-
05,2005-08 & 2008-07), State wise is given in the
statement enclosed.

(d) A proposal for continuation of the Catalytic
Development Scheme with a contribution of Rs. 661.62
crores as Central share is under consideration of
Government.

Statement

Detafis of State-wise funds aliocated/rsleased, viz spentutiised by States under COP
aduning /last three years (from 2004-05 to 2006-07)

(Rs. in Lakhs)
200045 (* 2005 (" 20807 (1
SiMNo. State Funds slocsted  Funds spert/  Funds alocated  Funds spert  Funds allocated)  Funds spent
niessed by uissd by  miesssdby  wMsedby  resssdby  uilised by
css States cs8 Saes 0s8 States
f 2 3 ‘ 5 5 7 8
1. Kamataka 825.38 825,38 121243 121243 1153.24 1044.93
2. Tamil Nadu 166.58 16658 2042 26042 504.67 538.42
3 Jammu & Kashmi 26284 26284 594.79 523.65 207.32 274.47
&  Andha Pradesh 120359 1203.58 1658.04 1858.04 131631 1256.69
5. West Bengal 11263 11263 13397 1847 164.45 1768
6  Maharashira 50.80 50.82 483 483 177.92 84.57
7. Madhya Pradesh 79.85 79.65 187.04 187.04 317 23025
8. Orissa 2432 2432 154.49 123.17 133.26 52,84
9.  Biar 88.09 86.99 161.79 161.79 1488 142
10.  Utar Pradesh 82,05 82,05 0024 8024 163.02 150.83
1. Kerala 108.32 108.32 .32 .32 23.94 23.94
2. Punjab 039 0.39 0.00 0 1725 0.00
13.  Himachal Pradesh 30841 308.41 1791 1791 4947 10.44
4. Chhattisgarh 16.35 156.35 12855 12855 154.69 81.19
15.  Jharkhend 10084 90.04 189.08 129
16.  Uttaranchal 11743 117.43 178.38 178.38 208,84 208,84
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1 2 3 4 5 6 7 8
17. Sikkim 4247 43.47 25.51 25.51 64.01 2149
18. Assam 442,21 442.21 922.53 836.09 611.85 157.60
19. Arunachal Pradesh 88.63 88.63 54.19 54.19 61.58 26.76
2. Manipur 67.24 67.24 80.25 80.25 62.89. 62.89
21, Meghalaya 173.19 173.19 183.49 183.49 142.88 12.76
22, Mizoram 1417 1417 367.91 367.91 182.71 118.47
23 Nagaland 108.46 108.45 151.59 151.59 \rigq 126.88
24, Tripura 185.73 185.73 130.43 130.43 198.13 114.13
Total 4844.16 4844.16 6856.94 6641.94 8422.43 4618.88

*‘The amount allocated released also includes the amount directly spent by CSB under certain components.

[English]
Special Credit Cards to Farmers

1219. SHRI ADHIR CHOWDHURY: Will the Minister
AGRICULTURE be pleased to state:

(a) whether the Indian Oil Corporation (IOC) has
decided to issue special cards to the farmers of the
country;

(b) if so, the details thereof;

(c) whether the impact on the farmers of such special
credit card have been assessed; and

(d) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
No, Sir.

(b) to (d) Do not arise.
Rise In Prices of Edible Ol

1220. SHRI N. JANARDHANA REDDY: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state: '

(a) whether the prices of groundnut and sunflower
oil shot up steeply during the recent festival season
leading to cascading effect on other edible oil;

(b) if so, the reasons for sudden spurt in prices of
these oil;

(c) whether the Govemment proposes to import edible
oil on a large scale to meet the current shortage and to
stabilise the prices of edible oil in the country; and

(d) it so, the quantity of oil proposed to be imported
and the estimated cost thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) The prices of groundnut oil and sunflower
oil have increased marginally during the recent festival
season i.e. by about 4% in the last one month. However,
groundnut oil prices have declined by about 10% whereas
sunfiower oil prices have gone up by about 15% in the
last three months.

(b) The rise in prices may be due to the following
reasons.—

(i) Increase in the prices of edible oils in the
international market.
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(if) Low estimated production of oilseeds in the oil
year 2006-07 (Nov.-Oct.) as compared to
production of previous year.

(c) and (d) Government have no plans to import
edible oils on a large scale. import of oilseeds/ edible
oils except copra/coconut oil has been allowed on Open
General Licence (OGL) and import duty have been
adjusted to ensure adequate availabiity and stabilize prices
of edible oil in the country.

[Translation)
Cultivation of Vegetables

1221. SHRI TUKARAM GANPATRAO RENGE PATIL:
SHRI HARIKEWAL PRASAD:

Will the Minister ot AGRICULTURE be pleased to
state:

(a) whether the production of vegetable in the country
is very low due to the lack of interest of the farmers;

(b) if so, whether the Government has launched any
programme for giving support to farmers to grow

vegetables; and

(c) if so, the details thereof and success achieved
therein?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
No, Sir. India is the second largest producer of vegetables
in the world. Total production of vegetables is estimated
at 108.20 million metric tonnes from an area of
7.05 mililon ha during 2005-086.

(b) and (c) The Centrally Sponsored Schemes being
implemented by the Ministry of Agriculture, namely
Technology Mission for Integrated Development of
Horticulture in North Eastern and Himalayan States
(TMNE) and National Horticulture Mission (NHM), aim at
increasing the production and productivity of horticuitural
crops including vegetables. Under these Schemes,
assistance Is provided to the farmers for quality planting
material of efite cultivars, adoption of news technologies,
integrated pest and disease management, Integrated
nutrient management and farm mechanization. Besides,
National Horticulture Board is also implementing schemes
which provide assistance for production vegetables such
as tomato, capsicum, etc. The Centrally Sponsored
Scheme of Micro-irrigation provides assistance to farmers
for efficient use of water. These measures are expected
to enhance the productivity of horticultural crops including
vegetable crops to reduce their cost of production and
increase the supply to meet around the year demand of
these food items. A statement showing the detalis of area,
production & productivity of vegetable crops during 2003-
04 to 2005-068 enclosed.

Statement
Area, Production and Productivity of w Crops

Area (000ha.); Production (000mt); (T/ha)

2003-04 2004-05 2005-06
Crops Arsa  Production Productivity Area  Production Productiviy  Area  Producion  Productivity
Potato 14847 278258 188 15239  28267.7 189 15502 200037  18.8
Onion 5538 62676 113 6138 77608 127  695.1 92484 133
Tomato 5028 81256 182 4976  863V.7 174 5345 93618 175
Peas 2852 19012 67 2767 19718 71 3140 2298.7 73
Caulifiower 2679 49402 185 2382 45079 189 2918 52601 180
Cabbage 2551 55046 217 2003 61477 212 2674 58218 221
Brinjal 5164 84773 164 5303 87038 164 5533 91363 165
Okra 3531 36314 103 3583 35249 88  378.1 3684.0 9.8

Source: National Horticulture Board
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Package For Sugar

1222. SHRI SHAILENDRA KUMAR: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Govemment of Uttar Pradesh has
sought a relief package of Rs. 13.000 crores for increasing
sugar production in view of the large scale consumption
of sugar in the State;

(b) it so, the details thersof and reaction of the
Govemment thereto; and

(c) the time by which the approval is likely to be
given to the scheme providing a subsidy of Rs. 550 crores
to sugar milis for promotion of sugar export from the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) No, Sir. The Department of Food and Public
Distribution, the administrative Department dealing with
sugar matter, has not received any such proposal.

(b) Does not arise.

(c) Sugar Development Fund Rules, 1983 have been
amended vide notification G.S.R. No. 697 (E) to include
a new Rule 20 A for procedure and requirements/eligibility
for settlement of claims of sugar mills for export incentives
on exports of sugar on or after 19.04.2007 up to
18.04.2008 The notification has been published in the
Gazette of India, Extraosdinary, on 07.11.2007. ‘

(English]
Lifting of Ban on Rice Export

1223. SHRI M. SHIVANNA:
SHRI BALASHOWRY VALLABHANEN!:
SHRI BALASAHEB VIKHE PATIL:
SHRI DHARMENDRA PRADHAN:
SHRI KIREN RIIJU:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether the ban on export of nonbasmati rice
has led to huge losses to rice traders due to cancellation

of their orders;

(b) it so, whether the ban has received all round
condemination for being a retrograde step;

(c) if so, whether recommendations have been
recelved from various quarters for lifting of the ban; and

(d) if so, the details thereof and reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) Rice traders have, reportedly, incurred losses
owing to the ban on export of basmati rice. The
Government has made no assessment of these losses.

(b) to (d) The Government had imposed a ban on
export on non-basmati rice in order to maximize
procurement of rice for meeting the requirements of
targeted Public Distribution System (PDS) and other
weltare schemes. In the wake of representations from
various stakeholder against a complete ban on export of
this commodity, the Government has now allowed the
export of non-basmati rice whoge Minimum Export Price
is more than US$ 425 per ton.

Loans by NABARD

1224. SHRI ALOK KUMAR MEHTA:
SHRI RAM KRIPAL YADAV:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether inspite of increase in Rural Infrastructure
Development Fund (RIDF) every year, there is a
continuous decline in the disbursement of loans by
National Bank for Agriculture and Rural Development
(NABARD) in Bihar;

(b) if so, the reasons therefor;

(c) the details of the financial assistance provided to
Bihar by NABARD during each of the last three years;

(d) whether Govemnment of Bihar has submitted any
proposal for seeking loans/financial projects from NABARD
in the recent past; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) No, Sir. The disbursement of loans under RIDF
to Govemment of Bihar has gradually increased from
Rs. 16.28 crore in 2002-03 to 201.13 crore in 2006-07.

(c) The details of financial assistance sanctioned to
Government of Bihar by NABARD under RIDF during the
past three years is as under:

SINo  Year Amount of RIDF  Refinance assistance
loan sanctioned to Banks

1. 2004-05 290.91 176.45

2. 2005-06 459.41 17.21

3. 2006-07 589.80 168.06

(d) and (e) Yes, Sir. NABARD has allocated Rs. 584
crore to Government of Bihar for availing of loans out of
RIDF-XH! during the Year 2007-08. Out of which
Rs. 233.47 crore have already been sanctioned for
6 projects containing barge lift irrigation projects, rural
roads and food protection projects.

National Steering Committee

1225. DR. M. JAGANNATH: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government has constituted a
National Steering Committee (NSC) for guiding and
Monitoring the implementation of the upgradation Scheme
for industrial Training Institutes (ITls); and

(b) if so, the details and composition of the Steering
Committee?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) Yes Sir. National Steering Commiittees
(NSC) have been formed by the Government for guiding
and monitoring the implementation of the following two
schemes for upgradation of Government industrial Training
Institutes.
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(i) Upgradation of 400 (Tis with World Bank
Assistance; and

(li) Upgradation of 1396 Government ITls through
Public Private Partnership

(b) The composition and functions of these
Committees are enclosed as statement.

Statement

The delails and composition of
MNational Steenng Committees

(I) For Upgradation of 400 ITis with World Bank
Assistance:

Composition:- The National Steering Committee
(NSC) has nine members as follows:

¢ The Secretary, Ministry of Labour & Employmaent
as the Chairperson,

e Three members nominated by Cil,FICCI and
ASSOCHAM,

* Three members nominated by the Government
of India with particular expertise and interest in
vocational training,

* The Financial Advisor to Ministry of Labour &
Employment (or his nominee) as member; and

* The Director General of Employment & Training
as ex-offico member Secretary of the Committee.

Functions:

* Guiding the work of the National Project
Implementation Unit (NPIU)

* Reviewing and approving the Annual Work Plan
and Budget (AWPB) of the NPIU.

¢ Reviewing implementation progress periodically.

* Overseeing operational activities of State
Steering Committees.

e Considering recommendations put forward by
State Steering Committees for financing
proposals in IDPs.

e Considering proposals for the Incentive and
innovations Funds and deciding on proposals
that are to be financed.
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* Appraising proposalis from MolLE for policy
development activities and suggeeting areas for
policy development to be taken up by NIPU.

¢ Scrutinizing and approving proposals for foreign
training and study tours.

(i) For Upgradation of 1308 Government ITis Through
Public Private Partnership:

Composition: The National Steering Committee
(NSC) has 12 members as follows:

e The Secretary, Ministry of Labour & Employment,
as the Chairperson,

* The Director General of Employment & Training,
Ministry of Labour & Employment as the ex-
officilo member Secretary,

* The Financial Advisor, Ministry of Labour &
Employments member,

* Three representatives nominated by Industry
Associations namely, CIli, FICC! and
ASSOCHAM,

+ Three representatives nominated by the Central
Government; and

¢ Three representatives of State Governments (by
rotation)

Functions:

e Guiding the overall implementation and
monitoring of the scheme,

* Guiding the work of the National implementation
Cell (NIC)

* Reviewing progress of implementation of the
scheme and taking corrective measures for
improvement,

* Scrutinising cases of default in repayment of loan
under the scheme and imposing penalty or take
any other action deemed fit,

* Suggesting areas for policy development to be
taken up by National implementation Cell,

¢ Any other issues considered necessary for the
effective implementation of the scheme.
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[Translation/
Anti-terrorism Training to Foreign Armies

1226. SHRI SANJAY DHOTRE:
SHRI BAPU HARI CHAURE:
SHRIMATI BHAVANA PUNDALIKRAO GAWALI:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government has received requests
to impart anti-terrorism training to Foreign Armies;

(b) if so, the details thereof, and

(c) the number of countries in which the said training
will be imparted?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) Amongst other courses, Indian Army has
provided training to individual officers as well as groups
from triendly foreign countries at the Counter Insurgency
& Jungle Wartare (CIUJW) School, Vairangate. The details
are given in the statement enclosed.

(c) There is no proposal at present to impart the
said training abroad.

Statement

The Number of vacancies availed by friendly foreing
countries at the Counter Insurgency & Jungle Warfare
(CIUW) School, Vairangate are as under.—

(a) Training Year 2005-2008:

(i) Bhutan 06
(il) Nepal 05
(iii) Sri Lanka 08
(iv) Tajikistan 01
(v) Kazakhstan o1
(vi) Seychelles 01
(vii) Vietnam 01

(b) Training Year 2006-2007:

(i) Bhutan 03

(ii) Sri Lanka 08
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(iii) Nepai 02
(iv) Afghanistan 01
(v) Mauritius 01

(c) Training Year 2007-08 (To be availed):

(i) Nepal 04
(i) Bhutan 10
(iii) Sri Lanka 14
(iv) Tajikistan 01
(v) Kazakhstan o1
(vi) Botswana 01
(vii) Afghanistan 01
(viii) Thailand 01
(ix) Indonesia 01
(x) Tanzania 01
(xi) Myanmar 02

During the last three years, group training of Amies
of the following friendly foreign countries has aiso been
conducted at the CIJW School:—

(a) Uzbekistan:- 30 personnel from Uzbekistan
underwent training from 2nd January to 14th
January 2006.

(b) Nigeria: A 30 member team from Nigeria
underwent training on Counter Insurgency (Cl)
Counter Terrorism (CT) aspects from 22nd
January to 25th February, 2007.

(c) Indonesia: 10 trainees from Indonesia were
trained from 6th March to 27th March, 2007. A
two member team from the Indian Army also
conducted a CIV/CT Cadre for the Indonesian
Staff College in indonesia from 18th February
to 3rd March,2007.

(d) Maidives: Training of a 25 member team from
Maldives is being conducted from 5th November,
2007 to 2nd December,2007.

(e) Cambodia: Training of a 13 member team from
Cambodian Ammy is scheduled at School from
17th December 2007 to 12th January 2008.

[Engtish]
Gosikhurd Irrigation Project

1227. SHRI PRAKASH B. JADHAO: Will the Minister
of WATER RESOURCES be pleased to state:
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(a) whether the Union Govemnment is providing central
assistance to Gosikhurd Irrigation Project in Bhandra
district of Maharashtra;

(b) it so, the details thereof;

(c) whether the project cost is escalating' since its
inception in 1984;

(d) it so, the détaua thereof; and
() the reasons for the project delay?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH. NARAYAN
YADAV): (a) Yes. Sir,

(b) Central Assistance amounting to Rs. 241.3157
crore as loan/grant has been provided for Gosikhurd
Project in Bhandra district so far.

(c) and (d) QGosikhurd Project was administratively
approved by the Government of Maharashtra for
Rs. 372.22 crore in March 1983. The Planning
Commission had accorded investment clearance to the
project for Rs. 481.19 crore on 2.11.1995.The latest
estimated cost of the project as informed by the project
authorities is Rs. 5658.097 crore. .

(e) As informed by the project authorities, the delay
in completion of project is due to paucity of funds with
State Government and due to Resettlement &
Rehabilitation problems of project affected persons.

Local Seeds

1228. SHR! HITEN BARMAN:
SHRI K.S. RAO:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the research findings and impact ot Genetically
Moditied (GM) seeds in production of ctops and
vegetables;

(b) the reaction of farmers trom different States in
favour or against GM technology and steps taken to
educated farmers about the new technology:;.

(¢) whether the Government proposes to allow trials
of GM food and vegetable production with adequate
safeguards and take steps to study and generate data
on socio-economic impact of large scale production of
GM crops, food and vegetables by taking farmers and
consumers into confidence;
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(d) it so, the details thereof;

(e) whether the farmers are being discouraged to
use the local seeds and to exchange them with other
farmers; and

(f) if so, the details thereof alongwith the steps taken
to preserve all varieties of local seeds?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR! KANTILAL BHURIA): (a)
Bt cotton, the first Genetically Modified (GM) seed has
been made available to Indin farmers since 2002. Visible
impact of Bt cotton has besen observed in terms of its
inbuilt potentiality to resist target insect pest, diseases
and imparting other nutritional qualities and thereby
increasing the productivity. The performance of Bt cotton
hybrids tested in All India Coordinated Cotton Improvement
Programme were found superior to non- Bt cotton hybrids.

(b) The area under Bt. Cotton has increased in the
country to 34.67 lakh hectare in Kharif 2006 from 29073
hectare in Kharif 2002 after release which helped to
increase the production and productivity in the country.
Following steps have been taken to educate farmers about
the new technology:—

(i) The Deptt. of Agriculture and Cooperation,
Ministry of Agrculture, Govt. of India has
provided financial assistance to Biotech
Consortium India Ltd. New Delhi during 2006-
07 to organize awareness workshops in nine
States on the issues related to Genetically
Moditied Crops with a focus on post released
monitoring of Bt. Cotton.

(i) The transgenic cotton seed growers organize
farmers' awareness camps/days to educate
farmers about the new technology.

(c) Yes, Sir.

(d) The field trials of GM crops are permitted by the
Genetic Engieering Appproval Committee (GEAC) of
Ministry of Environment and Forests on the
recommendation of Review Committee of Genetic
Manipulation (RCGM) Department of Bio-technology (DBT)
of Ministry of Science and Technology subject to the
following conditions:-

(i) The applicant should maintain an isolation
distance of 200 m and where the Indian
Minimum Seed Standards cenrtification mandates
a higher distance, the same shall be complied
with.

(i) The applicant should submit a validated event
specific test protocol before undertaking the trials.
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(i) The applicant should submit the name of the
lead scientist who would be responsible for
conducting the trial.

(iv) Multi-Location Research Trials (MLRT) for new
events should not be conducted in the farmes’
field. MLRT should be undertaken by the
Companies/institutions either in their own
premises, research farms, long leased land
(minimum of 3 years) or at the SAU/ICAR
institutions.

(e) Seeds Act, 1966, Seed Rules, 1968 and
Protection of Plant Varieties & Farmers' Rights (PPV&FR)
Act, 2001 do not restict farmers to use and exchange
local seeds among them for sowing purposes. Farmers/
tarming communities are/shall be recognized in respect
of their contribution for conserving, improving and making
available plant genetic resources for the development of
new plant varieties under the provisions of PPV & FR
Act, 2001. Improved varieties/hybrids of crops are being
promoted to get the higher yield, better resistance quality
in different crops for the benefit of the farming community.

(f) The National Bureau of Plant Genetic Resources
(NBPGR), New Delhi is collecting, conserving and
documenting the germplasm of crop plants including seeds
of local landraces/farmer's varieties etc. in National
Genebank. The National Genebank presently holds more
than 3.50 lakh accessions of over 1,200 crop/plant

species.
NAFED

1229. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister ot AGRICULTURE be pleased to state:

(a) whether the Government is considering a proposal
for entry of National Agricultural Cooperative Marketing
Federation of India Limited (NAFED) in to the seed
business;

(b) it so, the detail thereof;

(c) the details of Infrastructure set up by NAFED for
seed business; and

(d) the details of infrastructure set up by NAFED in
this regard during the current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) NAFED has initiated seed business through the
process of seed production and marketing activities since
1966. Besides, Government has also included NAFED in
the list of approved institutions eligiblé for seed production,
marketing and other subsidies under the Integrated
Scheme of Oilseeds, Pulses, Oilpaim & Maize (ISOPOM)
w.ef. 21.08.2007 during the current year.
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(c) NAFED is undertaking seed production through
contract farming mode in Uttarkhand, Madhya Pradesh,
Maharashtra, Andhra - Pradesh and Goa and is in the
process of extending it to other States like Gujarat and
Rajasthan. NAFED has two plants one each in
Maharashtra and Uttarakhand for seed processing, grading
and packing and is in the process of setting up two
plants in Madhya Pradesh.

(d) NAFED has fixed Rs. 69 crore target for seed
business during the current financial year.

[Translation]
Penalty on Telecom Company

1230. SHRI DHARMENDRA PRADHAN:
SHRI KIREN RIJWU:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the penalty has been imposed on various
Telcom Companies;

(b) it so, the details thereof alongwith the name of
the companies and the reasons therefor;

(c) whether the penalty has not been recovered so
tar;

(d) if so, the reasons therefor;

(e) the action taken/being by the Government in this
regard; and

(f) the time by which it is likely to be recovered?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (f) The information is
being collected and will be laid on the Table of the House.

Workers of Closed Industrial Units in Delhi

1231. SHRI RAMDAS ATHAWALE: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) the details of the steps taken so far to safeguard
the interests of the labourers working in the industrial
units to be closed in Delhi in the wake of the direction
issued by the Supreme Court in this regard;

(b) whether the Union Govemment has constituted
any committee to safeguard the interests of the labourers;

(c) if so, the details thereof;

(d) whether the said committee has since submitted
its report to the Union Govemment;

(e) if so, the details thereof and reaction of the
Government thereto; and

(f) it not, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) As per the report received from the
Government of NCT of Delhi, Hon'ble Supreme Court ot
India has ordered for closure of all industrial units that
have come up in residential/non-conforming areas on or
after 01.08.1990 and impermissible house hold industries
in Delhi. The State Govemment of NCT of Delh/” has
taken the following steps to safeguard the interest of
labourers working in the industries:

(I) 22749 industries operating in residential/non-
conforming areas have been given allotment of
alternate industrial plots/fiats in conforming areas
developed by the Government of Delhi in
Bawana, Narela, Badii and Jhilmil industrial

areas.

(i) Approximately 475 hectares of land is likely to
be acquired for development of industrial plots
for relocating other eligible industrial units.

(iil) Uncer Master Plan for Delhi-2021, clusters of
industrial concentration of maximum 4 hectares
of contiguous area, having more than 70% plots
within cluster under manufacturing and industrial
activities, can be considered for redevelopment
on the basis of surveys. Notification in respect
of 19 such clusters which quality for

redevelopment has been issued.

(iv) As per Master Plan for Delhi- 202,51 more items
have been added in the list of household
industries.

The above steps would ensure minimum dislocation
of industries and the labourers employed theren. The
Government of NCT of Delhi is the approprate authority
in this regard.

(b) No, Sir.
(c) to (f) Does not arise.
[English]
Licences to New Operators

1232. DR. RAJESH MISHRA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has received several
applications for mobile telephone licences in the country;

(b) it so, the names of the companies who have
applied for such licences as on October 1st, 2007;

(c) the policy of the Government with regard to grant
of such licences to new operators;

(d) whether some foreign companies have also
applied for such licences; and
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(e) it so, the details thereof alongwith the names of

companies?

THE MINISTER OF STATE IN THE MINISTRY OF

COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Government has received
several applications for new Unified Access Services
(USA) Licences for 22 service areas.

(b) Names of the companies who have applied for

new UAS Licence(s) as on 1st October, 2007 is given in
the statement enclosed.

(c) The Government has decided to grant new USA

Licences as per the existing policy.

(d) No, Sir.
(e) Does: not arise in view of (d) above.

Statement

Names of Applicant companies for new USA Licences

as on st October, 2007

Si.No. Names of Applicant Companies

1 2

1. ACME Tele Power Ltd.

2. Adonis Projects Pvt. Ltd.

3. Allianz infratech (P) Ltd.

4, Anjney Loys Pwvt. Ltd.

5. Aska Projects Ltd.

6. AT &T Global Network Services India Pvt. Ltd.
7. Avnija Properties Ltd.

8. Azare Properties Ltd.

9. Balasore Alloys Ltd.

10. Bhubaneshwar |.T. Park Developers Ltd.
1. BPTP Ltd.

12 ByCell Telecomm India Pvt.Ltd.

13. Cellebrum.Com Pwt. Ltd.

14. Cheetah Corporate Serviceg Pvt. Ltd.
15. Datacom Solutions Pwvt. Ltd.

16. Electrotherm (india) Ltd.
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2

17.
18.
19.
20.
21.
22.
23.
24.
25,
26.
27.
28.
20.
30.
31.

35.
36.
37.

39.

s & £ &

Gontermann-Peipers (India) Ltd.
HFCL Infotel Ltd.

HTMT Telecom Pwvt. Ltd.

Hudson Properties Ltd.

Idea Cellular Ltd.

Ispat Industry Ltd.

JSW Power Trading Company Ltd.
Meta Telecom Pwt. Ltd.

Moser Baer Infrastructure Ltd.
Nahan Properties Pvt. Ltd.

Next Generation Telecommunications (Pvt.) Ltd.
Ortel Communications Ltd.
Parsvnath Developers Ltd.

Prithvi Information Solutions Ltd.
RSK Enterprises Pvt. Ltd.

S Tel Ltd.

Satvik Hightech Builders Pvt. Ltd.
Selene Infrastructure Private Ltd.
Shippingstop Dot Com (India) Private Ltd.
Shyam Telelink Ltd.

Silicon Infoways Pvt. Ltd.

Spice Communications Pvt. Ltd.
Steriite Infrastructure Pvt. Ltd.

Swan Telecom Pwt. Ltd.

Tata Teleservices Ltd.

Tulip IT Services Ltd.

Unitech Builders & Estates Pvt. Ltd.
Unitech Infrastructures Pvt. Ltd.
Videocon Industries Ltd.

Volga Properties Pvt.Ltd.
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[Transiation]
Benefits to Drought Prone Areas

1233. SHRI HARIKEWAL PRASAD:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government has exceuted/proposes
to execute any work through rivers and channels for the
drought affected areas; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) and (b) Irrigation is a State subject and
Planning execution, priority of execution as well as funding
of irrigation projects is within the purview of the respective
State Governments. Government of India provides Central
Assistance under Accelerated lrrigation Benefit Programme
to eligible major/medium irrigation projects and surface
water minor irrigation schemes on the basis of proposals
to avail Central assistance under AIBP received from
respective State Governments and in accordance with
guidelines of the AIBP in force.

As per prevailing guidelines, surface water minor
irrigation schemes of special category States and drought/
prone/tribal area of non special category States are eligible
for 90% grant of the project cost included in the AIBP.
The major and medium irrigation projects benefiting
drought prone/tribal areas are alos eligible for grant up
to 90% of project cost included in the AIBP. The extent
of grant provided is based on the drought proneftribal
areas benefited from the project and such areas included
in the AIBP.

[English]
Price of Foodgrains Under MDM Scheme

1234. SHRI K.S. RAO: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the nature of issues involved in increasing the
price of wheat and rice supplied under Mid Day Meal
(MDM) scheme to provide nutritional to lakhs of primary
school children; and

(b) the reasons for :harging economic rate of grains
affecting 100% increase in cost of Mid-day Meal to school
children?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) Under the Mid-Day Meal (MDM)
scheme foodgrains are supplied free of cost to the school
children covered under the scheme. Foodgrains are being
issued by Food Corporation of India (FCl) to the State
Governments/UTs as per the allocation made by
Department of Elementary Eduction and Literacy at BPL
rates. ’

Due to inadequate budget provisions under food
subsidy bill, Department of Food & Public Distribution
has proposed that the foodgrains under all welfare
schemes including Mid Day Meal scheme may be alloted
at economic cost and the expenditure may be reflected
in the budget of concemed Department, rater than as
food subsidy. This will not have any cost implication for
school children covered under the scheme.

Technological Obsolescence In Textile Sector

1235. SHRI MADAN LAL SHARMA: Will the Minister
of TEXTILES be pleased to state:

(a) whether the textile industry is facing technological
obsolescences;

(b) it so, the details thereof;

(c) whether research is being carried out to remove
the technological obsolescence in the industry;

(d) #f so, the details thersof alongwith the scheme
formulated/proposed to be formulated to remove the
technological obsolescence; and

(e) the funds allocated for the purpose during the
Eleventh Plan period, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVANY): (a) to (e) The
Indian textiles industry does not S.dve the same
technological edge as the textiles industry in developed
countries. This is mainly in the weaving and processing
segments. In April 1999, Government introduced the
Technology Upgradation Fund Scheme (TUFS) which
provides interest and or capital subsidy on the purchase
of modem machinery. In its eight years of operation so
far, as on 31.03.2007. The Scheme has propelied an
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investment of approximately Rs. 86,000 crore. The
Government has till now released Rs. 3225.06 crore
under this Schema. The Planning Commission has not
yet communicated the total Plan allocation for the Eleventh
Plan period.

Production of Cotton

1236. SHRI BADIGA RAMAKRISHNA: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether India has become second in the word,
by surpassing USA in the production of cotton in 2006-
07,

(b) if so, the details thereof;

(c) whether India is on its way to maintain its second
position in cotton production in the world during 2007;

(d) the extent to which the Bt. Cotton seeds have
contributed in this regard;

(e) whether cotton production has increased by 65%
since 2003; and

(f) .it so, the details of cotton production during the
last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) As per the Rport of “World Agricultural Production”
for November 2007, the production of cotton in the top
three cotton producing countries for the years 2005-06,
2006-07 and 2007-08 is as presented in the table below:

(Million Bales)
Country 2005-06 2006-07 2007-08
(Projceted)
China 29.50 35.50 35.50
India 19.05 21.80 23.50
USA 23.89 21.59 18.86

Note: Production in Milion Bales of 480 pounds or 217.73 kg
each.

Source: ‘World Agricutural Production’ (Nov. 2007) brought out
by the United State Dspartment of Agriculture and accessed on
the website on 22.11.2007.
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Production of cotton in India was marginally more
than that in USA in 2006-07 and the production in 2007-
08 is projected to be significantly higher then USA.

(d) The area under Bt. Cotton was 34.67 lakh
hectares, which is 38% of the total area under cotton
cultivation in 2006-07 in the country.

(e) and (f) The cotton production in India has
increased by about 67% since 2003-04 from 13.73 million
bales to 22.94 million bales in 2007-08 are given below:

(‘000 Bales of 170 kg each)

State 2005-06  2006-07  2007-08
Andhra Pradesh 2108.0 2127.0 2097.0
Assam 0.6 1.0 1.0
Chhattisgarh 0.4 0.0 0.0
Gujarat 6772.0 8787.0 9000.0
Haryana 1499.0 1814.0 1912.0
Karnataka 554.0 440.0 258.0
Kerala 35 2.0 0.0
Madhya Pradesh 7451 829.0 425.0
Maharashtra 3160.0 4950.0 58.5.0
Orissa 144.8 108.0 146.0
Punjab 2395.00 2678.0 2440.0
Rajasthan 880.5 747.0 763.0
Tamil Nadu 2133 174.0 82.0
Uttar Pradesh 5.2 1.0 0.0
West Bengal 6.0 23.0 0.0
Others 1.6 15.0 14.0
Ali-india 18499.0 | 226960  22943.0

*4th Advance Estimates released on 19.07.2007

#1st Advance Estimates released on 19.08.2007

Others includes Meghalaya, Mizoram, Nagaland, Tripura and
Pondicherry.
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[Transtation/
Non Procurement of Levy Sugar

1237. DR. DHIRENDRA AGARWAL:
SHRI HARISINH CHAVDA:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has failed to procure its
quota of levy sugar during the current year from the
sugar mills in some States;

(b) if so, the reasons therefor, and

(c) the action taken against the officers held
responsible for the lapse?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) The Central Government does not
procure levy sugar mills. The levy sugar is requisitioned
from the sugar mills in exercise of the powers conferred
unde-Section 3(2) (f) of the Essential Commodities Act,
1995. The levy sugar so requisitioned is allotted to State
Governments/Food Coroporation of India/Union Territories
as per the fixed levy quotas. Hence, there is no question
of failure of procurement of levy sugar from sugar milis
in some States.

(c) Does not arise.
[English)]
Unavailabllity of Seeds

1238. SHRI NIKHIL KUMAR: Will the Minister of
AGRICULTURE be pleased to state:
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(a) whether the Government is aware that farmers in
the country are not getting certified seeds and fertilizers
at a proper price;

(b) if so, the fact and details thersof;

(c) whether the seeds availble in the markets are of
poor germination, poor quality and are often over priced;

(d) it so, the details thereof; and

(e) the steps taken by the Government to ensure
availability of certified seeds to farmers at an atfordable
price?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR! KANTILAL BHURIA): (a)
to (d) 194.31 lakh quintals of seeds of different crops is
available in 2007-08 against the requirement of 179.84
lakh quintals as reported by States in Zonal Input
Conference. Seed production of quality seed in the country
has increased by about 46.13 lakh quintals during 2006-
07. The Seeds Act 1966, Seeds Rules 1968 and Seed
(Control) Order 1983 provide adequate provision to curail
supply of substandard seed to the farmers.

The requirement/demand of Urea, (131.66 lakh tons)
Diammonium Phosphate (DAP) (40.08 lakh tons) and
Muriate of Potash (MoP) (1862 lakh tons) for Rabi 2007-
08 has been assessed by Department of Agriculture &
Cooperation in consultation with State Governments,
Industry and Department of Fertilizers. The Department
of Fertilizers has drawn up requisite supply plan of these
fertilizers to ensure that these are available to farmers at
teh price fixed by tthe Government of India. The States
have been informed accordingly.

(e) The details of assistance provided under various
scheme to ensure availablility of certified seeds to tarmers
at an affordable price are given in the statement enclosed.

Statement

Detalls of Assistance Provided under Varmous Scheme for Promotion of
Seeds of High Yelding Vaneties.

Scheme/Component Crop

Scale of Assistance

1 2

3

Rice and Wheat, Bajra,
Jowar, Ragi and Barley

Macro Mangement Mode of
Agriculture—State Wok Plan

(i) Rs. 200/-per quintal for certified seed distribution.

(ii) Rs. 400/ per quintal for certified seed distribution of vaneties.
(i) Rs. 1000/- per quintals for certified seed distribution of hybrid
of bajra and jowar.
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2

3

integrated Scheme on Oilseeds,
puises, Olipaim and Maize

Technology Mission on Jute
and Mesta

Technology Mission on Cotton

TmmonuMmMovwm
of Seeds to Noth Eastem States
Jammu & Kashmir, Uttaranchal &
Hill areas of West Bengal

Seed Viliage Programme

National Food Security Mission

Al Oilsseds, Pulses and Maize

Oil Paim Sprouts

Jute and Mesta

Cotton Seed

All certified seeds excluding potato

Al Agricuiture Crop

Rice

Wheat

Puises

(i) Rs. 500/- per quintal for foundation and certified seed

; ,

(ii) Rs,800/~ per quintal or 25% of Seeds cost whichever Is less
for certified seed distribution.

75% of the cost with a ceiting of Rs. 7500/~ ha. for entire land

holding of fermers.

(i) 50% of the cost limited to Rs. 300/~ per quintal for foundation
sead production.
(i) 25% of the cost limited to Rs. 700/- per quintal for certified
seed production.
(iff) 50% of the cost limited to Rs. 2000/- per quintal for certified
seed distribution.

(i) 50% of the cost or Rs. 50%- per K.g. whichever is less for
foundation seed production.

(i) 25% of the cost or Rs. 15/ per Kg.whichever is less for
oertified seed production.

(iii) Rs. 20/- per Kg. for certified seed distribution.

(v) 50% of the cost fimited to Rs. 40%- per Kg. for seed treatment.

() 100% difference between road and rail trangportation charge
is being reimbursed to implementing States/Agencies for movement
of seeds produced from out side the State to the identified State
Capital/District Headquarter.

(ii) Actual cost restricted to maximum limit of Rs. 60/-per quintals
whichever is less for movement of seeds transported within the
State from State CapitalDistrict Headquarter to sale outets.sale
couters is being reimbursed.

(i) To upgrads the quality of farmer saved seed financial assistance
for distribution foundation/certified seed at 50% cost of the seed
for production of quality seed.

(ii) Assistance to train the farmers on seed production and seed
technology @ Rs. 1500/- for a group of 50-150 farmers.

(i) Rs. 1000 per quintal or 50% of the cost, whichever is less for
certified hybrid rice seed production.

(i) Rs. 2000 per quintal or 50% of the cost, whichever is less
for certified hibrid rice seed Distribution.

(iii) Rs. 5 per Kg. or 50% of the cost, whichever is less for
certifisd high yielding varieties seed distribution.

(iv) Full cost of Seed Minikits of high yielding varieties.

() Rs. 5 per Kg. or 50% of the cost, whichever is less for
certified high yielding varieties seed distribution.
() Full cost of Seed Minikits of high yielding varieties

(i) Rs. 1000 per quintal for foundation and certified seeds
p'wm’ ln

(i) Rs. 1200 per quintal or 50% of the cost whichever is less for
certified seed distribution

(iii) Full cost of Seed Minikits of high yielding varieties.
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[Transiation/
Technical Feasibility for Telecom Facllity

1239. SHRI HARISINH CHAVDA: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether due to technical fesibility there are some
regions in the country where telecommunications facility
is not met according to the demand;

(b) if so, the details thereof, State-wise and location-
wise;

(c) the techniques which Government have
considered regarding technical feasibility to provide
telecommunications facility to these regions; and

(d) the extent to which these techniques have been
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) Most of the region of the country are technically
teasible for provision of telcom facilities on demand. Some
of the regions viz. North East, certain pockets of Tribal
and Rural areas are technically non-feasible due to difficuit
terrain.

(c) BSNL has made plans to make all such areas
technically feasible by using Wireless in Local Loop (WLL)
and Satellite techniques to provide telecom facility in such
regions.

(d) All Short Distance Charging Areas (SDCAs) in
BSNL network have been planned to be provided with
minimum 3 Base Transceiver Stations (BTS) of WLL to
give umbrella coverage on all India basis in the areas of
operation of BSNL.

[English]
Loss of Land Due to Soil Erosion

1240. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Central Soil and Water Conservation
Research and Training Institute has wamed of the dangers
of rapid loss of prime agricultural land due to soil erosion;

(b) if so, the details thereof, and
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(c) the action proposed to be taken by the
Govermnment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) Yes, Sir. Nearly 44% of the total area in the
country has erosion rates more than the permissible limit
of 10 tonnes/ha/year. Accordingly, over 5.3 billion tonnes
of soil and around 8.4 million tonnes of plant nutrients
are lost every year through water erosion. Rough
estimates show agricultural loss from soil erosion to the
tune of Rs. 5200-B400 crores per annum.

(c) The Govemment is implementing location specific
erasion control measures developed by Central Soil and
Water Conservation Research and Training Institute,
Dehradun through ditferent integrated watershed
management programmes run by various agencies.

Foodgrain Policy

1241. PROF. MAHADEORAO SHIWANKAR:
PROF. M. RAMADASS:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has decided to review
the comprehensive National Foodgrains Policy (NEP) for
setting up of high-tech godowns as part of measures to
decentralize food storage;

(b) it so, whether any Commiittee has been consituted
to go into the entire gamut of food security and buffer
stock;

(c) it so, the details thereof, and

(d) the steps are being taken by the Government to
make NFP more effective and result oriented?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR!I KANTILAL BHURIA): (a)
to (d) The information is being collected and will be laid
on the Table of the House.
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Decrease In Export of STPI

1242. SHRI SURESH ANGADI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the exports of Software Technology Parks
of India (STPI) units has been decreasing the recent
past;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir.

(b) and (c) The Software export through Software
Technology Park of India (STPI) units has been growing
and export for last four years are as follows:

Financial Year In Rs. crores
2003-04 51,458.00
2004-05 74,019.00
2005-06 1,00,965.00
2006-07 1,44,214.00

Use of Chemical Fertilisers

1243. SHRI PRABHUNATH SINGH:
SHRI RUPCHAND MURMU:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether continuous use of chemical fertilizers has
a deleterious effects on soil fertility;

(b) whether to increase the foodgrain production, the
farmers are using excess of nitrogenous fertilizers causing
damage to agriculture;

(c) if so, steps taken to educate the farmers about
judicious ues of chemical fertilizers;

(d) whether organic food has good nutrient value;
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(e) if so, measures taken to make farmers aware of
the use of organic nutrients to produce nutrient food;

(f) whether any research has been conducted by
indian Council for Agricultural Research (ICAR) regarding
soil fertility, and

(g) i so, the details and outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The per hectare consumption of chemical fertilizers in
the country during 2005-06 is 105 Kg. There is no
scientific evidence of declining soil fertility due to use of
chemical fertilizers.

(b) Use of nitrogenous fertilizers alone may create
deficiencies of other nutrients affecting soil health and
crop productivity. Excess use of nitrogenous fertilizers may
cause imbalance of nutrients. Therefore, Indian Cewncil
of Agricultural Research (ICAR) recommends Nitrogen,
Phosphorous & Potash in the ratio of 4:21: at the Macro
Level.

(c) To educate the farmers about the judicious use
of chemical fertilizers ICAR is imparting training, organizing
workshops and lying field demonstration etc. on INM.

(d) Yes, Sir.

(e) The Government is promoting Integrated Nutrient
Management (INM) advocating soil test based Balanced
Use of Fertilizers in conjunction with organic sources of
nutrients like compost, vermin compost, farm yard manure,
green manuring etc. and bio fertilizers.

(f) and (g) ICAR through its All India Coordinated
Research Projects on (i) ‘Macro & Secondary nutrients’
(il) Soil Test Crop Response and (iii) Long Term Fertilizer
Experiments is giving due attention towards soil fertility
related issues.

[Trans/ation]
Basic Numbers in Mobile Phones

1244. SHRI GANESH SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pieased to state:
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(a) whether the mobile service providers are not
providing the facility of basic numbers such as 100, 101
and 102 to the mobile subscribers;

(b) it so, the reasons therefor;

(c) whether the Government has received complaints
from the States in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Sir, all the mobile service
providing the facllity of basic numbers such as 100, 1001
and 102 to the mobile subscribers.

(b) Does not arise in view of (a) above
(c) No, Sir.
(d) Does not arise in view of (c) above.
[English]
Shortage of Foodgrains

1245. SHRI ABDUL RASHID SHAHEEN: Wil the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether a survey by the National Sample Survey
Organisation (NSSO) has indicated that there is no
shortage of essential commodities in the country and the
production is more than the consumption;

(b) if so, the details and findings of the survey;

(c) whether in view of the above the Government
has instituted any study to find out the reasons behind
the shortage and price rise of essential commodities
during the last two years; and

(d) if so, the details and outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) No, Sir.

(b) Does not arise.
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(c) No, Sir.
(d) Does not arise.
Prices of Agro Products

1246. PROF. MAHADEORAO SHIWANKAR:
PROF. M. RAMDASS:

Will the Minister of AGRICULTURE be pieased to
state:

(a) whether the Government has constituted any
Board/Committee to determine prices of various agro-
products during the last three years;

(b) if so, whether representatives of the farmers have
also been included in the said Board/Committee;

(c)if so, the details in this regard; and

(d) the criteria laid down for determining the prices
of the agro-products?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (d) No such Board/Committee has been set up recently.
The Agricultural Prices Commission, precursor to the
present Commission for Agricultural Costs and Prices
(CACP), was set up in 1965. CACP, while formulating its
recommendations on price policy, considers a number of
imporant factors, /inter-a//a, whic